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PART-l -- Orders and Notifications by the Government of Tripura. -
The High Court, Government Treasury efc.

URBAN DEVELOPMENT DEPARTMENT
o GOVERNMENT OF TRIPURA
= No. F 14(10)-(.5[)1‘.)/99}&‘42-64 Dated, Agartaia, the 4th Dec., 2004,
NOTIFICATION
The Tripura Bﬂihtﬁng Rules—2004, are prepared as per the requirement of the section 274
read with section 118 of the Tripura Municipal Act, 1994 (Tripura Act No.-7 of 1994).

Now therefore, in exercise of the power conferred by section 274 read with section 118 of
Tripura Municipal Act, 1994 (Tripura Act No.- 7 of 1994) and in supersession of all previous rules
on this subject, the Governor is pleased hereby to make the Tripura Building Rules—~2004, &s

appended.

By order of the Governor,

K. Rajeswara Rao
Commissioner-cum-Sacretary,
Government of Tripura.

TRIPURA BUILDING RULES-2004
" 1. PART-1 -
Proliminary
1. Short Title, application and Commencement :—
(1) These ruies may be calied the Tripura Building Rules, 2004.

) E:xcept as otharwise provided in these rules, they shall apply to buildings in
the Municipa’ areas/MNagar Panchayats, Notified areas and Intlustrial
townghips in Tripura.

(3)  They shall come into force on the date of their publication in the Official
Gazetlte. S

2 Definitions,--
{a) In these rules, unless the context otherwise requires,--
1) the “Act’” means the Tripura Municipa) Act, 1994 ;

{2) "addition te a building® means addition to the cubic content or to the
floor area of a building ;
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3 “area’, in relation to a building, means the superficies of a horizontal
section thereof made at the plinth level, inclusive of the external walls and sush
portion of the party-walls as belongs to the building;

(4) “adveriiging sign” means any surface of a structure with charasicters,
letters, iustrations or iluminations appfied thereto and displayed in any mannar
whaisoever t> public view for the purposes of advertising or giving information
regarding, or for aﬂracf}ng the notice of the public fo, any place, persen, pubic

 performance, article or merchandise whatsoever, and whose surface or structurce
is attached to forma part of, or I8 connected with, any land or building, or is: fixed

_ te a wall, hoarding, frame, post, kiosk, free, structure, ground or fence, or is
displayed in space or on s¢reens,

(5) “air-condilicning’ means the process of treating air so as to control
simultaneous'y its temperature, humidity, claanliness and distribution o meet the
requireiment of conditioned space;

{8) “aitérlaiion“ means change from one, occupancy 1o another, or a structural
change, such as an addition fo the area or height or the removal of part of a
builging, ar any change to the, structure such as the canstruction of, cutting into
aor removal of any wall, partion, column, beam, joist, floor or other support, or a

" cijéhge to f_he fixture or equipment;

(7}  “apartment” means part of a property having a direct exit to a street cr a

. passage oric a. common area leading to such streét or passage which together

with its uyndivided jnterest In the common areas and facilties forms en

independent unit; B '

- .
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(8) “applicant’ includes a duly authorised agent of the applicant;

(9) "Archilect" means a person who is fegistered as an Architect by he
Council of Architecture under Architects Act, 1972(20 of 1972); An Architect for
the purpase of ruie 17 shall be an Architect with two years experience under the
Architect Act, 1972(20 of 1872 )"

(19 "basem.e nt or celiar’ means the lower stbrey of a kuilding partly or wholly
below the ground level or the abutting road fevel, whichever is higher;

(11} “building” means any structure for whalsoever purpose and of whatsoever
materials constructed and every pari thereof whather used as human habitatior
or not and includes foundation, plinth, Walls, floors, roofs, chimneys and building
services, fixed platforms, veranda, baloony, cornice or projection, part of &
building or anything affixed thereto or any wall enclosing or intended to enclose:
any land or space (other than a boundary wall not exceeding parmissible lmits.
as specified in these rules} and éigns and outdoor displéy structures, tents.
temporary hospitals (with cther than tempo;ary structures), shamiana, turpentine
shelters etc. erected for a temporaw and ceremonial or festive occasion with the:
permission of { e Authority shall not be considered as buildiﬁg“;

(12) “buikding, ptan” means a plan accompanying a notice for sanction, o-
provisional sanciion, for erection or re-erection, or addition to, or atteration of, a
building;

{13} "building  services”, in .isoiatian io a building, means lighting anti

ventilation, electrical installation air-conditioning and heating, accﬂstids' and soumnd

O
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insulation, installation of lifts and escalators, water supply, sewerage and drainage,

gas supply, and telephone instaliations;

(14) “chejja or cornice” means a sloping, horizontal or structural, overhung
usually provided over opening an external walls to provide protection from the
sun and rain;

115} “chimney' means the construction by means of which a flue is formed for
the purpose of carrying the products of combustion to the open air, and includes,
chimney stack and fiue pipa;

(16) "commencement of work™, in relation to a building, means the actual
commencement of a building foundation work or erection or re-erection o
alteratioﬁ of a buiding including foundation, but does not include mere
excavation bf earth;

{17} “courtyard” means a space pemanentty cpen to th2 sky, enclosed fully o-
partially by buiding, whether or not at ground leve! or any ather level within, or
adjacent to a building, or a courtyard enclosed on all sides (being an inner
courtyard) or & courtyard where one of the.sides is not enclosed {being an outer
courty_ard);

(18} "coverad area” means the horizontal area covered by a building

| immediately zbove plinth level on any floor, but does nct include the spaces
exempted uﬁder: these rules and the space covered by -

a. gérden., boundary, wall and wall structure, plant nursery, water pocl,
swimming poal (if not covered), platform round a tree, tank, fountain or

hench,

<
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b. dramage culvert, conduit "sepiic tank” or sock pit,
¢c.  compound wall and gate and area ccvered by chaj;a
(19} ‘cul-de-sac’, means a publu: or pmrate street or passage closed at‘one
~end with provigion for turning of cars; |
{20) "dangerous” in relation to a building which, by reason of its age,
inadequate maintenance, di!apidaiion . abandonment or by any other reason, has.
become structurally unsafe or is not provided with ad'equ.a'te'meané of actess or
which constitutes a fire hazard dangernus m human life;
{(21) “depth”, in relation to a plot, means the distance from the frant to the rea’
- line of the plot: |
(22) 'drain’ includes the sewer, a hquse;- drain, a drain of any other description,
a tunnel, a culvert, a ditch, a channel and an.y other device for carrying off
sullage, sewage, offensive matte;, poliuted water, rain water or subsoil watel-s;
(23) . “drainage” means the removal of any liquid by. a system plrovidé& for the
purpose; | | _ | L J B |
{24) . “dweliing unit' means an .independent unit with seﬁarate iii(ing,..cc.mkin-;
and sanitary facilities, . | | |
(25) "enginzer’ means a person _ha\{ing a degree_ in civil eﬁginee_ring of a
recognised university or institute;
{26) “floor” means, unle»ss otherwise specifically previded _in the rules, the
lower surface i1 a storey, after the finishing of which one normally wéllks ina
building;

(27) "floor area” means the covered area of a building at any ficor level;

&S
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(28} “Floor Avea Ratio” or "F.A.R." (being the abbreviation of the whole words
“Floor Area Ratio”) means the quotient obtained by dividing the total floor area of

all the floors of a huilding by the area of the plot, formula being as follows:

Tntal floor area of all floors

FAR.=
Area of the plot
(29} "Form” reans a form appended to these rules;
(30) | “frameds -building" means a building where the dead foad and

superimposed ioad are transferred to foundation through framed members wilh
rigid joints, which may be of R.C.C. prestressed concrets, steel, fimber, or the
like, such members at the transfer of loads being not only experienced with
directional stremé but also bending stress and sheer stress as wall;

(31) "ged—technical engineer” shall mean an engineer having at least 2 yesars
experience in soil and foundation engineering;

(32) "gro'und coverage” means the quotient obtained by dividing the area o°
the plet covered by the building at the ground level by the total area of the plot

' expressed as z percentage as foliows:~

The area of the plot covered by building

Ground Coverage = ' - X 100

Total area of the plot

<>
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- Explanation. - For the purpcse of- dﬁlculating the grourd coverage, all
projections and overhangs shell be included in the covered area exoepti-ng
comice, weather shade or chajja of not more than 0.50 metre in .width;

{33) "ground level” means the average level of the centre line of -the street or
passage to which tha plot abuts; o

(34) “habitat rocm” means 3 room occupied or designed for occupancy by
one or more persons for study, living, sleeping, eating, cookirg, if is used as a
hsing reom, but not including bath-room, watercloset, compartments, laundries,
serving and siorage pantries, corridors, cailers, attain and spaced that are not
used frequently or during extenced period;

{35) (1) “height of a building" shall mean vertical distance measured from the
zverage level of the centre line of the adjoining street or passage on which the
plot abuts to the highest point of the buiiding, in case of a flat roof and in the case
of sloped roofs, the mid point between the cave’s level and the ridge". |
(2} “for hill areas, the vertical distance shall be measured from the lowest floor

level instead of average ground Jevel as applicable in case of planning;

(36} "Heritage B Jiiding”, means a building of one or more premises cor any part
thereof, which requires preservation and conservation 'for historical, architectural
environmentat or cultural purpose, and includes such portion of the Iﬁnd édjoin'mg
such building or any parn thereof as may be required for fenzing or coﬁering or
otherwise preserv.ng such buildings and also includes the areas and buikiings
requiring preservation and also conservation for the purposé as aforesaid.

{37} *house” includes any hut, shop or warehouse;

-
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(29)

(“0)

(41)

(42)

(43)

(44)I
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‘hut /mud wall" means any residential building which in constructed

principally of mad, leaves grass or.thatch or such easily perishable materials and

of a temporary nature;

“khatal” means a place whare cattles are kept or maintained for the purpose of
trade or busin=ss in cattle cr business in milk;

‘ledge” or “tand” means a shelf-like projection supported in any manner except
by means of vertical sunports, within a room itself but not having projection

wide than 0.6 metre, for being used only as storage space;

"loft* means an intermediary floor between two ficors or a residuai space in a
pitched roof above normal floor levei which is const-ucted or adopted for
storage purpcses;

."mea.ns of aczess" means a public or private street or passage open to the sky
as shown in t?;e survey map or other records of the local body and includes &
bassage which way not be open to the sky in the case of partition of an existing
building;

“mezzanine flioor" means an intermediate floor between any two floors;

“natural Hazard” — The probability of occurrence, within a specified period of

time in a given area, of a potentially damaging natural phenomenon.

"Natural Hazard Prone Argas — Areas likely t6 have (i) moderate to very high
damage risk zone of earthquakes, OR {i}) moderate to very high damage risx
of cyclones COR (jii} significant flood flow or inundation. OR (iv) one ar more ¢f

these hazards.
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Note: Moderate to very high damage risk zcnes of carthquakes are as
shown in Seismic Zones I, [V and V specified in 1S: 1893; moderate fo very high
damage risk zones of cyclone prohe are those sreas along the sea coast of India
having wind velocities of 39m/s or more as specified in IS: 875(part 3) and flood
prone areas in river plains {unprotected and protected) area indicated in Flood Atlas
of India prepared by the Central Water Commission. Al three hazard pmne. arezs
are redrawn in Vulnerability Atlas of India on jarge scales. Besices, otfier aréas can
be ﬂooded under conditions of heavy intensity rains, inadequate drainage, etc. as

identified through local surveys in the Development Plan of the area.

(45) "open space” means an area, forming .an integral part of the site, at the

ground level opan 1o the sky,

{46) "parapet’ wieans a low wali or railing built along. the edge of a roof or a
fioor;

(4?’) "parking =s§ace" means an area eﬁclqsed or q'nent_:losed. covered or
open, sufficient 7 size fo park vehicles with é driveway connecting the parking

space with a street or alley and permitting ingress and egress of vehicles;

(48) “partition wall" means an interior non-loaded bearing wall of storey or part-
storey height, ' '
(49) . “ party wall” means one wall forming part of a huilding and used or

constructed to be used for the supports and separation of adjoining bﬁi!dings to

different owners or constructed or adopted to be occupied by different persons;
(50) "passage” means a means of access which may not a private or public

street and which provides access to not rare than three plots, and includes

-
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-p fontway and draing attached to the passage and also includes all lands up to the
property line of the plots abutting the passage:

24813 7 *plinth" means the part of a wall or structure between the ground level
mid the level of the lowest floor of a building above ground level;
(52) "prormater” means a person who constructs or caused to be

constructed a bu:ldmg on a plot of land Yor the purpose of transfer of such building
by sale, gift or otherwise to any other person or a company, :o-operative society
or association of persons and includes
i. his assignee, if any,
il. the person who oonstructs and the person who transfer by sale,
gift or otherwise, the building, if, the twd are different persons,
ii. any Board, Company, Corperation, Firm or other association of
persons, established by or under any law for the time being in
force;
{53) ‘purchaser” means any person who, enters intc an agreement with the
promoter for the purchase of a dwelling units; . .
{54) “Registrar” means the Registrar as defined in the Tnpura Co-operabve
Societies Act.

(55} -+ "section” means a section of Act; _

{56 “services” in relation to a building, means lighting and ventilation, |
alectrical installations, air-conditioning and heating, acoustics and sound
insulation, installation of liffs and escalators, water supply, fire ﬂghtmg, sewerage
and drainage, gas supply and telephone installations; - =+ '

(67} - " servite rooms” Mmeans, rooms and covered spaces meant primarily
for purpcses othar than human habitation, service roorms may be used for |
parking, air-conditioning plant room or room for the ather mechines used for any
building sexvice or for the other purpases space for a stand by generator for
power supply, storage space for household or other goods of non-inflammable
nature, strong reom or bank cellar and dark foom;
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(58) “set back line” means a line usually parallet with the centre Jine of a
road or street, laid down by a competent authority beyond which nothing can be
constructed towaras the roads;
(59) "shed” means , a light or temporary .structure for shed or sheiter;
(60) “site” means the entire area covered by a building with out-houses, and
includes the land at the front or in the sides of, and pertaining to, such building
and the land required by reguiations 1o be left open;
(61} “strﬁdtur-eal engineer” shall mean an engineer with at least 2 years
experience in structaral designs;
{62) “to.construct a building” with its grammatical variation means ~

)] 1o.construct a new building, or

iij to re--construct a buitding, or

iii} tc convert a building or any part of a building, not being a flat or
block, into a flat or blocks;
(63). “to erect a building” has the sane meaning as in sub rule 82 of rule 2;
{64) “teneme:nt” means zn independent dwelling unit with a kitchen,;
(65} “use group” or “occupancy” means the purpose for which a buitding or
a part of a building is used or Intendead to be used.
Explanation.- For the purpose of classification of a buiiding according to
occubancy;' an ocsupancy shall be deemed fo include subsidiary occupancies,
which are ¢ontingent upon it. The occupancy classification shall inciude
residential, educational, Institution, assembly, business, mercantile (retail),
mercantile (wholesale), industrial, storage and hazardous occupancies. Principal
occupahcy shall be: the occupancy of covering more than 50% of the floor area of
the building .in case no single occupancy covers more than 50% of the floor area
of a building, it shall be classified as a building of "mixed use of occupancy”. The
classification of bu'ldings, based on principal occupancy shall be as follows: -

{a)residential  building”, that is to say, any building in which

sleeping acsommodation is provided for normat residential purpose as the

principal use with or without cooking facility and/or dining facility. Such

ano -
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building shall include one or two or multi-family dwelling, lodging or
- nooming houses, hostels, dormitories, apartment houses and flats, with
private garages;

{b) educational building®, that is to say any building used for schcol,
college, lisrary or day-care purposes as principal use involving assembiy
for instruction, education or recreation incidental to ecucation;

(c} "institutional building”, that is to say, any building or part thereof
ordinarily providing sleeping accommodation for accupants and used
principally for the purposes of medical or cther Izeatment-or case of
persons suJffering from p'hysical or mental illness, disease or infirmity care
of- infants, convalescents or aged persons and for penai or correctional
detention in which the liberty of the inmates is restricted: such buitding
shail include ho#bitrals, ciinics dispensaries, sanatora, custodial
institutions and penal institutions like jails, prisons, mental hospitals and
refarmatories;

| (d) 'asserﬁﬁly building”, that is to say, any building or past
thereof where groups of‘ péople congregate or gather for amusement or
recreation or for social, religious, patriotic,.civil, travel, sports or simitar
other purposes as the principal use such buiding shall include
theatres, meotion picture houses, drive-in-theatres, city halls, town halls,
auditoria, exhibition halls, museums, skating rings, gymnasiums,
restaurants, eating house, bars, hotels, boarding houses, places of

worship, dance halls, ¢lub rooms, gymkhanas, passenger stations and

D
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terminals of air, surface and other public irarsportation services,
recreation places and stadiums;

{&) ‘“business building’, that is to say, any building or part thereof
used principally for transaction business for keeping of accounts and
records or for similar purposes; such building shalil include offices, banks,
professioral establishments, court houses, if the prinzipal function of such
cffices, banks, professional establishment, court houses, if the principal
function af such offices, banrks, professional estabiishfnents, court houses
is transaction of public business or keeping bocks and records; such
building shall also iﬁcﬂude buildings or premises sciely or principally used
as an office or for office purpose;

| ({)*mercantile building(retail)”, that is tc say, any building or part
thereof used principally as shops, stores or markets for display of
merchandise for retail sale thereof or for office and storage of service
facilities incidenta! thereto;

(@) “mercantiie building (wholesaie)”, that is to say, an? building
or part thereof used prinlcipally as shop, store or market for display of
merchandise for sale thereof on whose sale basis, or for office and
storage or service facilities incidental thereto, and shall include
estabii'shrnent. whelly or parlly engaged in wholesale (rade.
manufacturers” wholesale Quffets including related storage facililies,
warehouses and establishments engaged in truck transport{inchuding truck

fransport booking agencies);

as
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=» (h) ‘“industrial buiiding", that is to say any building or siructure or
part thereof used principally for fabrication, assembly and/or processing of
gouds _anci materials of different kinds, such buildiny shail include
laboratories, power blants, smoke houses, refineries, gas plants, mills,
dairies. factories and workshops;

(i) " starage building”, this is to say, any building or part thereof
used principally for the storage or sheitering of goods, wares or
merchandise as in warehouses such building shall include cold storage
freight depots, trahéit éhéds, store houses public garages, hangers, silos
and barns;

{) “hazardous twilding”, that is to say, any induJstrial or storage
_ building or gart thereof used principally for the storage, handling,
manufacture or processing of highly combustible or explosive materials or
prodticts which are liable fo burn with extreme rapidity or which may
produce poisonous fumes or explesions during storage, handling,
.manufacture or processing or which involve highly corrosive, toxic or
noxious élka!ise; acids or other liguids or chemicals producing flames,
furﬁes. explosions or mixtures of dust or which resuit .n the division of
matter into fine particles subject o spontanecus ignition;

k) "steel fower” includes the stee! tower, having an height of 15

_meters or above made for the purpose of telecornmunication or other

purposes;
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Explanation - Type of buildings not deait with specificaily under

= these rules shail be guided by the latest edition of the Codes of Bureau

of Indian Standards;
(66)(a). “width of & strest” means the whole extent of space, including the
foémath. side drains eic. within the boundaries of the street as speciiied in the
survey map or other records ofé 'ocal body,
). Words and expressions used but not ctherwise defined shall have the

same meaning as in the Act.

Definitions for tha Special chapters { part — X, Xi & XH ):-

() Hut: - Hut rheans any residential house which is constructed principally of

leaves, grass or thatch or such easily perishable material and of a termporary
rature;

(2) Mud wall: - Mud wall means any residential house which is constructed
principally of mud (wholly or partly}, leaves, grass or thatch or such easily
cerishable matenal the roof being corrugated sheet or polythin paper and will be of

& tempaorary nature,

(3)  “"Mon-ambulatory Disabilities:- Impairments that, regardiess of cause or

ranifestation for all practical purposes, confine individuals to wheelchairs;
{4)  "Semi-ambulatory Disabilities:- Impairments that cause individuals to walk
with difficulty or insecurity. Individuals using braces or cruiches, amputees,

arthritis, spasties and those with pulmonary and cardiac iils may be semi-

ambulatory,

a>
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- (3 Hearing Disabilities:- Deafness cr bearing handicaps that might make an

individual insecure in public areas because he is unable to communicate or hear
working signals,;

(6) Sight Disabilities:- Total blindness or impairments affecting sight to the
extent that individual, functlioning in public areas is insecure or exposed to danger;
{7 Wheel Chair:- Chair used by disabled people for mobility. The standard
size of wheel chair shal be taken as 1050 mm x 750 mm.

{8) Siolar Assisted Water Heating System:- A device to heat water using solar
energy as heat source;

(S) Auxiliary back up:- Electrically operated or fue! fired boilers / systems to
heat water comin) out from solar Water Heating System to meet continuous
reguirement of hot water;

{10) New Building: - Such buildings for which construction plans have been

‘submitted fo compstent authority for clearanoe;

(11) Existing Building: - Such buildings, which are licensed to perform their

respective business;

Power_to relax rules:- Nectwithstanding anything contained in these rules, a

Municipality or other concermned authorities may, for reasons to be recorded in
writing and with the previous approval of the State Govemment, relax any

provision of these iules for dealing with a case in a just and equitable manner.



Tripura Ginzette, Extracrdinary lssue, December 15, 2004 A. D.

3A. “For prévision not covered in the byelaws:- For reguiremant not specifically

covered in this byelaw, the provisions  of the National Building Code and othei
relevant Indian Standards formulated by the Bureau of Indian Standards (BIS) shali

be followed.”

3B. Raepeal:- Any provision(s) or part thereof of these rules may be amended by

the government. The: total byelaw or part thereof, may also, if required, be kept in
abeyance by the gover-nment.

3C. BSavings:- For Luilding(s) or part thereof constructed in urban areas, prior to

the enforcement of thase rules, shall not be disturbed or affected by any means of

these rules.
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PART |

Building

A, BUILDING SITES

Criteria o using a piete of land as a building site.

(1) No pisce of land shall be used as a building site in Municipal arez {

Nagar Panchayat area unless the local body is satisfied that —

(a}

(b)

()

(d)

(e}

Explanation :-

tand record is in conformity with the proposed construction
and the plot of land is at least 100 sg. mt. in area for
residential purposes and minimum 40 sq. mt.  for
business/other than residential purposes.

the level of the land is not lower than the lavel of the appreach
road or the means of access on which the site abuts.

the land is capable of being well-drzined by means of
drainage facilities leading to existing publ ¢ drains of drainage
chamngls,;

“the soil of the site should be capablz of sustaining the
construction and the building therecn under all cond itions”;
where the site is within 5.00 meters of any side of a tank, the
owner will take such measures as shall prevent any risk of
drainage from such building passing into the fank;

Soit will also include rocks, boulders, lazerite, etc.
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- {(2) Neo piece of land in the Nagar Panchayat / Municipat area located in a

sinking zone or central business area, as defermined by the local bodies, shall be

used as a building sile without prior approval of the State Government,

provided that for construction of any bullding on any piece of land in the

Nagar Panchayat/Municipality cf the hill areas, prior investigation and testing of

soil by a Governmert recognized investigating and testing crganization, in respect,

of land shall be made;

(3) No piece of land where a closed, sick or other industry  as located or is in

operation, shall be used as a site for construction of any building,

5. Applications for a

oval of Buildin i -

{1) Every site plan, shall show or state on the body of the drawing of the site

plan the foltowing:

(a)

{s)

(c)

the boundaries of the site and of any contiguous land
belonging to the owner thereof with  number assigned t
plot/premises;

the positicn of site in relation to neighboring streets with
dimensions;
the name of the street on which the site abuts;
the position of the building and of all cther buildings inciuding
existing buildings(if any) which the applicant intends to erect
upon his contiguous land referred to in clause {a) in relation to

() the boundaries of the site and, in case where the site
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- has been sub-divided, the boundaries of the portion owned by
the applicant and also the portions ownad by the other
owners, and

{ii} all adjacent streets, buildings and premises within a
distance of 1.2.0 meters of the site and of the contiguous tand
{i* any) referred to in clause (a};

{e)  th=2 use or occupancy of akl the other existing buildings;

H the2 direction of North paint;

(g)  tha means of access as per rules 46 and sub-rules thereon
from the streel to the building(s) and 1o all other buildings(if
any) which the applicant intends to erect upon his cqnﬁguous
lard refetred to in clause(a);

{h) the schematic position and approximate height and the
nu nber of storyes of all other buildings within 12.0 meters of
the site,

0] th= free passage or way in front of the building;

{i) the width of the street(if any) in front and at the rear of the
buitding;

(k) the means of drainage of the proposed building leading to
existing public drains or drainage channels with their location
in relation Yo the site;

X the means of drinking water supply to the proposed building

indizating the source and the distance from the site including

|
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the route through which the pipe line will be laid, if piped water
supply is envisaged;

(m) the means of power supply to the proposed building on the
site, indicating the route through which power supply will he
achieved:

{n) “areas of cistress”;

{o)  such other particulars as may be prescribed by the local
bodies;

{Pi the location of power-line, water line, sewer Iine, natural
drainage channeljhora road side drains, protective works;

(2) in case ¢l a promoter submitting site plan/ building plan for approval, all

provisipns made in the Tripura Building Rules of 2002 shall apply,
(3) Every applicatién made under Rute & shall be written on printed Form-A to
be supplied by the Municipality/Nagar Panchayat on payment of an amount not
less than Rs. 10/- only.

6 Further information reguired to he submitted by applicant.-

Within 15(fiftzen) working days from the date of receipt of an application for

approval of buiid.ng site, the competent autherity may requirad the applicant -
(a) to furnish him with any information on matters referred to in
these rules which has not aiready been given in the documents there
under; or
{b) te satisfy him that there are, no objections which may iawfuilﬁ

be taken 1o the approval of the site.

Qo
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incomplete or defective information, —

(1) If any information or document required under these rules is, in the opinion
cf the Local Body, incomplete or defactive, it may within 15 (fifteen) working days
from the date of receipt of the same, reguire further informaticn or documents o
ke furnished.

(2} If anv requisition made under these rules i_s not comnplied with within

1(one) menth, the application for approval of the building-site may be refused.

Signature on approved site plan.-

When the ccmpetent authority has approved any site plan, the approved
plan/ plans shall be signed by such officer as may be authorized in its behalf and
in such manner as may be directed and two copies of approved site plan will be

returned to the applicant.

Caontrol _of development of rks, public open space, ponds,

wetlands, canals, river and other water front and brick fields -

(1} For the purpose of these rules, public cpenr space shialt mean any open
space whick is open fo the use of enjoyment of the public, whether if is actuaify
used or enjoyed by the public or not and whether the entry is regulated by any
charge or not. '

{2)(a). Generally, pa’st and public open spaces shall classified for the purpose:

of these rules into “hree following groups -

@&
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= () the parks and public open spaces with area to 1500 Sq.m. shail be
termed as small park and public apen space;
(i} the parks and public cpen spaces with area more than 1500 Sq.m.
but up to 7000 Sg.r. shall be termed as medium parks and public open spaces;
(i) the parks and public open spaces with area more: than 7000 Sq.m,
shall be treated as large parks and public open spaces.

(b) The structure abcve ground level shall be subject to the following provisions:
No structure other than the following shall be permited in parks and
public open spaces;

(i) statue of oublic interest,
(i} structure related to play equipments and fixtures;
(iiiy structure related to public_ amenities provided that the height of such
building shall not exceed 4.00 meters‘and that total area covered by such
building shail not exceed 10% of the total of the small parks and public
~ open spaces, 5% in the case of medium parks and public open spaces
and 3% in the case of large parks and public open spaces.
{iv) Boundary wall with maximum height of 1.50 mt.
Faor the pupose of calculation of total area of parks and public open
spaces, as aforesaid, the area of water body, if any, shall be excluded.
(c) The underground structure shail be subject to the foliowing Provisions:

(i) no underrground structure shall be aliowed in smakll and medium park

and public open spaces; @
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=» (i} in large parks and public open spaces undergiound structure for
amenities or parking facilities may be allowed, provided such structure shall
not affect the environment or create traffic problen,

{3} No canal, pond, water body, wetland, river |ets, jhora, water source,
natural spring, streams, drains, culverts shall be filled up provided that after
taking due consideraticn of the existing relevant Acts, the drainage slope, slip,
landslide, ecology, culture, envirenment, pisciculture, fire fighting or any ather
material consideration and for reasons io be recorded in wtiting the Lacal Body
with the prior approval of the State Govermnment may allow any cana! pond,
nvulets, streams, rivers, flood piain area to ke filled up.
(4) In the case of a building in the zone of river (within 1£ metres from river
bank) or other watzr fronts of large water bodies {more than 1300 acres), -
{a) the maximum pemissible height of a building in such zone ghall be 5.00
metres. In the case of a buiiding on stilts, the maximum permissible height of the
building shall be 6.50 melres including the stilts, the maximum height of which
shall be 3,00 metres - In such building the stilted portion shal! not be allowed to
ke walled up or covered along the sides- in such situations the stilted portion
should be suitably stiffenad as per provision of IS 1893;20Q0 to resist code based
earthquake forces” '
{b) no building shal be more than 20.00 metres long alongside the river or other
viater fronts. There shall be a clear linear gap of 50.00 metres between the two

buildings alangside the river or other waler front;

“ZP)
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{c) the maximum permissible covered area of such buildings shall be ﬁD0,00

Sq.metres;

{d) the struclures for recreational purpose conforming to th's sub-rule may be

permitted within the adjoining fand.
(5) Existing bricks fields shall be allowed to be continued as brickfields within their
own boundaries. After being declared as- abandoned, the excavated portions shall
have to be maintained by the owner at his cost as waier bodies where pisciculture o+

any type of recreational activity may be allowed.

10, Sub-divisicn of plots.
{1) No sub-division of any plot within the Nagar Panchayat or Municipal area
shall be undsrtaken without the prior approval of the Local Bodies.

(2) Generally —-
(a) plot to be subdivided shall be termed as mother plot;
(h) sub-division shall not -be aliowed if the mother plot abuts a means
of access having a width of less than 3.50 metres for plains;
(c) eve'y individua!l plot abtained by sub- division of the mother plot
shall abut a means of access having width of not fess than 3.50
metres;,
(d) the junctions of means of access within the mother plot shall be
provided with splayed corners measuring not less than 2.50 metres

on each side;

ao
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=» . (@) thase rules shall not apply to a scheme for Economically Weaker
Section and Low Income Group Housing approved by the
Government; -
(f) sub-divisions may be allowed on the condition that the following
facilities shall be provided by the owner at his cwn cost to the
satisfaction of the Local Bodies; |
N drainage facilities with pucca drain ensuing drainage of
each individual plot and of the means of access and
| passages leading to existing public crain or natural
drainage channels;
ii. all weather means of access and related protective
works, if necessary along with street lighting;
ili. street and passages along with sireet lighting;
v.  sanitary facilities including garbage disposat facilities;
V. water supply facilities;
() ne permissinn for sub-division of a plot of land shali be
granted unless each sub-divided plot is at least 100 Sq. metres in
area fo: residential purposes and 40 sq. meters for other than
residential purposes;
()  no subdivision of a plot shall be granted unless a detailed
layout plan of the area proposed {0 be sub-diviced is submitted
before ‘he Municipality/Nagar panchayat duly integrating the site

layout plan with the general use of the land in the adjoining areas.
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- The «xisling street pattemn as also the other physical infrastruciures:
facilites like drainage, sewerage, water supply, electricity supply
with location of high tension or low tension electric line with poles
axe also required to be shown. |

‘3) The maximum permissible length for the means of access shall be as
given in the loliowing table;

Maximum length of the means of access

" "Width of mezns of For means of access For me:ans of access
access. closed at one end. open to street at both
ends .
(1) 3.50 metres and 25.00 metres. 75.00 metres.
above but not more

than 7,00 metres.

(ii) above 7.60 metres 50.00 metres. 150.00 metres.

| but not more than

I 10.00 metres.
i (ii)above 10.00 No restriction. No restriction.
. metres.
L
{4} For mother plot measuring moreg than 5000 Sq. mettes in area sub-

division may be allaowed, provided 8%(eight percent) the total area of the mother
plat is developed as public open space. The width of each such open space shall

not be less than 10.00 metres and each such open space shall abut a street

QD
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having a width of no: less than 7.00 metres. The minimum area ¢f each such
apan space is one parcel shall be 400 Square metres. This apen space shall. be
in addition to the land required for providing the means of access to the individual
picts obtained by subdivision of mather plot.

{5) For mother plots measuring more than 25,000.00 sq. metres in area,
sub-division may be allowsd, provided seven percent of the total area of the
mother plot resensed for facilitizs like school, health centre market, police
oupost, milk booth, post office. power sub-station, transport terminal, water
treatment plant, sewerage treatment plant and the like. Such land shall abut a
strzet having & widty of not iess than 10.00 metres in addition to the fand
necessary for means of access and for open spaces mentioned in sub-rule(3).

Delay in sanciion or refusal of site plan. —

(1) Where the sanction of the site plan is not accorded by the Local Bodies
and no reasan is assigned in this behalf, or where sanction is not refused within a
period of B0 days from the date of receipt of the application in this behalf or
receipt of necessary particulars, whichever is later, the applicant may make a
representation to the: chairperson cf the Municipality/ Nagar Panchayat.

(2) Upon such representation, the Chairpersen shall after causing such
engquiry as he may think fit and after giving the applicant an opportunity of being
heard, direct the Chairperson / Local Body to sanction the site plan either

conditionatly or unconditionally or refuse sanction stating reasons and
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commuricate the same to the applicant within a period of 30 days from e date

of receipt of the representation under sub-rule (1).

Masonry huilding not to be erected without special permission in certain
£ases.

{1) Save with the special permission of the Local Body no building (cther than a _

hut) shall be erected unless —

{a) the site of such huilding abuls an a public stieet or a projecied
public street or a private street duly sanctioned and constructed In
accordznce with the provisions of the Act or any other law in force
immediately befare the commencement of the Act; or

(b) ther is access 1o the building from any such sireet by a passage
or pathway appertaining to such site, and not iess tﬁan 2.40 metraes
wide at any par, ;

(2} No building shal be erected o as to deprive any masonry or framed building

cf the apprepriate means of access,

{3} The follewing building shall be exempted frem the operation of these rules
(a) any building erected or intended to be erected by or with the
sanctior of the competent autherity for use solely as a temporary
hospital for the reception and treatment of persons suffering from any
infectious or contagioﬁs disease;

(b) any hearding or like means of profection {(cther than a masonry

wall) which the owner of any premises certifies to the competent
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- authority, not less than seven days after erection to have baen
erected for the purpose of preventing threatened acquisition of any
casement over his own premises or any portion thereof, provided, the
stability of such hoarding or other means of protection is certified by

the competent authority.

B. SUBMISSION OF BUILDING PLAN

13. Application to the chairpersen with a building plan for permission to

erect a new building or to make addifion or alteration to a building. -

{1} No person shall erect a new building, or re-erect or make addition and /
or alteration o any building o cause the same to be done without first ¢btaining
a sanction fram the Local Bocy under these rules,

provided that ng such sanction is required to be obtained from t'ﬂé Local

Bodies for — |

(a) erection, re-erection, addition to or alteration of —
() an internal partition 'wall which does not violate any of the
provisions of Act or these rules, or
(ii) a parapet wail or a cornice or chajja within the boundaries or
the site and not overhanging a street, 5o however, that the tofal
height cf the parapet wall shall not be more than 1.50 mefres and
width of the cornice or chajja shall not be more than 50 centimeters.

(b} repairing of a staircase of lift-shatt.

God
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(c) white washing or painting.
(d} re fiocring of the surface of an existing floor,
{e) re-conditioning of the surface of an existing fioor, without changing the
character and dimension of such roof, re-flcoring of the surface of an
existing floor,
prdvided that no such work as is referred to in clauses(a} and (c)
shall bz undertaken without giving the Local Bodies 15(fifteen) days
notice n writing giving the nature of work proposed to be undertaken,
(f) erection of a faise ceiling in any feor for air-concitioning, lighting o-
decorati\s'e. purposes;
(g} plastering and patch work;
(h) providing or closing, an internal door or window or a ventilator, not
opening directly opposite a door or a window of another building;
{iy replacing or fallen bricks, stores or repairing of damaged pillars o
heams,
(i) repairing or renewing existing plumbing service,
(k} carrying »ut such other work as is necessary in the opinion of the Local
Bodies, for reasons to be recorded in writing, to maintain the building in a
condition of good repair or to secure it to present danger to human life.

Every person intending to erect a new building or to make addition and !

or alteration to ary building, shall apply to sanction giving notice in writing in

~arm B along with ‘oliowing -

G
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=» (a) copies of documents showing that the applicant has exclusive
right to undertake such works;

{b} duly authenticated copies of receipts showing payment of tax to
the Municipality/ Nagar Panchayat for the gquarter previous to the date of
application in respect of the land, building or portion thereof upon which
the building /s proposed to be erected, re-erected, added te or altered and
a declaration from the Nagar Panchayat or Municipality stating that there
is ho arrear dues payable to the Municipality/ Nagar Pan:hayat,

{c} a declaration, stating the name, address and other particulars
of Architect or Licensed Eiuilding, Structural Engineer etc. as the case may
be, along with their consent, who are engaged as per rule 17;

(d) requisite number of copies of the drawings as stipulated in
Rule 14;

(@ 0 certified copy of the approved site pian;

(i) certified copy of the reports of tesis for stability of slopes
and for soil as per requirements in Rule 4 and such test report
should also indicate the maximum load that can be transferred to
the sail of the particular site safely,

(f receipt of deposition of fees as specifiec in sub-rule(9) of

Rule * 4 of these nuiles; and

{g) in the case of sieel towards, the authenticated copy of the

relevant license issued by the Government of ndia or the State

Government. @



o

14,

Tripura Gazette, Extraordinary issue, December 15, 2004 A. D,

Particulars to he furnished in, and with, an application. -

(1)  Every application made under Rule 13 shall, be writter on a prined
form {to be supplied by the Municipality/Nagar Panchayat on payment of an
amount not jest than Rupees 10{ten) only or as may be determined by the
Municipalit)} / Negar Panchayat for each such form} and shall siasie the location of
the site, raference number of approval of the site plan, the number assigned to
the premises n the assessment book and its dimensions, and such other
particulars as may be specified by the Lecal Bedy.

{2y  All site plans, building plans, elevations and sections shall be on drawing

sheets which shall be in any of the sizes specitied in the table below:-

TABLE -1 .
Drawing Sheel Sizes
Serial No. Designation Trimmed size mm

1 2 3

] “A0 81X 1189
B 2 AT 534 x 841

3 A2 420 x 594

4 A3 297 x 420

5 A4 210 x 297

5P
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= 3. The plans may be ordinary prints on Ferro-paper or other paper or biue
printed, but one set of such pians shall be bluefammonia printed. Prints of
ptans shall be on one side of paper anly.
4, The plans shal! be coloured as specified in Table 2.
TABLE -2
Colouring of Plans
Si. No. tem Size Plan Building Plan —|
White Blue Ammenia | White Blue Print | Ammania
Plan Print Print Plan Print
Col1 lCal2 [Col3 |Col4 |Col5 |Col8 |Col.7 |(Co.8 |
|
1 Plot lines | Thick  Thick | Thick Thick Thick Thick
Biack ' Black Black Black 1 Black Black
2 Existing | Green |- Green | Green Green Green Green
street wash ’ wash | wash wash wash wash
3 Future Green | Green | Green Green Green Green
street i | doted doted doted doted doted ; doled
any
3 . . . |
4 Permissi | Thick Thick Thick
.bie doted doted doted
! building | black black black
lines
15 Cpen | No colour
Spaces i
3] Existing | Yellow | Yellow | Yellow [ Yellow Yellow Yellow
' work
7 Work Yellow | Yellow | Yellow Yellow Yellow Yellow
proposed | hatched | hatched | hatched | hatched | hatched | haicred
to be
demolish ! 1
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ed

8 Proposed ' Red Red Red Red Red Red
work ~filled in

9 Drainage | Red Red Red Red Red Red
& | dotted | dotted |dotted |dotted |dotted | dotied
SEWAErage |
work

10 Water  Block |Block |Block |Block  |Block | Block
supply doted dotedt | doted doted doted doted
work thin thin thin thin thin thin

11 | Deviation Red Red Red Red Red Red

8 hatched | hatched | hatched | hatched | hatched | hatched

Thi: Plan of the building,

elevations and sections

according to the application shall be accurately drawn to a

scale of 1(cne) meler to 1{one) centimeter and coloured in the manner as laid

down in Table 2 of rule-14, .
(6} The Plans, sections (longitudinal and sectional)

and elevations of building shall indicate-
(a) the floor plans of all the floors including roof plan togather

with the ¢covered area;
(b}  existing building and the basement plan, if any, the sizes of
rooms and spacing of structuréi members, and their materials;
| (c} the locafion of essential services, that is to say, water
closet, sirk, baths, septic tank and the like, and arrangemént for drainage
of sullage and other waste water disposal including sewer connection if
any,

{d) the sizes of foctings, the thickness of basement walls, other
walls, floor and roof slabs, the construction materials, sizes and spacing of -
framing members, floor to ceiling heights with their materials, taking at
least one fully dimensioned section{both longitudinally and crosswise)
through staircase, bath and water-closed as well as such other sections as
would clearly indicate the details of architectural features, mezzanine

GO
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floors, and lofts;
(e: the front elevation and ali other elevation from the abutting
public streets;
)] the house drainage plan, and site drainage plan up to
nearest Magar Panchayat or Municipality or naturai outfall;
{7  the dimensions of all projected portions beyond the
pe-missible building line;
(hy  theroof plan indicating the drainage aad slope of the
terrace;
(i) the plans and details of private water ‘
i) () the detalls of breast wall, retaining wall or other
protective measures, if any, which are required to be undertaken;
(i} no part of the proposed building shall be permitted to be
erected directly over the retaining or other similar protective walls;
k) where structusal design and ¢ or soil / stability and simitar
other tests are necessary for a building under any provision
of these rules, the copy of details or reports andfor
recommendations of soil/stability/other tests andfor copy of
details of calculating for structural design duly signed by
the competent personnel as specified in Rule 17. Details
structural drawings including reinforcement detailing should
also be submitted.

(7} Doors and windows schedule shall show sizes of doors, windows, and frames.
(8) The plan in ils headline shall indicate specifically-

(3@
(k)
()
(d)

the: purpose of construction,

the name: of the owner,

the name of the police-station, and

the: name: and jurisdiction ist number of mouza anc cadastral survey
number of the piot or plots, of the site, if required;

{8) Every application shall be accompanied with an application fee of not iess than
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- Rupees 10(ten} cnly and not miore than Rupees 30{thirty) oaly as may Lz
determined by thz municipality / Nagar Panchayat.
{10) The nearest road of 3 m width or more with the pathway connecting the
road and the site shoulc be shown in case of plot abutting roads less than 3 m.

18, Specification and other information to accompany the application

with building plan;-

Every suck applicetion shai! further be accompanied by a brief specification
giving the following infermation -

(a) the materials and method of construction o be used for extemal walls, partition

wallls, foundations, roofs, floors, stairs, fire place and chimneys;

{by the manner in which roof and house drainage and the surfac: drainage of fhe

site will be disposed of;

(c} the manner, if any, in which it is proposed to pave the courtyard and open space
in the building or premises and the scope to which the surfacz is to be made in
each case,

(d) the means of accass that will be available for removal of nuisance;

(e) proposed cccupancy or use of the building for ensuring conformity with the
provisions of chapter xiv of the Act,

(i the area of plot, area of the plinth of the proposed and existing buildings if any,

 and the area of open spaces left;

(@) the number and area of each tenement, the area put to differant occupancy or
use group in all the floors of the propased building including the same for
existing building, § any,

(h) safety measures proposed to be 1aken during the construction of the building;

{) for buildings othet than residential and educationa! buildings, the means of

ingress and egress of wehicles shail be indicated:;

(i) the position of water tanks with sizes which shall have iocbe  constructed

below ground or just zbove;

(k) the area of garage: (if any),

GD
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=»> () number of flats proposed to be built in each floor and tetal number of flais (if
any), '

(m) calculation of F.AR.

{n} anindemnity kond in Form J in the case of building pians having provisions
for deep 1‘1::|un<:ja|tit:n'l'worl-(1 piling work, construction of basement or underground
construction;

(o) first aid and other provisions for dealing with fire,

(p) such other particulars as may be determined by the Municipality / Nagar
Panchayat having jurisciction,

(q) A cerlificate undertaking design for hazard safety in Form B-A ;

16. preparation of plan and supervision of gxecution of work.-
{1} Every person who intends to erect, re-erect or add to or alter any building shall

get its plan prepared ard structural work designed and supervised by an architect, /
structural engineer/licersed building Plannar as required under Rule 17. While
submitting the plen the architect/ licensed building Planner/ structural engineer should
certify to the effect that the site has been personally inspected ivhile planning the
building and/or designirg the structural members, as well as hiis taken into account the
findings offer recommendations of stability anafysis as well as examined the Soil Tests
Reports as and where riecessary under this rule.

(2) in all such cases, the licensed building Planner, structural engineer or geo-
technical engineer shal’ have to be empanelled with the Nagar Panchayat or
Muncipality.

(3) The name and address and ticense or empanelment number of persen so
empioyed and serial number / registration number in the case of architect shall be
stated in the application in respect of such buiidings.

{4) In case of building plans /site plans submitted by central or state government B
or by organization controlled by Central or State Government, if the plans are prepared
and submitted under the signature of Government Engineer or Architect who are
employees of the applicant organization, the Rule 16 (1) and 16( 3} shall not be

apelcable.
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- 17, -Engagemm of technical personnel. -

(1) Every person who intends to erect, re-erect. add to or aker any building shalt

subject to the provisibns of the Act and these rules, engage, -

(@

(b)

for all buildiags upto 4.5 M. in height, a technicat pefsonnel of at least a
diploma holder Licensed Building Planner for planning, designing and
construction of the building structure and the foundation,

for all buildirgs above 4.5 metars and up to 8.0 m. in height and/or for
erection involving deep foundation works or construction of basement or any

. .other underground siructure thereto, a licensed Degree holder Building

(d)

Planner and for an Architect and a Structural Engineer for plannirg,

.designing and construction of the buildings including foundation;
{c)

for all other kuildings above 8.00 meter and upte14.0 m. in height and for for
eréétion invclving piling works, deep foeundation works or construction of
basement or any other underground structure thereto or separately, a
licensed degree holder Building Planner, an Architect, a Structural Engineer
and a Geo-technical Engineer for planning, designing and construction of a
building; andg

for all other buildings above 14.0 meters in height, permission has to be
sought from the state government through the Municipality/Nager Panchayat.
Engagement of technical personnel shall be as per (c) ahove;

provided that licensed Building Planners, the Architect, the Structural Engineer
" "and the Geo-technical Engineer will work in association with one another and
they will be individually and/or collectively responsible for ensuring the safety of

the building structure and its foundation;

(2}

in case ¢f death, resignation removatl of Architect Structural Engineer,

Geo-technical Engineer or Licensed Building Planner as the case may be a fresh
engagement shall be made forthwith and shall be notified to the Chairman of the -
‘Municipality / Nagar Panchayat. No work shall be carried out in the intervening period, if

any.

a>
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The validitv of any engagement made under this rules shall lapse, in the

case an Architect with lapse of validity of registration granted under the Architect’s Act,
1972 (20 of 1872}, or in *he case of a Structural Engineer and a Geo-technical Engineer

with the lapse of empanaiment, or in the case of Licensed Building Planner, with lapse

the velidity of license,
A Structural Engineer or a Geo- technical Engineer is also required to be

empanelled with the Nagar Panchayat / Municipality.

18.

A Licensed Building Planner shall have -
(a) at ieast a diploma in Civil Engineering or Architecture

from a recognized university or an equivalent
engineering qualification recognized by the Government
and shall not have less than 2 years experience n
planning, designing and execution of building work
including sanitary and plumbing works related to
buildings, or

(b) a degree in Civii Engineering or Architecture from a

recognized university or an equvalent Engineering
quaiification recognized by the Government and shall not
have less than 2 years’ experence in planning,
designing and execution of building works including
sanitary and plumbing works related to buildings.

Time and manner of disposai of application under rule 13, -
. Within 15i(fifteen) working days from the date of receipt of an applicaticn

with building plan, the Local Bodies / Municipality may require: the applicant -
a) to furnith him with any information on matters referred to in these rules
which has not already been given in the documents there under;
b} to satisty, him that there are no objections which may lawfully be taken
to the approval of the building plans;
¢) if any requisition made under these rules is not complied with within
1{cne) month, the application for approval of the buiilding plans shall be
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treated as cancelied.

19.  Action to be taken while a building is under cohstruction. -
t(one) copy of the sancticned building plan and copy of the documents

mentioned in Part Il A 14 (B) shal be kept at the site of the building at ail times when
buildi iy operations are in progress and such plans shall be made available at all such
times for the inspection of the Municipality/Nagar Panchayat or of any officer authorized
by it in that behalf.

20.  Sanction of building Plan and permission to eéxacute work.-

{1) within 60(sixty} days of the receipt of any appfication with building plan"'o_li of
any nformation or documents which the Nagar Panchayal/ Municipalty may
reasonably require the appiicafion ta fumish before deciding whether permission shall
be granted fo execute any work, the competent authority shall, by written order -

a)  accord sanction, in Form ‘C’, to the building plan conditionally or

unconditionally give permission to execute the work, or
b) refuse in Form '’ on one of more of the grounds mentioned in
seclion 126 of the Act to accord such sanction, or
c) accord sanction but impose conditions for permiséion to execute
‘ the wark, or
'd) accord provisional sanction under the proviso ir section 125 of the
Act o

Provided further that in the case of a provisional sanction, the appficant shall
furnish a statement to the effect that, if he is unable to produce the ficense or
permission as required, the provisional sanction would be at his own risk and cost and
shall not be made final and the occupancy certificate under Rule 34 of this Rules shall
not be issued in respect of the use other than that specified in the Building Plan.

(2) The Building permit shall not be issued till a duly authenticated copy of a
receipt showing paymerit to the Municipality / Nagar Panchayat of the Buiiding Permit
Fees payable under rule 25 of these rules for the sanction of the buildings, is produced
before the Chairman of the Loca! Body. '



-p

am

Trpura Gazetts, Extrardinary Issu, December 15, 2004 A, D,

21. Power to cancel permission on the ground of material misrepresentation

by applicant.-
If, at any time permission to erect any masonry or framed building has heer

given and the Local Body of Nagar Panchayat / Municipality is satisfied that suck
sanction, was grante<i in consequence of any material misrepresentation or fraudulent
statement contained in the application or in the plans, elevations, sections or
specifications submitied therewith in respect of such building the Local Bedy of the:
Najar panchayat! Municipality may cancel such permission, and any work done there
under shall be deemed to have been done without sanctior_'a.

22. . Appeal on refusal of sanction of building plan.-
Where permission has been refused, the appiicant may make further appeal o

the Local Body for re-consideration.

23. ~ Sanction of plan in case of delays. -

If within the pericd specified in these rules, the Local Body has neither
sanctioned nor refused to accord sanclion 10 execute any wotk, the applicant may
appeat o the Chairman in writing, in this regard and if the appeal is not dispesed of
within 30(thirty) days from the date of receipt of the appeal, such sanction or permigsion

shall be deemed to have been granted and the applicant may Jroceed to execute the
werk. So, however that nothing in the sanction shall be deemed to have permitted the
applicant 1o contravene any of the provisions of this rule or any other rules or
regulations applicable to such works. '

24. Duration_and expiry of sanction of building plan. -

(1) - A sanction to erect a building accorded under these rules shall be valid fer
3(three) years from the date on which it is sanctioned and may be renewed thereafter

- for a further periad of 2(two) years on payment, in the form of cash ar bank draft, ¢f
'such fees as may bz determined by the Local Body on the basis of rule 25, and o1

praduction of the pre'.viouély sanctioned plan. A building ptan rray be revalidated for 2
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further pericd of § years only in case a building has been partly completed and
occupancy certificate in terms of rule 34 has been issued as well as on production of the
previous sanctioned/revalidated building plan, the completion certificate and on reczipt
of fees required to be paid as o be determined by the Nagar Pzanchayat / Muricipality
from time to tme;

provided that, if the application for renewal of a building is made after the expiry of
3(three) years, the saine shall be accompanied by a renewal fee with a fine not being
less than Rupees 2(tao) thousand or as may be determined by ~he Municipality/Nagar
Parichayat concarned.

(2) Any person who erects a building or continues the work of erection of a
building after the permission sanctioned under these rules has expired, shali be deered
to erect such building or to continue such work without sanction;

(3) The erection of a building or work shali be completed within the period
specified by the Local Body under section 211 of the Act.

25. Fees for sanction of building plans. -
(1) The Local Body shail levy a minimum fee for sanction of building plan at

such rates, spacified i1 the following on the basis of the sancticned total covered area in
all floors - however maximum fees will not exceed one § {five) times the minimum
specified fees as given hereunder -
{a) for load bearing buildings the minimum rate of fees would be Rs. 20/
{twenty) per sq.mt. and
{p) for buildings proposed to be constructed by RCC structure, the rate of
fees wluld be Rs. 25/-(Twenty five) per sg. mi.

(2) In the case of steel towers, the Municipal Council ! Local Body shali levy
fees at the rate of Rs.3/- {three) per cubic meire of the volume of such towers.

(3) The Mvunicipal Council Local Body shall levy ¢ development fee, in
addition to the fees :pecified in -sub—rule('1) or sub-rule{2), as the case may be, for
passing the building whose Floor Area Ratio has been calculated on the basis of =
means of access which is a National Highway, State Highway or any such access
having an width of 15 metres or above, at such rates as may be detemnined by the:
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=» Municipal Council / Local Body.

26. Signature of approved plan.-
 When the Chairman of Local Body has given permission to execute any wo'k,

the approved plans of the work shall be signed by such officer as may be authorized in
its behalf and 1(ore) set of approved plan and 1{cne) set of cerified copy of the
approved plan shall be handed over to the applicant.

27. Retention of plan and submission of fresh applicafions.-
When sanction to erect a new building (other than a hut is refused,
‘{a) the Chairman of the Local Body wilt retain two copies of plan and shail
without charge, furnish applicant with its reason for such refusal in writing; and
{b) the agplicant may, at any time thereafter, send to Chairm:-.;n of the Local
Eody a fresh application and fresh or modified documents under these rules with the
chject of meeting the abjections for which such sanction was refused.

C. COMMENGEMENT OF WORK

8. Notice to the chairman of the Local Body before Commencemant of
o wore R _
Mot 'oss than 7(seven) days before any person commences to erect or re-
erect a building shall send to the Chaiman a notice, ir. Form 'E’ | specify ng the
" date on which he proposes to commence the work.
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Notice for completion of work up to glir)th level.-
(1) After the completion of the structural work up ta the plinth level or up

to 1{one) melre above ground level, whichever is highar, the applicant shait
give a notice {o the l.ocal Body in Form 'F’ to enable him to inspect such work.
{2) An oficer of the Municipalily / Nagar Panchayat duly authorized in this
behalf shall inspect the work at the site within 15(7iffeen) days from the
date of the receipt of the notice and within 7(seven} days of such
inspaction issue necessary direction, if any.

Deviations dyring construction.-

{1) No deviation from the sanctioned plan _shall te made during erection or

execution of zny work.
{2) Notwithstanding anything contained in sub-rule {1),-

(@) if during erection or execution of work any internal alteration withir

the sanctioned covered space which does nol violate the provisions.
of the Act or these rules, is intended to be maie, the person referrec!
to n sub-rule{1) of rule 13 shalt inform the Local Bedy by nofice in
wriling along with a certificate from the Architect or the License|
Bulding Pianrer, as the case may be, together with drawings
incorporating the deviations and structural calculation in case of
structural deviations, stating the nature and purpose of Plan’ unde-
rule: 33; of such deviations at east 15{fifteen’ days prior to canying
oul such erecticn or execution of work and may proceed with the
exicution of such work subject to the condition that such deviations
shall be incorporated in the ‘Completion plan’ under rute 33;

(b) if during the erection or execution of work any external dewviation
beyond sanctioned covered space is intended 0 be made ardd which
does not violate the provisions of the Act or these rules, the person
referred to sub-rule (1) of rule 13 shall, prior to carrying out such erection
or execution of works, submit |, in accordance, with the provisions cf
those rules, a revised plan incorporating the deviations infended to be
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=p- carrieed out, for obtaining necessary sanction theraof.

(3} It no nctice is served under clause (a) of sub-rule (2} above, or the work of
erection or exacution is undertaken without the sanction referred to in clause( b)
above, such erection or execution of work shail be deemed to be in contravention
of the provisions of the Act and these rules and shall be dealt with accordingly.

Demolition of unauthorized construction. -
{1y The Local Body may order for demolition or alteration of ary
building/buildings, if the competent authority is satisfied -
fa) thatthe erection of any building -
(i) has been commenced without obia:ning the sanction or |
permission of the competent authority, of
(i} is being ¢aried on or has been competed otherwise than n
accordance with the particulars on which such sanction or
permission or order is based or after such sanction or permissicn
~ has been lawfully withdrawn, or
i) is being carried on or has been completed in breach of any
provision of the Act or these rules or of any condition,
modification, direction or requisition lawfully given or mace
under the Act or under these rules.

{(2) If any material alteration of or addition to, any building has been
commenced or is being camied on or has been completed in breach of any
‘provigion of the Act or these rutes or if any alterations required by any notice
issued under these rules have not been duly made, the Local Body may, in
addition tc any prosecution that may be instituted under the Act, they male
an order girecting that such erecticn alteration or addition, as the case may
be, or so much thereof as has been executed unlavwfully or if any structure
specified in the application or plan cr specification as a structure to be
demolished or altered before the erection of the new building has not been
derrclished or altered or if any material alterations or additions have been

made, such alterations: or additions shali -
(a) be democlished by the owner thereof or altered by him to the satisfaction of
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= the competent authority, as the case may require; or

(5) be demolished or altered by the competent authority at the expense of *he
said owner;

proviced that prior to carrying out any demolition of any building or gart
thereof as cescribed in the notice, the owner of the building shall be given a
notice stipulating therein the date and time to appecar himself or through his
authorized representative before the Local Body who w il hear the circumstances
uncler which such deviation/funauthorized construction vrork has been carried out
and after hearing record the order of the Local Body and the said order shall be
comimunicated to the owner pfﬁcially.
(c}  all demolished materials shall be removed by the Nagar Panchayzt /
Municipality at the cost of the owner or to the satisfaction of the Nagar
Panchayat/ Muni.cipatity within a maximum period of 30(thirty) days from the diate

of demoliticr. .

32. Stoppzge of erection of new building in certain cases.-
(1) In any case the consfruction of a new building {s) is sought to be erecled

on a soil which is recertly filled up ( known from the records of Settlement or
Municipality/Magar Panchayat about topography of the soil) pond, lake, rarshy
and sub-soil. the Chairman of the concerned Local Body may seek a Soil Tast
Report issued by a ccmbetent autharity along with the: proposed building plan.
Considering the Soil Report , the Chairman may restrict the maximum height of
the building ar hefshe may advice to change the structural design or reject the
constructior: of the said building.

(2) In ary case in which the erection of a new buiidiag or any other work has
been commenced or is being carried on unlawfully, the Chairman may, by writien
notice, requie the person carrying on such erection cr other unjawful work to
discontinue te same.

{3) If any nofice issuad under these rules is not duly complied with, the
competent authority may, with the assistance of the police, if necessary, take
such steps as it may deem needful in order to stop the continuance of the



Tripurs Gazette, Extraordinary issue, December 15,2004 A. O

=p»  unlawful work.

(4) If it appears to the competent autherity that it is necessary, in order to
prevent the continuation of the unlawful work, to depute zny public or municipal
officer to watch the premises, the cast of providing the same shall be borne by
the person to whom the notice was addressed.

33. Completion of work. —

After the complation of the erection of a building or the executicn of any work, the
owner of the building shalt submi a notice of completion in Form 'G. In case of
deviation as stated in clause {a) of sub-rule (2) of rule 33, the notice shall ke
accompanied by 3(three) sets of building plan and marked 'completion plan’ with all
rev sions and modifications including those referred to in sub-rule (2) of rule 30, The
applicant shall duly sigin the plans and alse the concerned technizal personnel specified
in rule 17; '

provided that for a residential or educational building in eny municipal area, not
exceeding 8.0 metre in height on a plot of 200 Sq. metre in area, application of this rue
may not be insisted upon but the owner will have to intimate in writing to tre
Munaicipality/Nagar Pa wchayat about the completion of such building.

34. Occupancy certificate.-
(1)  Within 1 ::-i(ﬁﬁeen} days of receipt of the notice of completion of building or
work, the Local Body or the authorized representative in this behalf, shall inspest
the building or work and shall satisfy itself or himself that the erection of tre
building or the execution of the work has been done in accordance with tre
- ganctioned plan. '_
(2)  Within “5(fifteen) days from inspection, the Local Body shall, i it is
satisfied that the building or the work has been completed in accordance with the
sanctioned plan, issue an occupancy certificate, in Form 'F’;
provided that s.ch certificate: shall not be issued in the case of a building or any
work for which provisional sanction was given unless the appilicant produces
. before the Chaiman the license or permission,
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pravided further that the occcupancy certificate shall be issued only after all the:
extra materiale like sand, boulders, stone chips, cement, steel, bamboo, tirnba-
etc. lying on the public road have been removed by owner and the damages to
public property, if any, has been made good by the owner with his own cost ta
the entire satistaction of the Local Body.

{3} After due verification, one set of the building plan shall be returned to the
applicant with the endersement of approved completion plan under the signature:
of the Chaimnan or an Officer authorized in this behal?.

(4) The Locai Body may, upon a written request from an applicant and on his
furnishing an Indemnity Bond undertaking to indemnify the Local Body agains:
any risk, danger or damage to any person, whether an cccupier or not, and or
his giving an undertaking to ensure in such manner as the Local Body may
specify, public safety, issue a partial occupancy certificate, subject to the
provisions to sub-rule {1) and the proviso to sub-rule (2},
provided that na partial cccupancy certificate shall be issued unless the Loca
Body is satisfia that the portion for which such partial occupancy is solicited is in
a habitable condition,
provided further that when the erection of the building or the execution of the
work is completed within the period or the extended period provided for in the
Act, the applicent shall apply for-conversion of the pa_rtial occupancy certificate ot
issue of an occupancy certificate, and such certificate may be issued in
accordar.ce with the provisions of these rules. ‘

{5) In case where the occupancy certificate is refused, the Locai Body shall
communicate the reasons thereof in wrifing to the applicant within 30(thirty) days
from the date o’ receipt of the notice of completion of the work.

(8) In case wherg, in the opinion of the Local Body tre building or the work
has not been sompleted in accordance with the sanctioned plan, it may take
necessary action in accordarce with the provisions of the Act and these rules.

(7) Tre Local Body shall not permnit connections to be made to municipal
water mains and municipal drains, if any, from any new building in mspe::t of
which occupancy certificate has not been issued; T
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provided that the: Local Body may order severance of such connections if he is of
the opinion thai the conditions of the partial accupancy certificate are being
violated or if further erection of the building or execution of the work is
proceeding cont-ary to the sanctioned plan.

(8) The Local Body shall not permit construction to be made to municipal
water mains, If eny, from any new building in respect of which water connectior)
fee, as may be specified by the Local Body from time to time, has not been pail
in advance.

Delay in issue of occupancy certificate.-

(1) In case where, within a p(eridd of 30(thirty} days from the receipt of the
notice of completion, the Local Body fails to issue an occupancy certificate o- to
communicate refusal the applicant rhay make a representation in iwiting to the
Chainran. .

(2} The Chai'man shall, after §uch enguiry as he may think fit, and after giving
the applicarit an opportunity of being heard, issue the occupancy certificate or
communicate refusal of the same fo the applicant within a period of 30(thirty)

days from the date of receipl by the Chairman of the representation,

Prohibition of use of Bullding without occupancy certificate.-

No perscn shall occupy or permit to be occupied a building erected or re-
erected or aitered under the Act in respect of which an occupancy certificate or a
partial cccupancy certificate under these rules has not been issued by the Locat

Body.

Work suhseguent to issus of bccupancx certificate,-
If any re-erection or addition or alteration of a building in respect of which an

occupancy cernificate has been issued is intended, a fresh notice under the Act or
these rules, as the case may be, shail be necessary.

Notice fer covirring up drains, atc_. -

ﬁ.
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(1) Before proceeding to cover up drains or appliances connected with the
drainage the applicant shalt give a notice to the Locat Bady in Form ‘I stating that
such drains or appliances are ready for inspection and shall specify the date and
hour not being a date eariier than 7(seven) days from the date of the notice on
which he will proceed 1o caver up such drains or appliances.

{2)  An officer of the Municipality / Nagar Panchayat duly authorized by the
Local Body in this behalf shall inspect the work at the site, within 3(three) days ¢f
such inspection, issus neceasary direcﬁoﬁ, if any.

Power of Chairman _of the Local Body, to guard against accidents during

construction or repairs. -
(1) The Chairman of the Local Body, so far as practicable during the

construction or repair of any building, street, drain, waler-supply line or other
premises vestad jn the Municipality/Nagar Panchayat or in an owner, caus:2
proper precauion for guarding against accident to be taken by shorting up and
proteziing the adjoining buildings, and shall cause such bar, char or post ag t
shall think fit, to be fixed across or in any street to prevent the passage o any
carrizge, cart or other vehicle, ¢r of catie, and avert danger while such
construction or repair is being carried on, and shall cause such construction or
repair work in 2 street to be sufficiently lighted and guarded during the night.

(2) Whoever takes down, alters or removes any such bar, chain or post or
removes or extinguishes any such light without the authority or consent of the
Chairman of the Local Body shall be published with fine which may extend to Rs.
250/-{ two hundred and fiity) only.

Power of Chairman of the Local Body fo cause hoards or fonces to bo sat

up during construction, repair, ete.-
A person intending to construct or take down any building or any ather

struciure or to alter or repair any other structure externally shall, if the position cr
circumstances ©of the work is or are likely 1o cause, or may cause cbstructior,
danger or inconvenience in any street, before begining such work -

GD



Tripura Gazette, Extraordinary issue, December 15, 2004 A. D.

=» (a) obtain teforehand permission in writing from the Chairman of the Loca;

41.

Body so to do; and

() cause sufficient hoards or fences to be put up in order to separate the
area where the work is to be carried on, from the street, and shall maintain such
hoards or fenzes standing and in good condition to the satisfaction of the
Chairman of the Local Body during such time as the Chairman of the Local Body
censiders necessary faor the public safety or convenience and shali cause the
same to be sufficiently lighted during the night and shall remove the same when
directed by the: Chairman of the Local Body.

Power as to inflammable structures.-

(1) (a) The Local Body may, by public notice, direct that within certain
limits to be fixed by the ccmpetent authority, the roofs and external walls of huts
or other buildings shall not be made or renewed with grass, mats, leaves or other
highly inflamimable materiais withaut the consent of the Chairman in writing.

(b} The comnpetent authority may, at any time, by written notice, requinz th2
owner of any building({s), which has an external roof or wall made of such
material as aforesaid, to rermove such roof or wall within such reasonable time as
shall be specified in the, notice, notwithstanding that the public notice has not
been issued or that such roof or wall was made with the consent of the
competent authority or before the issue of such notice, if any, provided that in
case of any such roof or wall in existence before the issue of such notice or
made with the consent of the competent authority, the competent authorky shelt
pay compensation for any damage caused by the removal, which shail not
exceed the orginal costs of construction of the roof or wall.

(2} The fioors of the lobbies, comdors, passages and fandings of a brildirg
other than residential or educational shall be, constructed of incombustible
materials; the doors shall be constructed of fire-resisting materials and the flights
of stairs shall'be constructed either of incombustibie materials or fire-resisting
material.

(3}  The following material shall, for the purpose of this wule, be deemed to be

&D
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=» incombustible: -
(a) brici-wark constructed of bricks, well-bumt, hard and sound, properly
bounded and solidly put together with -

{i) mortar compounded of lime and sharp clean sand, hard
clean broken brick, broken flirt, gills or slag, wel
pulverized, or '

(i}  cement mixed with any of the materials mentioned in s .4b-
clause(i); '

(b} granite or other stone which is suitable fo- building purposes by
reasons of its solidity and durability;
(c) slate, tiles, bricks and terracotia, when used for covering or corbels;
(d} flag-stones when used for floors over arches, if not exposed ¢n the
underside and if not supported at the ends only;
(e) concrete, composed of broken brick, stone chippings of selected slzné
and lime, cement or calcined gypsum, wher the concrete is used for
~ filling is used for filling in between joints of floors to a depth of not less
than ten centimeters; ' '
(H any combinaticn of concrete, steel or iron or any other materizls
approved in this behalf from time to time by the: Local Bedy.
Explanation:- In this rule, the expression, brick, lime or cement shalt. mean
respectively such brick, I'me or cement as conform to ‘he standard and qualty
specified in this behalf in the Jatest edition of the Nationa! Building Code.
4 The follnw'ing materials shall-, for the purpose of sub-rule (2), be deemed
to be fire-resisting, but not incombustible:-
| (a) sal, feak, and other hard timber, when used for beams or
posts or in combination with steei, t1e timber and the steel(if
any) be_ing protected by pilastering in cement or other
_ incornbustibie or non-conducting external coating;
by - in the case of staircase, sal, teak or other hard timber, rot
less than four centimetres thick; and
) in the case of staircase, sal, teak or other hard timber, the

GO
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treads and risers being nof less than four centimetres thick.

The structural design. -

{1) The structural design of foundation, masonry, timber, plain concrets,
reinforced concrete, prestressed concrete and struciural shell shall be in
accordance with the provisions of the latest edition as laid down in rule 61
(1}.(2),and (3) of Tripura Building Rules as indicated in the: National Building Cocle
of india and relevant codes of practice of the Bureau of Indian Standarcs (as
listad in Annexure-11} meant for plain and/or hill areas. -

The structural design for all parls of the building shall also take into
consideration the seismic factors, wind forces, land slide: in accordance with the
relevant BiS codes of practice / Guidelines (as listed in Asnexure -~ 11);

(2) Unless otherwise specifically provided for in th= Act or these nules all
materials and workmanship shall be of good quality, conforming generaliy to be
accepled standard of the Public Works Department of the Government of Tripu-a
or Indian standard specifications as included in the Part V on Building Materials
and Part VI an Constructional Practice and safety of the latest edition of the

Naticnal Building Code of india.

43.  Distance from electric lings.- .
No building, or veranda, or balcony or projection in any building shall be
permitted to be erected, re-erected, added to or alterec in any case where the
_distance between such construction and any overhead electric lines, in
accordance with the provision of the Indian Electricity Act, 1913(9 of 1810), and
the rules made there under, is less than that specified hereinafier - (“m” indicates
metse)
Vertical Clearance Horzontal
_ Clearance:
(a) | Low and Mecfium voltage lines 25 m. iom
ncluding service lines
(b) | High Voltage lines up to and - 37m, ) 12m. ]
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inciuding 11.000 volts

(<)

High voltage ines

above 11.000 volts and up to 3.7 m. 20m.
and including 33 K.volts.
(d} | For extra high voltage lines 20mplus 0.3 m
3.7m. plus 0.3 m for »
beyond 33.000 volis . for every additional
avery additional 33.000
33 K volts or parts
volts or parts thereof.
thereof.
44. Notification by State Government for fire protection. -

The State Government may from time to time prescribe in the interast of
public safety, by nofification, such other conditions as may be necessary for the
fire proiection, fire prevention and fire fighting in refation to any case of byildings
and the Locs! Body shall comply with such conditions.

Rat-proofing. -
&) Every buiiding or part thereof, designed or intencted for use for dwaliing,

storage or sae of good siuff, shall confarm to the requirements specified in sud-
rule (2} and (%). o

(2) Every such building, unless supported on posts, shall have continuous
foundation walls, extending from at least 80{sixty) centimeters below ground
level, or shall have continuous floor of masonry or reinforced or other equal ret-
proof material or materials as approved by the Local Body.

{3) Al openings in such foundations or floors, windows and drains and all
junctions between foundation walls and building walls shall be effectively rat-
proofed, that is, windows and doors shall be tight-fitting, other openings shall he
securely covered with rat-proof screening or shall be tightly closed with meial
sheeting, concrete or other equal rat-proof materials as may be approved I:f the
Competent Authority of the Local Body:.

GO
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PART-III
Means Of access, Ground Coverage, Permissible Height.

Rutes for means of access. - _
{1) (@) Every plot shall abut a means of actess which may be a oublic

street or private sireet or passage. _

(b}  The relationship between the width of the means of access and the
maxirium peimissible height of building shall be as indicated in these rules.

{2) The mnimum width of means of access in respect of a new building shill
be as follows: - '

{a)  No new building shall be allowed cn a plo: unless the plot abuls a
street which i3 not less than 10.00 meters in width at anv part, or there is access
to the plot from any such street by a passage which is not less than 10.00 mefres
in wigth at any part:

provited that. -
(i} In the case of a residential building, with other occupancies. if

any on less than 10% of the total covered area of building, the width of
such street or passage shall not be iess than 2.40 metres &t any part;

(i)) In the case of a residential building with educatioral
occupancy on 10% or more of the total covered area of the building, the
width of such street or paésage shall not be less than 7.00 metres at any
part.

(i) n the case of an educational building with residential.
cctupancy the width of such street or passage shall not be less than 7.0

at any part.
{iv) in case of an educational building with other occupancy or

occupancies not being residentiai on less than 0% of the total coverzd
area cf the building the width of such street or passage shall not less than

7.00 metres at any part;
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=» (b} HNotwithstanding anything contained in clause (a) above residantial
building up tc a maximum height of 4.5 metres may be al owed on a plet abutting
a means of access not less than 1.5 metres {without drair &) in Nagar Panchayals
and 1.8 meters (without drains) in Agartala Municipal Area, provided such mezns
of access is in long existence and is recorded in the settlement records and/or
Nagar Panchayat / Municipalities records accordingly.

{3y  Any building which is fully or partly put to assembly occupancy for the
purpose of theatre, motion picture house, city hall, skating ring, auditorium,
exhibition hall or for similar other purposes shall not be allewed on a plot focated
within 50 metres of junction of two streets, the width of each of which is 15.00

metres or more.

47. Ground covarage in respect of buildings.-
(1} {a) The maximurn permissible ground coverage for building, when a

plot contains & single building, shall depend on the plot size and the use of {he
buiiding as given in the table below:
TABLE
Maximum Permissible Ground Coverage
{Plot containing & single building} .

0 Type of building Maximum permissible ground coverage
E 1. Residential and Educational.

{a) Plot size up to 200 sq. metres 65%

{b) Pk:t size above 500 sq. metres 50% or 130 sq. metres whichever is mo-e

2.Buildings of other use including mixed use
(@) Plot size of less then 200 sq. metres | 40%
(b) Plot size of 500 Sq. metres or more 50%

(b}  For anv other size of the plot, in between the plot size of 200 to 500
square metres, the percentage of coverage shall be calculated by gdirect
interpolation.

&
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(2) When a plot contains more than one buiiding the maximum permissible:
ground coverage for the twilding shall be as stipulated in rule 52.

Penmissibie height of buildings. -
(1) Height of a building shall be the vertical distance measured from the
average leve! of the centerline of the adjoining street or passage on which the
plot abuts, to the highest point of the building, whether with flat roof of sloped
roof.
(2) (@) The following appurtenant structures shall not be included in the
height of the building : - '

)] sfair cover not exceeding 2.40 metres in height;

(i)  kft machine room as per the latest edition of the National Builcing

Code; |

{ii}  roof tanks with their supports, the height shall not exceeding 1.80

metre;

{ivi chimneys;

{v} parapet walls not exceeding 1.50 metres in height;

(vi)  ventilating, air conditioning and other services equipments;

{(vii) height above mid-point between caves level and ridge level.

{b) The aggregate area of the structures mentioned in clause (a) shall
not axceed one-third of the area of the roof upon which these are erected.
{3}  The maximum pemtissible height of buildings on a plot shall be as given
in the table below :

TABLE

Width of means cf access . Maximum permissible height

( in metres) ' (in metres}

(a) 2.4 in general ; but, 1.8 in case of 45 !
Agartala Municipal area and 1.5 for Nagar i
Panchayats as per rule 46(2)/b). ' |
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{b) above 2.4 up'0 8.0 Upto 8.0

(¢} above 8.0 upto 15.0 Upta 11.0

(d) above 15.0 upto 18.0 140 )
(e} above 18.0 .__"Ta Il buildings (above 14.0 mt.) !

Explanation: - This tabie shali be read with rule 48. For heigh:t of buildings

i R
exceeding 14.0 meters rule £1 shall be referred. But buildings above 14.0 mts. 'n
height permission shall be obtained from tl;te state government. J

(4) For any building to be erected; or re-erected or added to in the vicinity of
aerodrame, ar which may affect the functioning of any microwave system “or
telecommunication purposes, the haég_ht of such building shall be' governed by
such rules or directions as my be made or issued iy this behalf by Central
Gavernment or any other concerned authority.

(5} The Local Body may, if necessary, restrict the height of buildings in any
area within the Nagar panchayat/ Municipa! Area, below that provided under sub-
rule(3) for reasons to be recorded in writing.
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PART -1V
Open Spaces

Qpen spaces; for building.-

(1) Generally,-

(@) every room intended for human habitation shall abut an interior or
exterior open space of an open verandah, open to such interior/ exterior ope:n
gpace. Oypen spaces shall be areas forming integral parts of the plot at ground
level and shall be cpen to the sky without any projection or overhang
excepting comices, chajja or weather shades of nct more than D.50 metre
width;

{b} every building shall have exterior cpen spaces comprising front coen

“space, rear open space and side open spaces. The minimum wicth
prescribed for front open space, rear open space and side spaces shall be
provided along the entire front, rear and side faces of the building
respectively. For this purpose the front of the building shall be that face of the
building which faces the means of access of the building and the rear part of
a building shail be deemed to be that face of the building which is farthest
from the rneans of access. These provisions shall also be applicable to eash
individual building separately when a plot contains r ore than one building. In
the case of a comer plot located at the crossing of more than one street or
passage, the rear of the building shall be deemed to be that face of the
building which is farthest from the widest of all such streets and or passages;

(c} cper spaces prescribing to one site cannot be taken for another site. No
building shall at any fime be erectad on any open space prescribed in these
rules for a building and form part of the site therecf, nor shall such open
space be taken into account in determining the zrea of any open space
required under these rules for any other buildings;

(d} if the front open space is 3.00 metres or moie in width a gate Geomnti
for security purpese may be allowed in the said open space . The coversd
area of such Goomti shall not in any case exceed .00 sg. metres and stall
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nol be inclided in calculation of Ground Coverage.

(3)

(b

The mizrimum front open spaces shall be as foliows;-
eyery residential or educational huilding shail have a minimum front
apen space at ground ievel of 1.20 metres at its narrowest part;
in tha case of residential or educational building with other occupancy or
occupancies covering more than 20% of the ground floor of the buiding,
the minimum front open space at the ground level shall be 2.00 metres at
its narrowest part;
providad that for such building on plots with area of 300.00 sq. mebies ar

fess, the mirimum width of the front open space shall ba 1.20 metres if the part

of the building used for othes cccupancy or occupancies is hot more than 20.0

sq. meters at the ground floor,

(€}

(d}

(e)

1

(9)

)

every industrial or storage or mercantile {wholesale) building shall have

a mininum front open space at ground leve| of 5.00 metres at its
narrowest part in the plains and 3.00 metres at its narrowest part in the
hills;

in the case of industrial or storage or mercantile(retail) building on pint
area of less than 300.00 sq. mtres the minimum front open space shali te
1.20 matres at its narrowest pan;

gvery institutional or business building shall have a minimum froni
cpen space at ground level of 3.00 metres at its narrowest part;

every assembly building shail have a minimum front open space at grourd
level of 4.00 metres at its narrowest part;

every club (assembily)} buiiding on plot asea less than 200 sq. metres, tre
minimum front open space shall be 2.00 meites;

for mixad use buildings, the minimum front open space shail be the ore
applicable for that particular occupancy which gives the highest provisich
of the minimum frent open space in this ruies.
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The minimum rear opon space ghall be as follows:-

(@) every building shall have a minimum rear open sgace at ground level of a
width at its narrowest part of not less than that indicated below:.-

! Height of building {metres)
|

Minimum rear open space at
its narrowet! part {metres}

Up to 3.00 2.00
Above §.00 hut not more than 11.00 3.00

4
Above 11.00 but not more than 14.00. 4.00

(b) notwithstanding anything contained in clause(a) above, the minimum width
of. rear open.space at its -narrowest part for ndustrial or storage or
mercaiitile (wholesale) huilding shall be 3.50 meitres.

The minimum side open space shall be as follows:-

(a) every building shail have minimum side open spaces at ground level of

width at its narrowest past of not less than that indicated hereinafter —

Height of bulding (metres)

Minimum side open space at groumﬂ
level at is namrowest part (metres|

Side 1 Side 2 ™
Up to 11.00 1.20 -1.20
Above 11.0C but not morethan 14.00 |  1.50 1.50

For plots of size not more than 65(sixty-five) sq. metres minimum side open
space of 0.9 metres may be allowed on each side provided that the building
height does r:ot exceed 8.00 (eight) metres. - -

(b) - nctwithstanding anything contained in clause a} above, the minimum

distance across the side open space from every new building, to an eisting
building with a door or window opening shall be 1.80 metres.
{c} notwithstanding anything contained in clause/a} above, the miniram

width of side open spaces

for an industrial or storage or
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-»> mercantile{wholesale) building shall be 3.50 metres:

(d) in the case of a building more than 24.00.me+tres in depth on & piot
abutting any street a passage along the entire depth of the building shall bz
provided and the minimum width of such passage shall be 4.0 metres.

(5) The interior open space shall be as follows: -

{a) forinner courtyard, -
in case the whole of one side or part of at least two sides of every room
excepting bath, water-closets and store-room is not zhutting either the frent,
rear of side open spaces, it shall abut an inner courtyard whose min.mun
width shall be 30% of the height of the building or 3.00 metres whichever s
more.

(b) for venlilation shaft, that is to say, for ventilating water closet and bath-
room such water closst or bath-rogm if not opening to front side , rear or
interior apen space, shall open on 1o a ventilation shaft, the size of which
shall not be less thar: the vaiues given below:-

Height of building (metres) | Minimum area of ventilation | Minimum width of

shaft ( Sq. metres) shaft (metres)
Up to 11.00 1.50 , 1.00
]
Above 11.00 but not more 3.00 o 1.20

than 14.00
Note: No chajja shall be allowed in the venfilation snaaft unless the width >f

shaft is .40 metres or more.

{c) if there be building, other than boundary wall on not more than three sikies
of a building the minimum width of such courtyarc, shall not be less than
20% of the height of the building or 2.50 metres whichever is more.

6). Provision of parking space for a building within a plot. -
{1}  Generally -
(a) the minimurn size of a car parking space shall be 2.40 melres x



(b)

{c)

(d)

(e}

(f)

{q)

()
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4,50 metres and that for a truck or bus parking space shall bet £.75
metres x 10.00 metres. These spaces do not include the ares of
circulation internal roads, aisles and driveways. The minimum width of
an internal circutation road shail be 3.50 metres for cars and 5.00 retras
for frucks:

in calculating the number of parking Spacss as per the norms lzid
down sub-rule (2), (3), (4). (5). (6) . (7) or (8) hereinafter the coverad
area shall be the same as the total covered area of the building but shall
exchide the area of covered parking spaces, if any;

the parking lay-out plan shall be so preparad that the parking space
for each vehicle becomes directly accessibie: from the drive-way or
circulation drive-way or aisles. This clause shall not be applicable to
resic ential buiiding up to 14.0 metres in height;

the open spaces within the plot may be aliowed to be utilized for ¢ar
parkiﬁg spaces open to the sky provided that the minimum front, rear
and side open spaces prescribed in rule 49 shall be kept free from
parking:

for areas with different occupations in a building the number of
parking spaces shali be worked ouf on the basis of each of the
occuparnicies separately and total number of parking spaces required for
the huilding;
~in case of a plet containing more than one buikling; parking
requirement shall be calculated for each building separately, on the
basis of use of each building;

in calculating the areas different tenements or different occupancies
in the same building or different units of the same occupancy ir a
building, the areas of common spaces of any floor, which are includec in
the calculation of the total covered area shall be distribuced
proporionately amongst the different units or fenements;

for plats in a scheme for Economically Weaker Section and  Low
Inccme Group Housing under Govemment approved schemes, “he
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- parking requirement shall be as indicated in Ruie 54 / Special Chapler —

Xl
(] fer plots with means of access of lass than 3.50metrs in width,
car parking spaoe may not be provided.;
(2) for residential occupancy, car parking shall be subject to the following

provisions ( parking space includes spaces for parking of cars, two-wheeiers,
three wheelzrs, bi-cycles etc.).
{a) Building with single tenement -
{) no car parking space shall be necessary for total covered
area of less than 100.00 sq. metres;
{ii) one car parking space shall be necessary for a total covered
area of 100.00 sq. metre but less than 200.00 sq. mefres;
(iii} one car parking space for every 200.C0 sq. metres of covered
ar2a shall be necessary for a total covered area of 200.00 sq. meties

or more.
{b)  Building with more than one tenement: -

(i Tenements each up to 50.00 sq. metres of covered area;
(A) no car parking space shall be necessary up to 5five} such
tenements;
(B) one car parking space shall be necessary for 8(six} such
tenements; '
(C) one additional car packing space shall be necessary for every
additional 6(six)such tenements.
(i) Tenernent each with more than 5C.00 sg. metres but up to 75.00 sq.
metres of covered area :
(A) no car parking space shall be necessary up to 3{three) such
tenements;
(13) one car packing space shall be necessary for 4(four) such
tenements;
2 one additional car parking space shall be necessary for
every additional 4(four) such tenements. .
(i) Tenement each with more than 75.00 sq. metrés buf dp to

&
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> 100.00 sq. metres of coverad area; 1{one) car parking space shall
be necessary for every 2{two) such tenemants,
{iv) Tenement each with more than 100.00sq. metres of covared
area;

1(ore) car parking space shall be necessary for each
tenement having covered area less than 200.00 sq. metres. 1{one)
additional car parking space shall be necessary for every additional
100.00 sg. metres of covered area of the tenement.

(v) For & building with tenements of additional sizes, the zar

parking requirement shall be calculated on the basis of the
requirement of each size group subject to the condition that at ‘east
1{one) car parking space shall be necessary for more than 300.00
sq. metres of total covered area of building, irespective of the
number of sizes of tenement.

For business occupancy, car parking shall be subject to the

following provisicns (parking space includes spaces for parking of cars,

two-wheelers, three-wheelers, bi-cycles etc.) -
(g} for covered area up to 1500.00 sg. metres:
.1(one} car parking space for every 75.00 sq. metres of covered
area, or part thereof shall be hecessary,
(b) for covered area above 1500.00 sq. metres but up to 5000.00 sq.

- metres;

ZO(Menty) car parkihg spaces plus 1(on2) additicnal car parking
space for every 100.00 sq. metres of covered area or part thereof heyond
150(!.00 sq. metres shali be necagsary;

(c) for covered area above 5000.00 sq. metres:

55(fifty-five) car parking spaces plus 1(one) car parking space for
every 200.00 sq. metres of covered are or part thereof beycnd the
5000.00 sq. metres shall be necessary.

For mercantile (retail} occupancy, car parking s_hali e subject to the following
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- provisions (parking space includes spaces for parking of cars, two-wheglers,
three-wheelers, bi-cycles efc.) -
{a) no car parking space shall bé necessary up to a total coverad area of
50.00 5q. metres;
{b) or covered area above 50.00 sq. metres;
1{one) car parking space plus 1{one) additional car parking space

for every additional 100.00 sq. metres of covered area shall be necessary.
(&) For assambly occupancy, car parking shall be subject to the  following

provisions (parking space includes spaces for parking of cars, two-wheelers,
three-wheelers, bi-cycles etc.} ; _
(a) restaurant, eating house, bars, clubs and gymkhana:
4¢ parking space shall be necessary up t¢ a total covered area >f
200.00 sq. metres. For covered area of more than 200.00 sq. metres one
car pa‘king space for every additional 200.00 sc. metres or pant thereof
shall b necessary,
{b) haotel and boarding house .

{i) 1(one) car parking space for every 5(five) guest rooms ar part
thareof shal be necessary for three-star, four-star and five- star
hotels;

(iy 1{one) car parking space for every 20{twenty }guest raoms or
part thereof shall be necessary for other hotels and boarding
houses;

{ii) for areas to be used as restaurant, dining hall, shopping area,
seminar hall, Sangquet hall and similar purposes, ohe additional car
parking space for every 200.00 sq. metres of covered area or part
thereof shall be necessary,;

(c) theatre, motion picture, house, city hall, skating ring, town bell,
autiitorium or similar other halls or such other places.

1) having fixed sea'ting arrangement :
ane: car parking space for every thirfy seats shall be necessary,

(i} having no fixed seating arrangement :
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-> ane car parking,, space for every 100.00 5q. metres of covered area
shall be necessary,

(8) {a) For institutional occupancy, car parking shall be subject "o the
following provisions {parking space inciudes spaces for parking of cars,
two-wheelers, three wheelers, bi-cycies and the like) :-

(i)  hospitals and other health-care institutions run by Govemrment |
Statutory Bodies, Local Authorities :
(A) in institutions where beds are provided, one car parking
space for every twenty beds shall be: necessary,

(B) in insfitutions where beds are not srovided, one car
parking space shall be necessary for every 100.00 sq.
metres of covered area.

(i) hospitals and other health-care institution not run by Government,

Statutory Bodies, Local Authorities :

ane car parking space for every 75.00 sq. metres of coverad
area or part thereof shall be necessary.

(b) The required number of car parking space shall in no case exceed 200.

7) For educational occupancy, car parking shall be subject to the following
provisions (parking space includes space for parking of cars, two-wheelers,
three-wheelers, bi-cycles etc.): -

(a) no car parking Space shall be necessary up to a covered area of 100.00
sq. metres used for administrat_ive purpose;

(b) for covered area more than 100.00 sq. metres but less than 400.00 :q.
metres used for administrative purpose one car parking space shall be
necessary,

{c) for covered area cf 400.00 sq. metres and above used for administrative
purpose, one car parking space for every 400.00 sq, metres shall be
necessary;

(d) for 1¢tal covered area of more than 1000.00 sq metres one bus park ng
spaca for every 1000.00 sq, metres shall be necessary. Such packing
spaca shall be in addition to the car parking space required for “he
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- building. |
(8) For industrial or storage or hazardous occupancy, car parking shall be
subject to the following provisions (parking space includes spaces for parking of
cars, two-whe 2lers, three-wheelers, bi-cycles etc.): -

(a) no car or truck parking space shall be necessary up to a total covered
area of 200.00 sq. metres;

(p) for covered area of more then 200.00 sq. metres one truck parking space
for every 1000.00 sq. metres subject to minimurn of 1{one} truck parking
space, shall be nedessary;

{c) the required number of car packing space shall in no case exceed 5() and

the required truck patking space shall in ne case exceed 50 .

51, Tall huildings (exceeding fourteen metres in height}. -
In Muricipality or in Nagar Panchayat the building height shall not

normally be more than 14,00 metres (fourteen). But in the case of any building
exceeding 1.4.00 metres in height, the Local Bady, for reasons to be recorded in
writing and with the previous approval of the State Government, may sarction
such proposal(s} as special case if not otherwise covered by'any law for the
time being in force. In such cases the following special iules shall be applicabiz
in addition tc other rules under the Act :- '
(1) ro building exceeding 14.0(fourteen) metres height shall bz
allowed on private or public street of not less than 18.00 metres in width;
(2) faor every categoty of buiding referred o in rule 48(2) ani
exceeding 14.0{fourteen) metres in height shail b a front open space of
not less than 20% of the height of the building or 6 metres at its narrowes:t

part, whichever is less :
provided that such open space for any building other than a

rasidentiil o'r_ an educationat building exceeding 14.0(fourteen) metres in
height shall not be less then the open space specified undér rule 49(2) in
respect of s'uch categories of buildings with a height of 14.0(fourteer)
metres or less; ' :

3 (3 every building exceeding fourteen metres bt not exceeding
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18.0(eighteen) metres in height shall have a rear open spare at
ground along the entire width of the building forming an integral part
cf site of a minimum width of five metres;
ih) every building exceeding 18.0(eighteen) mefres bat not
exceeding twenty-four metres in height shal’ have a rear open space
at ground along the entire width of the building forming an integral
part of the site of a minimum width of 8.0(eight} metres;

(a) the minimum side open space of a building exceeding

14.0{frurteen) metres but not exceeding 18.0{eighteen} metres in height

shall be 3 metres and 50 centimetres on either side or moré;

(b) the minimum side open space of a buikling exceeding eighteen
metres in fright shall be 20% of the height of the building subject to
the minimum of five metres and fifty centimetres on either side;

(¢) i1 the case of a building of more than 24 metrea in depth and not
exceeding 18 metres in height one of the, side at least 4 metres in
width: '

(a) in case the whole of one side or part of at least two sides of every

room excepting bath, water-closets and store-room, is not abutting either

the front, rear or side open spaces, it shali abut an inner courtyard wheose
minimum width shall be 30% d the height of the building or 3 metras,
which ever is more; '
(by for ventilating water closet in bathroom such water closet or
bathrocm or kitchen or any room not intended for human habitation, if
not opening on to frant, rear, side or inlerior open space, shall be up to
& ventilation shaft, the size of which shall not be less than the valuss
given below : "

Height of buiiding {metres; Area of ventilation Minimum width of shaft

shaft (sq.metres) (metres)

Above 14.00 but not more than 6.00 2.40

18.00 -

@,
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Above 18.00 8.00 ! 2.40

for bu.lding of height of mare than 14.00 metres a mechanical ventilation

system shali be installed besides the provision of ventilation shaft;

(¢} if there be building other than boundary wall on not more thar: thrze
sides of a court yard, the minimum width shatl be 20% of the height
of the building or 2.50 metres which ever ie more;

(8) (a) for every huilding exceeding fourteen metr:s and a half, the Ficor
Area Ralio shall be as specified in the table below :

TABLE
Maxdmum Permissible Floor Area Ratio

"Wi dth of means of I_Fiasit;ientie‘sl Building Mnstitutional, Business |

Access (metras) Comrmercial Other Zone Buildings

Zone, if any

- - 4

1. Above 14.0 to 20.00 2.25 2.50 ' 2.25
2. Above 20.00 fto 2.50 2.75 2.50

24.00

{b) while caicuiating the floor area under this Chapter, the following shall
be included namely ;- '
)] stair cover not exceeding 2.4 metres in height,
iy  lift machine room as per (atest edition of the National Building
code,
(i) roof tanks with their support, the height shall hot exceeding 1.8
metres,
{iv) chimney, ventiating, air-conditioning and service equipment
attached to the building:

@
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- provided that the aggregate area of these struciures mentioned at (i) o

(iv) above shail not exceed one-third area of tt e roof upon which these

are erected,

{v) the area of covered car parking spaces as may have been
provided for the reguired number of car parking, spaces in
accordance with rule 50, and for this calculation the area require:d
for one car parking space shell be taken as 20 sq. metres inclusive
of all circulation spaces.

(7) for constrﬁétidn- of steel towers, the criteria specified for buildings
above 14.0 metres in height shall be foillowed . '
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PART-V
Regulation for more than one building in ene plot

Requlation ier more than one building in one plot, existing building and the

bulldings urder Govt. approved schemes :-
(1 (@)  Every building on a plot containing more than 1{one) building stai

abut an intemal road connecting the means of access of the plot.

(b} The minimum width of such internal roads shall be 3.50 meires.
where internial road of 3.50 metres in width is not possible fo be provided due to
an existing building constructed prior to the enforcemert of these rules, a building
of not more than 8.0 metres in height may be allowed, provided that the width of
the internal road shall not be less than 1.20 metres. Lo

(©)  The maximum permissible height of any building on a plot shall oe
determined Dy the width of the means of access on which the plot abuts
according ic “he table given in sub-rule{3) of rule — 48.

(d)  The minimum width and the maximum length of all such internal
roads shall b2 as prescribed in the table below: -

Width of means ¢f access - | Maximum length of the meane of access
T For means of access | For means of access open 0
. | clesed at one end street at both ends .
() 3.50 mekas and above but 25.00 metres 75.00 matres —
not more than 7.00 metres
(i) Above 7.00 metres but not 50.00 metres ' 150.00 metres
more than 10.00 metres '
(iiy Above 10.00 metres No restriction No restriction N

{e} In case the buildings within a plot which are not of the same

occupancy, sn individual building of any particuiar occtpancy shall _wrﬁply with
the rules govemning such occupancy except the provisions regarding'gmund

>
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=p coverage which shall be in accordance with sub-rule(2) of this rule.

55.

(2} Ground Coverage shall be as laid down below -

for plots measuring 5,000 sq. metres or more in area, the rmaximum
permissible ground coverage shall be 45% for residentiz| or education buildings
and 35% for buildings of other use groups or for buildings with rixed
ocouparnicies }

proviced that the provisions of rule 47 shall be applicable to piols
measuring less than 5,000 sq. metres.
(3)  open spaoe for Building shall be as laid down below :-

(&) every building shall have minimum external open space
prescribed in Rule 49, provided that on these apen spaces internal roads may be
construcied,

{b} - for plots measuring more than 5000 sq. metres in areq,
provision of 8% of the total area of the plot is 10 be kepl as public open space.
The width of each such open spéce shaft not be less ihan 10.00 metres and each
such open space shall abut a street having a width not less tha'n‘ 7.00 metres.
The minimum area of each of such open space in one parcel shall be 400 sq.
metres This ooen space shall be in addition to the land required for providing the
means of access to the individual plots as prescribed in rule 46.

() for plat measuring more than 25000 sq. metres in area
provision of 7% of the total area of the plot shall be reserved for use for facilibes
like School, Health Centres, Market, Police Outpost with both Post Office, Powe:xr
Sub-station, Transport Terminal water Treatment plant, Sewerage Treaiment
plant and the like, such lard shall abut a street having a width of not less than
10.00 metres in addition to the land necessary for means of access and for open
gpaces sanctioned in clause{b) of this sub-rule.

{4) The parking provision shall be the same as stipulated in rule 50.

Provisions regarding existing bullding. -

(1) The provisions of thesa ruies shall apply only in the case of an existing

ao
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=» building. Exisling building , for this purpose, shall mean any building which was

erectad before the date of coming into force of these rules in accordance with a

building plan sanctioned by a authority competent to sanction such building plan

under the Tripura municipality Act, 1994 or any other lzaw for the time being in
force,

(2} Inthe case of existing building . -

(a) excepting storage buildings, where the open spaces required hava not
been provided an addition in the number of storeys, if ctherwise permissible,
may be allowed with a se back, provided such building continues with the
same occupancy :

provided that no formal set back may be necessary up to a height of
B.C(eight) metres for adding only one fioor over an axisting single storeyed
residential building;
{b) the extent of the set back from the property boundary shall be such as 1o
make the addition to the building ¢onferm to the provisions of rules 47 ard
49, ._ |

()  if any car parking space is required to be provided under these nules ard
no such car parking space ¢an be provided in such existing building, tre
covered area aliowabie under the provisions ¢f these rules shall ke
reducedd by the area required for such car parking space which can riot ke
provided in the said building, '

Explanation.- For the purpose of calculation, the area required for one car

parking space shall be taken as 20.00 sq. metres. _

(d) the height of the building shall conform to the rules as indicated in rule £8

and in no case after addition the height shall exceed 14.0 metres ;

(e) the addition to an existing building with residential occupancy shall nat

excead 200.00 sg. metres in covered area;

()  the addition to an existing building with educational occupancy shail riat

exceed the total covered area of the existing building;

(@ the adcition to an existing building with other occupancies including mixed

use building but excepting storage buikding shall not exceed 100.00 s3.

P

£
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=P metres in covared areas;

53.{a)

54,

(h)y in case of partition of existing buildings commor wall may be allowed as
the partiticn line.

Provisions for Maintenance, Demoliticn  of _an_  existing
buildingistructure:-

In case of any report(s) against an existing building/structure or part
therecf or is oider than 50(fifty) years and is not safe for human habitation or ainy
other purposes, a Joint Expert team, constituted by the competent authority,
comprising expert(s) from ULB and PWD wili verify that repored
building,'strw:ture and submit a report to the competent authority regarding the
tatest structural condition of that building/structure ar part thereof and the
authority will take decision about its continuation of existence or ¢emolition or
necessary repairing works needed to be undertaken on the basis of the report of
the Joint Expert team. In that case, if any safegquard measure or measures are
required to be taken or it becomes necessary to demolish the reported
building/struzture, the owner(s) shall have to do it within the time-bound perod at
hisftheir owr cost or the authority will take necessary measures accordingly.

Proviéions_ for __buildings _constructed _under Government approved

gchemas.-
(1 Notwithstanding anything contained elsewhere in these rules the

provision of this chapter shall apply in respect of mafters provided iherzin,
in the: case of buildings constructed by Governments, or any of the
statutory bodies under any Government approvad scheme, for resider tial
use of persons belonging to low income group o- of industrial workers.

(2) The minimum size of a plot shall be less than 40 square metres and
the maximum size of the plot shall not be more than 65 square metres.

{31 (a) No building shall be constructed on a plot if the width of the means
of acuess to the site is less than 2.4 meters in general and 1.8 matras in
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case of Agartala Municipal area and 1.5 meters in case of any Nagar
Panchayat area in specia! cases as mentioned in ruie 48 (2)(b}.
(b) No building exceeding 8.0 metres in height chall be aliowed on a
plot if the width of the means of access to the site is less than 3.5 meires.
The maximum pemissible ground coverage shall be 75% of the area of
tha plot.
The maxiinum height of the building shall be 10 metras.
The minimun front open space for a building, shal! be 1.0 metrea.
The minirrium rear open space for 2 building shall be 0.8 metre.
The buil&li'hgs may be of the row housing type and tre maximum length of
the bdiidirng in a row shall be 50 metres. After every 30 metres of length of
the building in a row, there shall be an open spare of not less than 2.5
rnetres in width for the: entire depth of the building ;. |
provided ‘hat such open space shall not be necessary if there is a strept

or passage at such iocation, the minimum width of which is 2.5 metres.

()

Na parking space within the plot shail be necessary.
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PART VI
Regujrements of Parts of Bulldings

Plinth.-~

(1)  The plinth or any part of a building or any accessory building shall be: 30
located with respect to the crest of the road level that adequate drainage of the
site, in such situations, the stilted portion should be suitably stiffened to resist
design earthquake forces assured and it shall in no case be at a height less than
60 centimeters.

Provisicns shall have te be foliowed as per IS Guide lisied in Annexure.
Suitably add provisions for “Low income housing (plinth max 40 Sg. meter) as
per [5: 8388-1993 Guide for requirements for low-income housing”.

(2)  Every inner courtyard shall be raised at least 15 centimeters above the
level of the center of the nearest street and shal be satisfactorily drained.

Habitable Room. —
(1) No habitable room shall have an area less than 9.50 sq. metres heawing a

minimum wicth of 2.40 metres, where there is only on2 room. in case of more
than one room , one of these rooms shall be not less than 9.50 sq. metres with a
width of 2.4C metres at the minimum and the others shall not be less than 7.50
sq. metres in area with a minimum width of 2.10 metres. |

{2) No habitable rocrn shalt have, a height of less than 2.75 metres measures
from the suriace of the floor to the lowest point of the ceiling or the underside of
any slab:

provided that in the case of any centrally air-conditioned buiiding, the
height of any habitable room shall not be iess than 2.4 metres measured from the
surface of th2 floor to the underside of any slab or faise: ceiling, as the case may
be

praviced farther that the height from the surface of the floor up to "he
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beam shall not be less than 2.4 metres;

providext also that in the case of any pitched roof the average height shall
not be less than 2.75 metres and the minimum height at saves level shall be 2.1
metres,
(3) Al rooms in any buildings irespective of their use group, utilized fer
human habitation shall corform to sub-rules (1), (2) and ¢(3)
{4) Any room to be used as retail shop shall have a minimum clear height of
2.3 metres measured fror floor to bottom of the ceiling or beam, whichever is

lower;

Roof.-

(1)  The roof of a buikding shall be so constructed or framed as to permit
effectual drainage of the rain water there from by means of sufficient rain-sater
pipes of adequate size, wherever. required , and so arranzed, joined and fixed as
to ersure that the rain-water is carried away from the building without causing
dampness in any pan of the walls or foundations of the building or those of an
adjacent building. '

{2)  The Local Body may require rain-water pipes o be connected to & drain or
sewer througl a covered channel formed beneath any street to connect the rain-
water pipe to i road gutter or any other approved device.

(3) Rain-water pipes shall be affieed o the outside of the walls ¢f the
buildings in recesses or chases cut or formed in such walls or In such other
manner as mey be approved by the. Local Body.

(4) Every terrace on the top most storey of any building shall have a
common access and shall not be sub-divided,

Kitcher. ~
(1} No kitchen shail have a floor area of less than 4.5 sq. metres and width of
less than 1.8 metres :

pfovided that if any kitchen is to be used for eating purposes also, such
shall not be less than 9.5 sq. metres and the width shall not be less than 2 4
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metres.

2) Mo kitchen shall have a height less than 2.5 metres measured from
the suiface of 3 floor to the: lowest point in the ceiling or the underside of any slal
except from th2 portion to accommeoedate any fioor or any upper floor.

{3) Every room to be used as kitchen shail have —

(&) anless separetely provided with any pantry meant for the washing
of kilchen utensils which shall land directly or through a sink o grated
and trapped connection to waste pipe;

(b)Y an impermeabla floor;

{c) awindow of not less than 1 sg. metre in area opening directly 1o a1
interior or exterior open space, of into any shaft;

(d) aflue, if necessary;

(e) arefuse chute for discharge of solid wastes. in case of any building
exceeding 18.0(eighteen) metres in height.

Pantry.-
{(#)  No paniry shali have a floor area of Jess than 3 sg. metres and a width «f

less than 1.4 mefree,
(2)  Every pantry shall have -

(8) & means of the washing kitchen utensils. if not provided in the
kitchen, which shall lead directty or through a sink o grated and trapped
cannaction to any waste pipe;

(b)  znimpemeable floor.

Bath room and water closst.-

(1) Mo bathroom shall have a fioor area of less than 7.8 sq. metres, with with
a width of less than a1.2 metres and a height less than 2.2 metreé measured
from the surface of a floor to the lowest point of the celling or the underside of
any slab :

provided that f it is combined bathroom and a water cioset such floor area shall
not be less than 2.8 sq. metres.
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No witer closet shalt have a floor area of less than 1.1 sq. metres and a

width less than 0.9 metre,

Notwithstanding the provisions of sub-rule (1) or sub-rule(2), the case of

any bailding referred to in rule 54, -

{a) ar independent bathroom may have a floor area of 1.45 sq. metres;

(b} a combined bathroom and water closet may have a floor area of 2.0
5. metres, with a minimurmn width of 1.1 metres.

Every bathroom or water closet shall —

{a) be so situated that at least one of its walls shall open to an inteior
or exterior open space or shaft and shall have an interior or extaiior
ozen space oy shaft and shal! have an opening in the fom of window
or ventilator or lurver not less than 0.37 sq. matre in area;

(b} not be directly over any room other than a latrine or water closet cr a
weshing place or a bathroom or a terrace unless it has a water tight
floor;

(s3] have the plafform or set made of water fight non-absiostyant
materials;

{d) be enclosed by wallis or partitions and the surface of every such walli
or partition shall be finished with smooth impervious material € a
height of not less than 1 metre above the floor of such room;

{e}  be provided with a door compietely closing the entrance to it; and

{f be. provided with an impervious floos covering with an impervicus
floor covering sloping towards any drain with a suitable grade and not
towrards any veranda or other room.

No room containing any water closet shall e used for any purpcse
except, as a lavatory and no such room shail open directly into any kitchen
or cooking space or pantry by a door, window or other opening.

Loft. -

&)

@

A loft may be pemitted in buildings of all use groups.
The area of any such loft shall be restricted to 25 percent of the area of the
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=»  fioor or any room other than inhabited room, provided that 100 percent of the

62,

63.

area may be covered over any corridor.
(3)  Maximum height between any loft and ceiling shall be 1.20 metres and te
clear height below the loft shall not be less than 2.10 meires.

Ledge or tard. —
{1) A ledge or fand in a habitable room shall not cover mare than 15 percent

of the floor 01 which it is constructed and shall not interfere with the ventilation of
the rocm uncler any circumstances.

(2} The lexige shall be provided at a minimum height of 2.1 metres from fluor
level.

(3} The maximum width of any ledge or tand shall be 0.60 metre.

Mezzanine fioor. - .
{1) A me:zanine floor may be permitied only between the ground fioor and

first floor of any building.

54,

(2) A meizanine floor may be permitted over a habitiable room provided that —

(a) it confonns to any standard for a habitable: room as regards light ng
and Qenti!ation;

{b) itis so constructed as not to interfere under any circumstances with
the ventilation;

() such mezzanine fioer is not subdivided into smaller compartments;

(d} such mezzanine floor or part of it shall not be used as kitchen; and

(e) in no case a mezzanine floor shail be subdivided so as to maks it
fiable to be converted into unventilated compartments.

(3) An area up to 25 percent of the covered area on the ground fioor shall be

allowed.
(4y  The height of any mezzanine floor shall not be less than 2.1 metres.

Store room:-
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- No sicre room in any residential building shall have a floor area less than
1.5 sq. meters and a height of less than 2.1 meters.

65. Garage. —
(1) No garage for cars shall be less than 2.5 metres x 5 metres.
{2)  The minimum head room in a garage shall be 2.1 metres,
(3) The size of any garage where more than one motorcar is parked
shail be caiclated on the basis of the number of vehicles to be parked
there.
(4)  No garage for frucks shail be less than 3.75 metres x 10.00
metres with a minimum head room of 3.00 metres.

{i6. Basement.-
(1)  Subject to specifications, if any, made in this behalf under the
Tripura Towy and Country Planning Act,1975, the Local Body may
specify any area or ward or borough where the construction of any
basement shall not permitted.
(2) A basament may be used as -
{a} aparking space,
(b} an air-conditioning plant room or reom for other
machines used for any building service or far other purposes,
{c) a space for a stand by generator for power supply,
{d) a storage space for house hoid or other goods of non-
inflammable nature, '
(e) a strong room or bank locker,
{f adark room,
(g) - stack room in any library, or
{h)  a business building, or mercantile building (retail)., or
assembly building, if it is air-conditioned.
(3}  Outer walls of a basement shall not extend to the exterior open
spaces as required under these rules.
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=p (4) No basement or portion thereof shall be used for residential

purposs,

(5) Mo kitchen, bathroom or water closet shzll be permitted in anv
basement uniess the sewer levels permit the same and there is no chance
of back flow and flocding of sewerage. If permitted, such kitchen,
bathroom or water closet shall be placed against an external walt of the
basement, which shall also be the external wall of the building and shal
be adequately lighted and ventilated. Detailed plans showing arrangement
for drainage including pumping system shall be submitted in such cases.

(8) Every basement shall -

(8  in every part be at ieast 2.4 metres in height from the floor to the
_underside of the rocf slab or ceiling or any false rocfing;

{b) have adequate arrangement so that surfiace drainage does nct
enter the basement, and have adequate arangoment for pumping oct
water, if necessary;

(¢) have water-tight walls and floors which shall be so designed thet
the effe:t of the surraunding soil and moisture, if any, is taken into accourt
in design and adequate damp-proofing treatment is given;

((+}} have access by means of two or more ramps and a staircase,
which are. separated from the main and altemate staircase providing
access and exit from higher level floors, the width of each ramp shall nat
be less than 3.5 metres and the slope shall not be steeper than 1{one}
vartical to 6(six) horizontal and the distance betwsen the ramps shali be
siuch as may be determined by the Municipal Chairman of the Local Body/
.Nagar Panchayat

(@)  inthe case of such basement being used for a purpose as referred
to in cleuse(g) of sub-rule(2}, have sufficient numbers of access ways and
exit ways so that the travel distance is not more thain 15 metres;

(f have adequate ventilation as reauired far any occupancy of use
group under these niles :

provided that any deficiency may be met by providing adequate
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-»  mechanical ventilation in the form of bowlers, exhaust fans at the. ratz of

one exhaust fan for every 50 sq. metres of the basement area, or by air-
conditioning;

{g) comply with the requirements of the Tripura Fire Service Act as in
forcetl in the State of Tripura and the rules and the directions made or
issued there under.

(1)  Any chimney shalt conform {o the requirements of the latest version of 18 :

1645-1960 Code of practice for fire safety of buildings (general) ; chimneys,
flues, flue pipes and hearths.
(2)  Any chimney shall be built at least 0.9 melre above any flat roof ;

provided that the top of any chimney shaill not be below the {op of any
adjacent wa | and, in the case of a slopping roof, the top of the chimney shall not
be less than 0.6 metres abhove the ridge thereof in which the chimney penetratzs.

Parapet.-
A parapet wall and gquardrails shall be provided on the edge of any roof

terrace or bzlcony and it shall not be more than 1.5 metres in height.

Boundary wall.-
No buundary wall shall exceed 2 metre in height on the road side, the

solid portion of compound walls shalt not exceed 1.5 metres in height. The
foundation of boundary wall, below ground level, shall not encroach upon any
adjacent larn outside the plot area.

Lighting and ventilation of room.-

(1)  Every habitable room , kitchen/ staircase and bathroom or water doset
shall have, for the admission of light and air one or mure apparatuses, sixch as
windows, glazed doors ard fan lights, opening directly to the external/air or into

an open vefandah.
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= {2} in any case wher light and ventilation reguiremants are not met through

day lighting iand natural ventilation, the same shall be ensured through artificial
kghting and mechanical ventilation as per the lalest provisions of section 1 of
Lighting and Ventiiation of part VIl on Building Services of the latest edition of
the National Building Code of india :

providad that the minimum aggregate area of the openings of hasitable
room and kitchens, exciuding daors , shall in no case be less than one-tenth of
the floor area. .
(3) No portion of any habitable room shall be assumed to be lighted if it is
more than 7.5 metres from the opening assumed for lighting that portion.
(4)  The panning, design and instaliation of lighting and ventilation, electrical
installations and fittings, air-conditioning and heating work, a caustics, sound
insulations and noise control the number, type and installations of lifts and
escalators shall be carried out in accordance with tre provisions of building
services of the latest edition of the National Electrical Cede of India ;

providad that for electrical installation in respect of any buildings the
provisions of the latest edition of the National Electrical Code and Ingian
Electricity Ruies shall apply :

provided further that the planning , design constiuction and installation of
water supply, drainage, sanction and gas supply systems shall be in accordam:e
with the provisions of planning services of the iatest ed tion of National Code of

india.
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PART VII
Exit Requirements of Buildings

Definitions.-

In this Chapter unless the context otherwise requires, -

{a) "exit" means a passage, channel or means of access from any building,
storeys or floor area to a street or other open space of safety and
includes a vertical exit br a honizontal exit or an ouJtside exit.

{i) "vertical exit' means an exit used for ascension or descension
between two or more levels including stairways smoke proof,
ramps lifts, escalators and fire escapes,

fiil ~ “horizontal exit” means a protected opening through or arcurd a
fire wall or a bridge connecting two buildings,

(i)  outside exit” means an exit from the building to a sireet or to an
open area leading to a street or to an enclosed fire resistive
passage leading to a street;

{b) ‘“travel distance” means the distance from the exit of any premises or a

floor of & buiding to a place af safety, be it a verticat exit, a horizontat exit or an

outside exit, measured along the line of travel. '

72.  Fire protection.-

- Every building for residential and educational uses of more than
14.0{fourteer) metres height, and all bulldings of dher uses shall be provided
with adequale means of exit and all arrangement for protection in case of fire.

73. General exit requirements.-
{1) - The foliowing generat requirements shall apply to exit :-

(a) all exits shalt be free from obstructions;
(b)  no building shall be altered so as to reduce tha number , with
or protection of exits to less thar what is required under



74,

Trinura Gazette, I=xtraordinary Issue, December 15, 2004 A. D,
-p these rules;

(c) exits shall be clearly visible and routes to reach each exit
shall be clearly marked;

(d) all exits shall be properly illuminated;

() fire-fighting equipments shall, where provided along exits, be
suitably located and clearly marked so as not to ebstruct the
exit way and there shall be clear indication from either side
of the exit;

1] alarm devices shall be installed to ensure prompt evacuation
through exits;

{g) all exits shall provide continuous means of access to the
exterior of a building or to an exerior open leading 1o a
street or means of access;

(h) exits shall be so arranged that they may be reached without
passing threugh another occupancy unit, except in the case

: : of a building for residential and educational uses.

{2) An exit may be a door-way, corridor, passage way to staircatie,
ramp or a verandah or terrace which has access to the street or to the raof o’ a
building. An exit may aiso include a horizontal exit leading to building at the sare
level,

t3)  Lifts and escalators shall net be considered as exits.

(4)  Allbasements shafl have a minimum of 2(two) exits.
Explanaticn. -- Ramps to the basement shall be considered as exits,

Arrangements of exits.-
(1) Exits shall be so lccated that the distance bstween 2(two) exits on the

floor shall ncf exceed-
(@) 22.5 metres, in the case of a residential b Jilding or an educatior al
. building or institutional building or hazardous building; and
(b} 3@ metres, in the case if an assembly building or a buginess
building or a mercantile building or an industrial building or a
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starage building.

{2) For floors with sprinklers, which are not part of requirements for the
floor and occupancy, the distance in sub-rule(1) may be increased by 50
percent. '

(3) The distance to an exit front the dead end of a corridor shall not
exceed half the distance specified in sub-rule{1)}, except in an educational
building or an assembly building or an institutiona! building in which case: i
shall rot exceed 6 metres.

(4) Whenever more than one exit is requirec for any room space or
floor of building, exits shali be placed as remaie from each other as
possible and shall be arranged to provide direct access in separate
directions from any part in the area served.

Regulrements regarding staircase. —
All buiding referred to in rule 72 shall be provided with such number of

staircase as the Local Body require. Under no circumstances, the number of
staircases stall be less than 2(two) in the case of a building of more than
14.0{fourteen) metres in height and one of them shall b2 on the external face of

the building.

Minimum witith provisions for Staircase.-

The following provisions for minimum width for staircase(s) shalt he
made:-
{a) for each stairway in a residential building having not more than 2{t~o}
tenements per floor, the minimum width shall be -
{i) D.90metre in the case of a buitding having above 11 metes in
height.
(i) 1.05 metres in the case of a building having above 11 metres and
up to 14.0 metres in height.
(i) 1.25 metres for primary stairway in the case of building above 14.5
metres in height.
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every additional tenements per flcor to be served by the same stainzase.
The width of each stairway shall be increased by 0.15 metre, provided
that for buildings constructed under the each of stairway shall not be less
than 0.90 metre.
for each stairway in institutional or mercantile buildings, the minimum
widith shalt be 2.0 metres;
for each stairway in educational or business or assembiy buildings other
than theatre, moticn picture house, city hall, dance hall, auditorium,
exhibition hall or similar other halls or such cother places, the minimum
width <hall be 1.80 metres;
(i) for assembly buildings not included in clause (b) above, the
minimum width of each stairways shall be 1.80 metres where not more
than 300 persons are to be accommodated,
(i) lor the accommodation of more thar 300 persons, the minimum
width of stairway as at {a) above shall be increased by 0.30 metre for
every additional 10{) persons or part thereof over 300 persons,
(i) notwithstanding anything contained in suk-clause(ii), instead of a
single staircase, corridor or passageway of the widih prescnbed by tte
said sub-rule, there may be two or more staircases, coridors or
passagsways as may be sufficient for the numoer of persons that cen
accommodated in the building, each having a witith as prescribed in sub-
rule(i}; |

for all other buildings, the minimum width of eaca stairway shall be 1.50

metres;

the misimum width of a passage or corridor shall bhe as follows ;-

(i) ‘or passage connecting vertical exits and the apartments/ units, the
width shall niot be less than the width of each stairways specified in
clause(a) to (e) except for mercantie Dusiness buildings and
assembly buildings;

(i)  tor a passage within a apartment, the wid'h shall not be less thzin
.90 metre; |
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= (i) for a passage giving access to shops in a mercantile building, tre

width shall not be less than 2 metres if the: shops are on one sice
only, and 3 metres if the shops are on both sides;

{iv} or a passage in a business building, the width shall not be: less
than 2.50 metres;

(v} .for a passage in an assembly buikling, the: width shall not be less
than that as derived under sub-clause(i),{ii} and (iii} of clause ().

Provisions for doors for an assembly room or hall.-
The deors of a room or a hall, where groups cf people congregate or

gather in any building, shall be made to cpen outside shall be affixed tharetd,
There shall b at least 2(two} such doors in every such room or hall if not more
than 300 persons are intended to be accommodated therein and an additional
door shall be provided for every 100 persens or part thereof in excess of 3{:0
persons. The width of every such door shal! nct be less than 1.80 metres.

Other requirements. -
In respeact of matters relating to fire prevention and fire protection, for

which provisicns have not been made in this chapter, the provisians of the lates!:
edition of the National Buiiding Code and the latest editio of the National
Electrical Code shall apply.

Consultation with the Director of Fire Services before granting pearmission
to erect a building.-

Mo permission for erection, addition to or alteration of any building other
than a residential building or an educational building of iess than 14.0(fourteen)
metres in height shall be granted uniess the Local Body in consultation with tke
Director Fire Service of the Government of Tripura or any officer specially
empowered by the director for the purpose is satisfied about the provisions or
means of exits and about the arangements for protection against fire proposed
for the building.
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=» 79.{a) Erection of Hoarding. Signboard etc.:-
No haarding, signboard or any permanent/temporary siructure to be used
in commercial or other purposes in any building or attaching two or more
buildings shall be allowed without the prior permission of the respective ULB.

30. Requirements for special occuggni:ies under any other law in force:-
Notwithstanding anything contained in these rules a building shall cov ply
with special requirements, if any, laid down in Factories Act, 1948 (63 of 1848) or
in any other law for the time be ing in force in refation to such building. |
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PART Vil

Structural Design

Structural design.-
" The structural cesign of foundation masonry, timber, plain concrate,

reinforced concrete, pre-stressed concrete and structural steel shall be in
accordance with the provision of loads concrete, foundation, steel re-
enforcement wood and masonry specified in the latest edition of the Natitnal
Building coce of india and relevant codes of Bureau of Indian Standards &s listed
in Annexure under the heading “Additional Provisions in Building Regulatory/Elye-
laws for structural safety in nateral hazards prone areas”.

Quigilty of materlals and workmanship.-
Al materials and workmanship shali be of good quality conforming

generally tc the accepted standards of the Public Works Department of the

- Governmeny of Tripura or indian Standard Spectications as indicated in part V |

on Building Materials and part VI! on Constructional practices and safety of the
latest edition of the Nafional Building code of India.

Alternative materials. method of design and constniction.-

The Local Body may approve any altemative material or method of design
or construction if the competent authority of the ULB is satisfied that such
alternative is satisfactory and conforms to the provisions of the relevant parts of
the National Building Code of India regarding materials, method of design ind
construction and that materials, methods of design or work are for the pursose
intended equivalent to those specified in the ccde in quality, strength,
cornpatibility, effectiveness, fire and water resistance, durability and safety.

Tests. - :
Wheriever there is insufficient evidence of comgliance with the previsinns
of these rulas or there is evident that any claim for alternative materials, or
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=» design, the Local Body may require tests to be made sufficiently in advance or
require perfermance certificate from a body authorized by a state or ¢ent-al
government, as proof of compliance and such tests shall be made at tye
expenses of the owner and in such manner as the Local Bedy may direct.
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PART IX

Building and Plumbing Services

Building Services, -

(1)  The planning, design and installation of electrical fittings, air-conditioning
and heating work, insiallation of lifts and escalators shall be camied ot in
accordance with the provisions of Lifts and Escalators on Building Services of the
latest editiciy of the National Building Code of India. For electrical aspects of
building services the provisions of the latest edition of National Electrical Code

shall apply.

(2) The number of types of lifts to be provided in educational building shell be

as specified in the latest edition of Nationat Building Code of India.
{3) 'Electrical instaliation in respect of any building exceeding 14.0(fourtezn)

metres in height shall conform to the provisions of the latest edition of Mational
Electrical Code.

Plﬁ'ﬁlmgmarvices.-

The planning design, construction and instaliation of water supply,
drainage and sanitation and gas supply system sha!l be in accordance with
provisions of the Water Supply, Drainage and Sanitation, Gas supply on
Plumbing Services of the latest edition of National Building Code of India. Sejtic
tank, pits of pit privy shalt be s¢ Jocated in a premises or holding, that the same: is
easily accessible from the means of access the plot.

Single and nutdoors display structures. — .
{1}  The construction of adverlising signs and outdcor display structure shall

be in accordance with the provisions of the latest edition of the National Euilding
code of India.
2 Every building shall display in a prominent place on the front side, ihe
premises number as assigned to it by the Municipality /l.ocal Body and the strset
name, so as to be conveniently visible from the street.
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PART-X
Spacial Provision for Municipalities f Nagar Panchayats in the Hill Areas

88. Special provision. -
Notwithstanding anything contained eisewhere in these rules, the spocial

provisions of the this part shall apply only to the Municipalities or Nagar
Panchayats in the hill areas or to supplementing, the other provisions elsewhere
in this rule in there application to those Municipalities cr Nagar Panchayats in the
hill areas. Anything not covered under the special provisions shall be guidei) by
the provision made elsewhere in this nule or the Act.

88(A). For provisions not specificaily covered in this part refated provisions cf
other parts will apply.

89. Power to relax rujes. -
Notwithstanding anything contained in these rules, a Municipality / Lical
Body or other concerned authorities may for reasons to be recorded in writing
and with the previous approvat of the State Government relax any provision of
these rules far dealing with a case in a just and equitable manner. -

0. Criteria of using a piece of land as bullding gite. -
(1) No piece of land shall be used-as a building site unless the Local Body is

salisfied that -

{a) land record is in conformity with the proposed construction keeping in view
specified land use, if any;

{b) the site of such building abuts an all weather public street, a projected
public street or a private street/ footpath, passage and is not less than
1.5C metres wide at any part, duly sanctioned and constructed and
recorded in the Books of Municipality/Nagar Panrchayat in accordance: with
the provisions of the Act or any other law in force immediatety be‘or2 the
commencement of the Act:

pravided that, ne building shall be erected so as to deprive any other buikling
or buiidings site of the means of access as specified above,
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the sits is at feast 100 sq. metres in area for resiclential purposes and 41).0

§q.m in area for other than residential pumoses.

the land is capable of being well drained by means of drainage facilities

leadin] to the existing Public drainage, channel or naturat jhora;

the site is reasonably secured from danger from hiliside slips from above,

below, or the sides;

the stil of the site is likely to sustain the construgtion of a building therean;

and for sites with inclinations of 30° and above or proposaed building above

6.5 metres in height or 500 sq. metres in coverage, such sustainability

shaill be justified, at the cost of applicant, by prior testing of soil and

cerlification of stability of slopes and buildings conforming to the relevant

codes of Bureau of Indian Standards including

IS" 12070: 1S Code of practice for design and construction of shallow
foundation on rack.

IS 130863: IS Code of practice for structural safety of building on shallow
foundation on roci.

IS 14243 (Part | & II): Selection and development of site in hill er;as
guidslines;

in addit.on {o other relevant Indian Standards.

A competent geo-technical engineering organization or firm, recogni:ed

by the Local Body, shall carry out detailed geo-technical investigations, tesling
and certificavion in such cases.

@

Explanation : Soil will alse include rocks, boulders laterite etc.
the ste does not contain any portion which forms a component of the

open spaces prescribed under the reguiation for any other building site themof.

(h)

()] no part of the land is located within 200 metres from the beundary

of a sinking or probable slip zone, designated in 2 meeting by the Local Boady,

(i)  within an area of distress or possible unequal settlements with wide
fissures, regular cracks, faults, voids , rock, debris or landslides
caused by subsidence or crosion, filling and disposal or orgznic
materials, or;

{ii) it is located within an area showing high water table and fully
saturated soil with a possibility of liquefaction and setilement on

GD



-

()

)

(k)

0

(m}

()

Tripura Gazette, Extraordinary Issue, Decamber 15, 2004 A. D,
exposure to zarthquakes or of water seepuge in the foundations.
and crosion , or,
{iv) any other vulnerable area identified by the Local Body as unsafe for
environmental , geclogical, wind, drainage o any other reasons;
no piece of land is located within five metres in any direction of the
outside adge of such water courses; _
adecuate drainage measurement and profection work as specified n
rules shall be taken by the applicant at his own cost if it is located on the
permarant shadow zones of ridges and spurs, at the bottom of the valleys
or gorges of located by nature of its orientation in a zone as identified by
the Local My to be inadequately suniit so as to make it unfit human
habitaticn, if any.
the side has not been subject to repeated blasting or, was a former
quarry;
where the side is within 5.0 (five) metres of any side of a tank, ths
owner will take such measures as well prevent eny risk of the drainage
from sﬁch building passing into the tank;
where the site is within 5.0(five) metres of any side of a tank , water
reservoir, 'ihoraf natural spring, water source or natural drain or within
2.0{two) metres from either side of water pipe, sewer line and / or other
such underground itifities, the owner shall take such measures at his own
cost , which shall prevent any risk of damage and / or landslide thereto by
construction of such buldings. The distance shall be measured from
outside edge of the jhara/drain / pipeiine efc. as the case may be taken by
the owmer, at his own cost if the side is within 30 metres of jhora;
no piece of land shall be used as building site if it is focated on the
permarient shadow zones of ridges and spurs at the bottom of the vallayvs
or gorges or located by the naturat or its orientaticn in a zane as identified
by Local Body te be inadequately sunlit so as to make it unfit for human
habitation,
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{2) No piece of land located in central business area as determined by the
Local Bedy or in sinking zone or areas of distress with cracks caused by
subsidence and /or slides or any other areas identifisd by Local Body wih
reasons 1o be: recorded in writing, shall be used as a building site without. prior
approval of the State Government.

(3} No piece of land where a closed, sick or other inclusiry was lacated or is in
operation, shall be used as site for construction of any building, other than an
industrial buikling, without the prior approval of the competent authority.

Application for approval of sites and for permiszgion to construct or
reconstruct building other than huts.-
(10 Before submission of the building plan, approval cf the building site has to
be obtained.

However, the applicant may simultaneously submit the site plan and
building plan to the Municipality / Nagar Panchayat for approvat at his own risk
and cost. But the Municipality/ Nagar Panchayat shall consider the building plan
submitted for approval only after the site plan is approved. In case the site is nat
approved, the submitted building plan shall also be treated as not approved.

(2) Every application, specified in sub-rulé( 1) submitted in Form A, shall state
inter alias the proposed use of the land as per use group provided in this rules.
(3)  Every application, specified sub-rule(1) shall be accompanied by a sile
plan in tiplicate and the reports/ recommendations of tests for soil and stability of
slopes, as and where applicable under Rule 90 and a fer: as may be detennined
by the Munici>ality / Nagar Panchayat . The site plan shall be drawn to scale of
not less than t(one) centimeter to 6.0{six) metres and shall be signed by the
applicant and by the licensed Building Pianner or Aschitect as required under
Rule 94 with a certificate 1o the effect that the site has been inspected personally
by the Licensed Building Planner or the Architect, as the case may be.

(4)  Every site plan spacified in sub-rule(3) shall show or state on the body of
the sheet showing the site plan the foillowing: '
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=» (8) the boundaries of the site and of the owner thereof with numnaer
assigned te plot 7 premisas;
(b) the position of the site in relation to neighboring sireets viith
dimensions;
{c) the name of the street on which the site abuts:
(d) the position of the building and of all other buildings inzluding
existing buildings (if any) which the applicant intends to erect upen his
contiguous and referred to in clause (a) in relation to-

{i) the boundaries of the site and . in case where the site has
been sub-divided , the boudaries of the portion owned by the applicant
and aiso the portions owne 1 by other owners, and

(ii) all adjacent streets, buildings and premises within a distance
of 12.00 metres of the site and of the continuous land (if any) referred to in
clause({a);

(e) the use or accupancy of all the buildings;

N the direction of North point;

(g) the means of actess from the street to the building and to al other
buitdings{ if any) which the applicant intends to ¢rect upon his contigucus
land referred to in claus.e (a) _

(h) the schematic position and approximate height and the number of
the storeys of all other buildings within 12.0 metres from each side of the
site;

{i} the free passage or way in front of the building;

)] the width of thej street (if any)in front and a: the rear of the buildiy ;
(x) the means of ifrainage of ihe proposed biiilding leading to existing
public; drains or drain age channels with thelr location in reiation to the site;
1y  the means cf drinking water supply to the proposed building
indicaling the sourcry and the distance from the site including the route
through which the pipeline will be laid, f piped water supply will Je

achieved;
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=» (m) the means of powsr supply o the proposed building on the site |
indicating the route through which power supply will be achieved;
{n) areas of distress;
(v}  such other particuwlars as may be specified by the Local Body;
(p) the location of power line, water line, sewer line , natural drainage
channel! / thora, road side drain, protective works;
(@ lccation of land slides, if any on or near the site in hill areas
defected during recannaissance. The Local Body shalli come 10 ensure
that the site is away from the slide zone or area of distress;
{r}  on a sloping site in hill areas, proposals, for cliversion of the natural
flow .of water coming from uphill side of the building away from tha

foundation.
Sub-division of plots. —

{1  No sub-ldivision of any plot within the municipal area or Nagar Panchayat
area, shall be undertaken without prior appreval of the respective ULB.
{2) Generally - '

(8) a »lot to be sub-divided shall be treated as mather plot;

() sub-division shall not be allowed if the mcther plot abuts an all
weather means of access having a width of less than 2.00 metres
for plots having area less than 500 sq. metres and width not less
than 3.0 metres for plot having area more than 500 sgq. meires,
provided that an emergency vehicular access (min. 3 m wide) shall
be available within a distance of 50 metre from the mother plot;

{c)  every individual plot obtained by sub-division of the mother plot
shall abut a meansa of accass having width of not less than 2.0C
i etres;

{d)  these nles shall not apply to a scheme for Economically Weaker

Saction and Low income Group Housing approved by the
Government,

f
t.



CH

0

(o)

Tripura t3azette, Extraordinary issue, December 15, 2004 A. D.

sub-division may be allowed on the condition that the following
facilittes shall be provided by the owner at his own cost to the
satisfacticn of the Local Body,

{i) complete drainage facilities in ascordance with provisions
made elsewhere for the )il areas, easuring drainage of such
individual plot and of the rieans of access and passages leading to
existing opublic draine or natural drains or natural drainage
channels,

(i}  all weather means of access with related protective works, if
necessary along with street lighting,

(i) sanitary facilites including sewage and garbage dispesal
facilities, '

{iv) water supply facilities,

(v) electricity anc eleclrification faciliti=s,

(vi} all individual plats as well as the means of access and
infrastructure  provided shall be accompanied by complete
protective measun s in accordance with provisions made elsewere
for hill areas in the se rules. |

no permission fo, sub-division of a plot of land shal! be granted
untess each sub divided plot is at least 100 sq. metres in area in
residential buildings and 40.0 sq. m for other than residential
building; ' _

no sub-division ¢3f plot shall be granted unless a detailed layout plan
or the area priposal to be sub<divided is submitted before the
Municipality / N agar Panchayat duly integrating the site layout plan
with the generg’ use of the fand in the adjoining areas. The existing
street pattern :is also other physicai ir.frashuctural ‘facilities’ like
drainage, sewe rage, water supply, eleciric supply with locaticn of
high tension or low tension electric line with poles are also required
to be shown.

@ \
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(3)  The mother plot shall abut an ali weather means of access conforming to

the conditions specifies below:

{a} the means of access shall have a width of not less than 2.0 metres,

for plets having an area less than 500 sq. metres and a width not

less than 3.0 metres for plots having area more than 500 sqg.

metres :

provided than an emergency vehicular access (min. 3 m wide) shall

be availaie within a distance of 100 m from the mother plof;

(b)  the minimum pemmissible width for any given length of means of

access for sub-divided plots shall be as given in the following table:

Length of internal road Minimum width cf means of accoess
Up to 25.00 metres 1.5 metres (pedestrian pathways only)
Above 25.00 metres but below 3.0 metres

50.00 metres

Above 50.0C meires but below 4.5 mefres

100.G0 metras

Above 100.00) metres 6.00 metres

(c} sub-division of a mother plot measuring more than 500 sq. metres
in anea  shall only be allowed if a proportion of the total area of thni
mothar plot is developed as public amenities or apen space, as
specified in the table below. This shall be in addition to the land
required for providing the means of access ‘o the individual plots

obtzined by sub-dlivision cf the mother plot as specified in this rule.

Size of plot to be sub-divided

% of area to be 'reserved for
community purpose {excluding
roads)

Above 2000 sq. metres and below 5000 7.5
sq. meires
5000 sq. metres and above 10.0

Moreovisr, @ash such space in a single parcel shall have minimum area of

150 square metres and a minimurmn width of not fess than 3.00 metres; and
each such open space shalt abut a means of access as specified in sub-rule

i
4

i
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{3) of this rule.

(4)  For mother plats measuring more than 5000.0C sq. metres in area, sub-
divisicn may be alfowed if an additional 5(ﬁve) percant of the total area of mother
plot is reserved for use for facilities like school, heath centre, market, police
outpost, milk: booth, post office, power sub-station, transport terminal, water tianik
for fire fighting/ water treatment plant and the like, such land abut a means. of
access as saecified in this rules. This is in addition to land necessary for meuans
of access as specified in sub-ruke (3) and for public amenities and open spaces
specified in this rules,

Preparation of plan and supervision of execution of work.-
{1) Every owner who intends to erect, re-eract, add to or alter any huiding

shali get its plan prepared and structural work designad and supervised by an
Architect! Stiuctural Engine'en‘ Licensed Building Planner as required under Rule
94, wtile submitting the plan the Architect/ Licensed Building Planner! Structueal
Engineer stould certify to the effect that site has been personally inspected while
planning for building and for designing the structural rembers, as well as has
taken into account the findings and/ or recornmendations of stability analysis as
well as soil tusts performed as and when necessary under this rule.

(2) In all such cases, the Licensed Building Planner/ structural Engineer or
Geo-technical Engineer shall have to be empanelled with the Municipality # Local
Body. - '

(3) The name, address and license or empaneimert number of the perstns
so employet and serial number in the case of Architect shall be stated in ihe
application in respect of such buiiding.

(4) In case of building plans/site plan submilted by Central or State
Government or by organization controlled by Central or State Government, if the
plans are prepared and submitted under the signature of the Government
Engineer ar architect, who are employees of the applicant ofganization. the nite
93(1}) shall be applicable. ‘
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=» 94. Engagement of technical personnel: -
{M Every peason who intends fo erect, re-erect, add to or alter any building

shall, subject to the provisions of the Act and these rules, enjage —

(a} for all buildings up to 4.50 metres in height, a technical person having a
dipioma in Civil Engineering/Architect with at least 2 years experiences and
having the rank of a licensed Building Planner for planning, design and
construction of the building foundation and superstructure and for all buildings
above 4.50 metres but below 8.00 metres in height and for erection involving
piling works, deep founciation or construction of basement or any otrer
underground structure thereto, a licensed Building Pianni2r having a degree in
Civil Engineering/Architect with at least 2 years experences and / or an
Architect and a Structural Engineer and a Geo-technical Engfnéer for
conducting soil and other tests as required under rule 9%(1), planning, design
and construclion of the huilding foundation and superstructure for all other
buildings above the height of 8.00 mts. but below 14.00 nits. in height.

(b) A licensed Building Planner shall have —

{1} a degree in Civit Engineering or Architecture from a
recognized university of its equivalent qualificaticn recognized by the
Government and shall not have less than 2(two) years experience in
planning , design and execution of building works including sanitary
and plimbing works related to building under similar geo-technical
conditions, or

(1) a diploma in Civil Engineering. or Architecture from a
recognized university or its equivalent qualification recognized by the
Government and shall not have less than 5{five) years experience in
planning , design and execution of building works including sanitation
and plumbing works related to buildings under similar Geo-technical
conditions;

{¢) a Structural Engineer must have a Degree in Civil Engineering from a

recognized university or its equivalent with at least 5(five) years experience
{including two years in hill areas) in stiuctural design,
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- (d)  a Geo-technical Engineer must have a degree in civil engineeing
from a recognized university or its equivalent with at least 2(two) vear
experience in soil and foundation engineering under identical soil/ slpe
/geo-technical conditions.

(2} The Licensed Building Planner, the Architect, the Structural Engineer and
the Geo-tecanical Engineer will work in association with one another and will be
indivicuafly and/or collectively responsible for ensuring the safety of the builcling

structure and its foundation.

(3) The Licensed Building Planner, Structural Engineer or a Geo-technical
Engineer is alse required 10 be empanelled with the Municipality/Nagar
Panchayat.

(4) in case of death, resignation remmoval of Licensed Building Fianner,
Architect, Structural Engineer, Geo-technical Engineer or, as the case may be a
fresh engagement shall he made forthwith and shali be notified to the Chairman
of the MunicipalityNagar Panchayat. No work shal be camied out in the
intervening pericd, if any.

(5) The validity of ary engagement made under thi¢ rule shall lapse, in the
case of an Architect with lapse of wvalidity of registration granted uncler the
Architect's Act, 1972(20 a 1972} or in case of a Structurat Engineer and & Gezo-
technical Engineer with the lapse of empanelment, or in the case of a Licens.ed
Bukding Planner, with lapse of the validity of license.

95. Permisgible height of building,-
(1) (a) The following appurtenant structures shall not be included in the

height of the building :
i. stair cover not exceeding 2.40 meires in height,

ii, lift machine rooms as per the latest edition of the National Building
Code!

jil. roof fanks and their supporis, the height of support not exceeding 1.50
metres; :

iv. chirneys;

V. parapet walls not exceeding 1.50 metres in height;

vi.  ventiating, air-conditioning and other service equipments;

vii.  height above mid-point between eaves ievel and ridge level.

(b) The aggregate area of the structures mentioned in clause (a) (except (v i)
shalf not exceed one-third of the area of the roof upon which these are erected.

ao
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-» {2) The maximum permissible height of a building as weil as its permissible
floor area shall be regulated by the width of the surrounding open space in the
same holding plus the width of its means of access, depending on the type of
building a use a: per the table below:

Width of means Of access plus | width of front open
space

Upton 3.0- 50 - Above

3.0- 50 m 7.0m 75m
Floor Area Ratic
(RAR.}
Residential 1.0 - 2.0 2.5 275
ST e | 10 20 25 25
Uses '
Maximum | 45m 65m 1.5m 135m

eight

‘Provided that in case a building is more than 14.00 metres in height pricr
approval of the State Government is required to be obtained.

For building of residential (excluding a height of 4.5 metres), commercial, public
and other uses the means of access of at least 3 metre wide should be available
within a distance of 100 metres of foot-path length from the p-oposed plot.

(3) The loca: body may, if necessary, restrict the height of building in any area
within the municigal limits, beiow that provided above for reasons to be recorded in

writing.

96. Ground coverajje:-
The maimum permissible ground coverage for buildings when a*single

building is propased for a plot, shail be regulated by the plot size, depending on
the type of duilding use as given in the table below:
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raximum pe. Tissible Plot Size 1
| ground coverage : 100 — 400 sg.m. ; 400 — 1200 s¢.m._| Over 1200 sq.m.

Residential and Education 70% *' 60% 50%

Uses

commercial, Puklic and 60% 50% 40%

other uses

97. Open spacus for building.-

(1) Generaltr- _

(a) every room intended for human habitation shall abut an interior or iaxterior
open space or an open verandah open to such interior or extericr open
space. Open spaces shall be areas forming integral parts of the pleot at ground
level and shall be open to sky without any projection or overhang excenling

cornices, chajja or weather-shades of not more than 0.50 metre width;
{b) every building shall have exterior open sprees comprising frort open

space, and side open spaces. The minimum width prescribed for front open
space, rear open space and side spaces shall be provided along the entire
front, rear and side faces of the building respectively. For this purpose the
front of the building shall be that face of the building which faces the mean: of
aceess of the building and the rear of the building is that face of the builcing
which is farthest from the means of access. These provisions shall also be
applicable to each individual building separately when a plot contains more
then one building. In the case of a corner plot located at the crossing of more
than one street or passage, the rear of the building shalt be deemed to be that
face of {he building, which is farthest from the widest of all such streets and/or

_ passages; _.

()  open spaces prescribing to cne site cannot be :aken for another site. No
building shall at any time be erecled on any open ;pace prescribed in these
ruies for a building and from part of the site thereof, nor shall such apen
space bae taken into account in determining the area of any open space
required under these rufes for any other building.

(dy  f the front open space is 3.00 metres or more i width a Gate Goomti for
security purpose may be allowed in thel said open space. The covered arai of
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=» such Goomti shall not in any case exceed 3.00 sg. in. and the height of such
Goomti shall not exceed 3.00 metres. The covered area of the Gate Goorndi

shall not be included in calculation of ground coverage.

{2)  The minimum front, rear and side open spaces shall be provided along the
entire facas sites of the building as given in the table balow:

Minintun: width of open space in metres Front Rear Side j
Residential and Educational uses 15m. | 15m. | 1.5m |
Commercial, Pubfic and other uses 25n. 25m. | 25m.

provided that the minimum clearance, on al the sides between a
building wall and the toe of a retaining or other protective wall shalt be
1.50 metres, except on the side where the septic tank shail be instalied, in
which tase, the minimum clear distance of 2.1 malres shall be provided :

provided further that for mixed use buildings, the minimum front
open space shall be the one applicable for that particular occupancy which

gives the provision of the minimum front oper space in these rules,
provided 1hat for a building more than 11.00 metres in height the Minimum

open spaces provided in sub-rule(2) above_shall be increased hy 0.3

metre i1 all cases.

(3) Notwithstanding anything contained eisewhere in this rule in the case of a
building with z septic tank, a side open space of 2.1 met-es shall be provided cn
any one side of the building for the provigion of the said s2ptic tank.

(4) in the case of a building more than 25,0 metres in depth, a passage of
width not iess than 3.5 metres shall be provided along the entire depth of the .

building.

(5) For plots of size not more than 65(sixty five} sq. metres minimum sidz
space of 0.90 metre may be allowed on each side provided the building heigt i

does not axceed 6.5 metres -

(a) notwithstanding anything contained in this rule, the minimum distance
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> across the side open space from every new building to an existng

building with a door or window opening shall be 1.80 metres;
(b) notwithstanding anything contained in this rule tae minimum width of s de

open space for an industrial or storage or mercantile {wholesale) tuild ng

shall be 3.50 metres; .
(¢) in the case of a building more than 24.00 metres in depth on a plot
abutling any street a passage along the side depth of the building shall

be provided and the minimum width of such passage shail be 4.0 metn3s.

{(6)  The interior open space shall be as follows: -

@)

For inner courtyard -

in case the whole of 1{one} side or part of at least 2(two) sides of
every room excepting bath, water closets and store-room is ot
abutting either the front, rear or side open spaces, it shall abut an
inner courtyard whose minimum width shall be 30% of the beight of
the building or 3.00 metres whichever is moare.

(b) for ventilation shaft, that is to say -

for ventilating water closet bath room and idtchen such water closet
or bath room or kitchen i nol opening o front side, rear or interior
open space:, shall open on to a ventilation shaft, the size of which
shall not be less than the values given below -

Height o* building Minimum Area of ventilation o]

{ metres) shaft Sq. Mts.

up to 11.00 10.50 1.00

Above 11.00 but not more than | 3.00 1.20

12.50

Note:  No chajja shall be allowed in the ventilation shaft unless the wicth
of shaft is 2.40 metres or more.

{ ¢}

the minimum width shall not be less than 20%Iof the height of the

building or 2.50 metres, which ever is more.
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= {7 The service rooms shail have access by me:ans of 2(two) passages
of stairczses, providing access and exit from higher-and lower level flocrs,
the width of which shall not be less than 1.2 metres and the slope shaill not
be steeper thanone 1: 1 and so located that the travel distance on any fioor
up to any such access or exit is not more than 15.0 metres.
(8) Mezzanines are lo be used strictiy for purposes other than
habitation or kitchens and eating places and may b=z provided between zny
2(two} ficor shall be pemitted with a minimum ciea- height at every part of
at least 2.0 metres measured from the floor to the lower most point on the
underside of the roof, slab, beam or false ceiling. The area of such
mezzanires shall be included in floor area in all cakeulations.

98. Accest, circulation and parking. -
(1} Every plot shall abut a means of access which may be a public

strest or private street or passage, the minimum width of which shall be as
specified in this rule. _
(2) Any building which in full or part is put to &ssembly occupané:y fcr
the purmpase of thealre, motion picture house, city hall, skating-rink,
auditoriurt, exhibition hail or for similar other purposes shall not be allowed
on a plot located within S0 metres of the junction of 2(two) streets, the width
of each of which shall be a minimum of 8.0 metres.
(2)  Every building on a plot having more than one building shall abut an intemal roail
connectling the means of accass of the plot and such roads shall conform to tha
requirements of internal roads specified inrule 52(1).

Number af car parking Spaces as per Covered Area of plot and Use Group
Residenvial and Educational uses 1 Car Space per 300 sq. metres.
Commercial, Public and other uses 1 Car Space per 200 sq. metras,

In case of a plol having more than one building or use, parking
requirements shall be calculated according to the praportionate floor area of @ach

an
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building or use group, as the case may be.

(4) For pots abutting non-vehicular means of access less than 3.0 metres in

width, car parking space nesed not be provided within the: plot area but space with

vehicular access has to be identified and owned by applicant for the required
parking /garage space, as per this rule.

(5)  The parking space for each vehicle shail be accessible from the means of

access, either directty or through a driveway or interhal circulation, aisle, the

width of whicih shall not be iess than 3.5 metres for cars and 5.0 metres for trucks

and the gradient of which shall not be mare than 1 : 6.

(6) The minimum size of a car parking space shall be 2.50 metres x 5.00

metras and 'hat for a truck or bus parking space shal be 3.75 metre x 10.00

metres. These spaces do not include the area of circulation, intemal roads, ais es

and diiveways, and standards for those shall be guided by provisions in the

National Building Code.

(7%  No garage for car shall be less than 2.5 metres x 5.00 metres ( clear size)

with a minimum head room of 2.0 metres and no garage for truck shall be less

than 3.75 metres x 10.0{t metres ( clear size) with a minimum head room of 3 560

meirss.

(8){a) An internal road must be so constructed as to have a slope
inwirds! towards the hillside. Such slope must be not less than “he
gradient of the road,

&) where required, the inner and outer edges of an internal road must
be protected by protective walls of such number and placed in such
positions as the Lecal Body may direct and canstructed in accordance
with the specifications in this rule.

Drainage maagures. -
{1) (a) An open drain must be provided on the inner side of an internal riad

constructed ‘n accordance with the specifications in rule 98.
{b} an effective slope and drainage system shall be maintained at all tmes
on the developed grcund after slope cutting or filling, dusing and after

a»
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=» development as per this rules on any side;

(c) the drainage system shall efficiently coliect and carry away from ihe
site, the water collected within the premises or the building complex or from the
hillside abovs, fix suitable disposal as quickly an possible to water courses such)
as main drains or natural streamsfhoras without stagnation, avoiding any
possibility or erosion, slape failure, damage to the bui'ding or other property in
the vicinity.

(2) (a} proper slops not less than 1 : 80 shall be maintained all around a
building for quick drainage of the entire plot as provided in Rules 20{1) {d) and £8.

The possibilities of erosion or -grbund failure through ingress and
percolation of water into soft ground or through joints and fissures in the soil crust
shall pe prevented by suitabie surf_ace protection measures such as surfiace
grouting, stong pitching, planting of small plant and grass, so as to protect and
make the surface impervious in accordance with the provisions of the BIS Code,
specially the minimum clistance from provigsion requirad {o be maintained for
planting trees: _

(b) the flow of water, partisularly on the upper side of the buitding, snalt
be diverted away from the foundations through suitable lined or unlined drains

(¢)y drains for sullage/rain water must be constructed with round or Fa¥-
round tiles embedded in concrete, or with U-shaped stone masonry set in Ime
mertar and plastered over the inner surface with Portland cement or with U-
shaped stone cencrete and the sectional area of every drain shali be subject to
the approval of the Municipality / Nagar Panchayat.

(dy drains for surface water only may be constructed either of dry
rubble mascnry or of any other material approved by the Local Body and may be
either rectanguiar or U-shaped in section. Such drains shall not be connected
with any drain canying suﬂage water or sewage;

(e)  except with the writien permission of the Local Body no covered
drain shall be constructed and no existing open draip shall be covered in;

{f) no building shall be placed cover any drain;

{g) where a small drain Is crossed by a private road, a removable,

s
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=» R.C.C. slab ¢over or wooden or iron grating, if the Local Body so direct, musi e
laid over the drain, instead of covered culvert; _

(hy Orains must discharge into the nearest water channel or public
drain, unless in any case the Local Body otherwise direct, The outfall of a drain
inte & water channel or public drain must be protected and guided in such
manner as Local Body may direct, Where the drain of a private road joins the
drain of a public road, the former drain must be so directed ar so protected by
strike boards as 1o minimize the risk of damage to the pudlic drain or road.

Filters may also be provided where necassary;

(1) svery building must be constructed se as not to project over, or
admit of water from the roof falling upen or damaging, any open space, road ar
passage it abuts, whether public or private;

i} =avery building shall have rain water gutters and pipes connecled to
a draih. along the periphery of a building;

{k} a masoney drain must be placed round the periphery of evey
building or bleck of buildings, sufficient in section and slope to the satisfaction of
the Municipality / Nagar Panchayat for the effectual of the bulkting and placed aig
to admit of te drainage being ied into some drain at the time existing nr
projected;

{1y the surrounding round adjacent to the building must be sloped from
all sides towerds the perimeter drain and an impervious apron, not less than
0.75 m. wide shall be provided ail around the buiiding to prevent the entry of
water into the foundations.

3. (@) Septic tank and soak pits shall alsc be so localed so as 10 be easiy
accessible from the means of acceass to the plot.

(b) Soak pits shall be constructed on the side of buildings as far as
possible, at right angles to the slope of the land and as far as possible from the
building foundations., There shail be a minimum clearance of 2.1 metres
between the foundation and the soak pit t¢ minimize the chances of dampness
and slope failures due to seepage from the soak pit.

(4)a) A private hridge must be constructed as and where necessary to the
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satisfaction of the Municipality/Nagar Panchayat so as to feave sufficient waterway
to pass the maximum discharge of the channel spanned by the bridge.
{b)  The invert of the channel under a private bridge must, as far as
practicable, be laid to the same slope as that of the channel.
(c) When a pocket for the deposit of debris is cut in the hillside above a
private tridge, it must be lIined with masonry walls unless, if constructed on solid
rock.

Protective work in hills. -

{1) The cutting of slopes in the creation of steps and terraces for

development work shall be cariied out while ensuriag the stability of

excavations to provide for the safety of the buildings localed and constructed

thereon in accordance with the provisions in the BIS Codes.

(2) Local greund conditions shall be taken into accoun: in the determination cf

the appropriate precautionary work and protection walls such as revetmenis,

retaining walls, toe walls and breast walls as well as the spacifications of thi

relevant codes of practica of the Bureau of Indian Standards including :-

IS 14243 - par. 1 & 11 Selection and develepment of site for building in hill
areas guidelines.

The maximum height of cutling for development work as per soil strata shall o2

as given below:

Luse soil or boulders with scil matrix ' 40m |

Compact soil or boulders with soil matrix ovarlaying loose, soft, fractured of | 5.0m |
firm hard rock strata which remains vertical in 4 m high cutting when dry _‘

Hard stable rock witl1 or without cempact soil or boulder with soil matrix up | 8.0m
o 2 m thick

(4)()

Cutting of slopes over a height of 6.0 metres shall not be ordinarily permitted,

excepting with the special approval of the Local Body.
The foundation of every protaction wall must be taken down to original and

a
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=» firm soil or rack, have a bed line cut at right angles with the face of the wall and a
slope of 3: 1 towards the hillside;
(ii)(a) where a protection wall does not exceed 5.1) metres in height and is
not surcharged the mean of thickness of the revetment of wall above the footings
shall not be less than one-third of the vertical height of the revetment of wall,
measured from the top of the footings,

(b) where a protection wall does not exceed 6.0 metres in height and is
surcharjed, the height assumed, for the detemination ¢f mean thickness of tte
reveiment or wall above {he footings, shall be one and a half times the actual
vertical height :

provided that the width at the top shall in no case be less than 0.5 metre:s
and shall nat in any case exceed 1.0 metre,

{c) © na structure shatl be allowad to be raised from the top of the
retaining / protective walls.

(ii}(a) a protective wall may be of dry rubblz masonry, or cement
masonry as per the directions of the Local Body.

(b) dry stone masonry protection walls shall include cement masomy
bands, in 1 : 4 cement sand mortar 0.4 to 0.6 metre thick, at top
and bottom ard verticaily at 3.0 1o 5.0 metres spacing,

{c) no stone used shall be of greater height than its length or brezth,
all stones used must be iaid on their natural beds, and must be arranged so as 10
break joint as far as may ke possible,

(d) vvery protection wall must be built up solid to full section and
sprawls or clips shall not be used for filing the courses unless their use is
unavo:dable;

{ivy one thcugh bonding stone or line of bonding stones must be inserted at
intervals at 1.50 metres in each course, and at points in‘ermediate between the
corresponding bonding stenes of the course show :

any of the bonding stones, which do not exdend right through the wall, must
overiap each other for one-third of their iength.
(vi{a) specia investigatiors and analysis shall be carried out to detérmin2 the

ao
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=» details of protection works in the case of R.C.C. retaining walis or protection

101,

walls on steep cut slopes greater than 5.0 metres in height, or in case of fine
soils like silt, clay or shales,

{b) in all such cases, detailed designs must be: submitted to the Local
Body and the sections must be such as the Local Body riay approve,

{c}  protection walls of height more than 6.00 metres and successive

retaining walls, shall only be permitted when there is hard stable rock behind and
belovs the tce of the said wali, as permissible unde: relevant BIS coides of
practice; ‘
(vi) the height of cutting for any step of a stepped building shall not be more
than 4 m and successive protection walls shaill onty be permitted when there is
hard stable rock behind and below the toe of eveyy such walls,
(vi)(a) weep-holes shall be provided in breast walls and retaining wells
equipped with graded filter for proper drainage at intervals of 1.2 metes
horizontally and 1.2 metres vertically, in staggered manner and beginning from
0.20 metre above ground jevel.

(b} water along the base of a breast wall ard retaining wall shall be
drained out oy means of 2 suitable lined drain forming an integral part of the
drainage sysiem as specified in Rule
(vit) when, a slope is determined to be vulnerable to a debris slide in
pursuance of any requisition or direction made or give: by the Local Bady, the
angle of a clope shall be reduced to an angle of not more then 30° 1o the
horizdntél plane through trimming or cutting ta make the: slopes stable along with
minor protecion both for soil and building work.

Any tarren surfaces above a cut slope shall be planted with selecled
varieties of light but deep rooted bushes, shrubs and grass fo cheek soil erosion
and improve the stability of the slope, in pursuance of any requisition or direction
made or given by the Local Body.

Special Conditions.-
{N{a). Additions to existing buildings shall only be permitted in the case of

da



Tripura Gazetta, Extraordinary Issue, December 15, 2004 A, D,

structuraily sound structures with a record of the complete details pertaining to
the soil stability materials and system of construction.

(by the total floor area, height and ground coverage after addition te an
existing builcing shall not exceed the provisions of maximum permissible floor
area, height and open space as per the criteria specif ed in this rule and cther
relevant rules, while the additions to an existing building shall further confonn to
the provisions for front, rear and side sefback as specified in these rules.

{2) Inthe case of muitiple buildings in a plot, open space shall be set aside as
specified in for the purpose of public and community nctivity, in addition to the
provisions for open space and for providing the means of access as specified In
this rule.

(3) Every building erected or re-erected, must have such structural and
architectural features as to prevent the building being iy the opinion of the Local
Body unsightly or unsuitable to its surroundings.

Furthermere, if the roof or walls of any building is, in the opinion ¢f Lceal

Bbdy is in an unsightly condition they may, by written order direct the owner to
repair, paint or colour-wash such part of the building as they may direct within the
period specified in the order.
{4) The foundations of all buildings, parts must rest on solid ground or rack
and have width and depth suitably designed, according to the distribution of the
soil and hard rock strata in different parts of the foundation, and have dimensians
worked out as per the pemissible safe bearing capaciy and other consideration
in accordance with relevant Codes of practice of BIS. The depth below the
ground level shall not be less than 2.00 mefres in the case of R.C.C. coclumn
footings and 1 : 2 metres in the case of all foundations.

(5)  Every building or part thereof shall have continuous foundation walls,
extending balow ground leve) as specified. AN opening: in such walls or in floors,
walls, windows and drains and all junctions between building parts shalt be tightly
closed or effectively secured with pest proof screening materials as approvexi by
the Locai Body.

|
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{6) The party-walls of a masonry or framed building or the end walt of a Ferro-
concrete buillding must be built of stone or brick bedded in lime or cement mortar
for their full Feight and if the Local Body so direct, rnust be carried up of a
thickness of rot less than 0.25 metre, above the roof, flat or gutter to such a
height as will give a distance of at least 0.5 metres measured at right angles t>
the slopa of thi roof above: the highest part of the roof flat or gutter.

{7)a) Individual cclumns of alt R.C.C. framed Luilding, in the case of
stepped foundations, shall be interconnected in 2(two) directions,
ganerally at right argles, by R.C.C. beams at the footing level, designed in
accordznce with BIS Codes of practice;

{b) individual columns of all R.C.C. framed buildings as well as all
external anc internal walls of a load bearing structure, shall be interconnecte i
in 2(two) directions generally at right angles, by R.C.C. beams at plinth levei,
adequately designed in accordance with BIS Codes of practice;

{c) there shall be adequately designed R.C.C. lintel bands in all
external and irternal brick and stone masonsy walls at vertical intervals not mora
than 2.8 metre. These shall be continuous and connectiad to each other at the
same level in the case of all load beating walls and tied tc the columns in case cf
R.C.C. framed structure.

(8) No building shall be altered so as to reduce the number, width or
location of exist 1o less than what is required under the criteria spegcified in thie
rules. _

(8) If any car parking space is required to be provided under the critecia
specified in this rules and no such car parking space can be provided in such
existing building, the floor area allowable under the provisions of these rules shal
be reduced by the area required for such car parking spaces which cannot be
provided for in the said building.

(1% Mo building shall be erected or re-erected in any locality if the locat
Body at a meeting, records in writing that the propesed construction, either by
reason of the nature of its construction and location or by reason of the uses to
which it is infended 1o be put, is likely to affect in any substantial degree
prejudicially any existing building, in the locality by reducing its market value or

a»
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=» by diminishing any advantage it enjoys on account of its situation or otherwise.
(11) The Municipality /Nagar Panchayat may decide the widths of buifer
zone upslope and down slope of National Highways an! State Highways wheie
no new construction or additionfalteration to any existing structures ar charge: of

use will be aliowed.
(12) The minimum widths for corridors within the building shall be as follows.

Residential tenement (internal) 0.8 metre

Mercantile, Business and Assembly buildings 20 metres |
Accass 1o shap in mercantile buildings
(shops on one side only)
(shops on onz side only)

2.0 metres
3.0 metras

The width of all other corridors and those cannecting vertical exist to individual
units, shall not be iess than the width of the comresponding staircases as

specified in the rules.
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PART Xl
Heritage Bullding

Praservaticn and congervation of Heritage Buildings.-
(1) Every owner or occupier of any heritage building declared as such by the
Municipality/™agar panchayat shall maintain, preserve and conserve it and shall
not change its use in contravention of the provisions of these rules or the
reguiations made there under for its maintenaace, presen-ation or conservation.
Explanation .- The word "maintain®, with its grammatical variations and
cognate exptessions, shall include fencing covering, repairng, testoring or
cleansing or doing of any act which may be necestary for the pumpose of
preserving o conserving, of or securing convenient access to, a heritage
building.
Explanation .- "Owner" shall, notwithstanding anything containied
elsewhere in “he Act include, for the purposes of this chapter -
(a) a joint owner of a heritage building vested with the power of
management thereof on behalf of himself and any other joint owner, or
sucoessor in-title of any such joint owner, or
(b) a manager or trustee, vested with the powver of management of a
heritage building or sugcessor- in-office of such manager of frustee.

(2) Wherz the Municipality/Nagar Panchayat on the recommendation of the
Heritage Conservation Committee and also the Chairman of the Municipality is of
the opinion that any building in the Municipality™Nagar Panchayat should Je
preserved and conserved for historical architectural, environmentat, cuitural and
ecological purpose, it may declare such building as a heritage building;

provicled that during the period when any proprasal for  declaring any
huilding as a heritage huilding under consideration of the Heritage Conservation

Committee or the Chaiman or the Municipality/Nagar Panchayat, no owner of
such building or no lessee or sub-lessee to whom sueh building has been ieased

out, shall ransfer such bwilding by way of sale, lease or mortgage without prior
approval of the Chairman: of the Municipality/Nagar Panchayat.

(3) The Chairman of the Municipally/Nagar Panchayat shali constitute a
Committee t¢ be called the Hertitage Conservation Committee with the Chairman
of the Municipality/Nagar Panchayat as its Chaimnan and the In-Charge of Puklic
Works Secticn as its Convener. '

(4) The commitiee shall have, in addition to the Cheirman and the convener,
seven other members as follows:-

@b
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- a) one shall b2 a nominee of the District Mag strate of the District;

b) one shall be & nominee of the Director of the Departmerit of

Archazology, Govt. of Tripura/Govt. of India;

{c) one shall be an eminent Architect:

(d) oneshalibs an Arist;

{(¢) oneshallbe an Environmentalist;

{f) one shall be a Historian;

{g) one shall be the concerned Executive Engineer of ‘he

Municipal/Urban engineesing Directorate/Cell/Section.
(5) The Committee may co-opt any person to be nominated by the concemed
department of the State Government while dealing with any land or buitding
under the management of the said department.
8} The Committee shall, in accordance with the provisions of the Act and the
rules and the regufations made there under scrutinize every application or
proposal for declaration of a building as a hertage bu iding, and recommenc! to
and also advise the Chairman in respect of preservetion and conserveticn of
such building).
(7). The committee shall meet as such periodical interval as may be
determined by the Chairman.
(8)  The Chaitnan shall, in case of emergency take such measures as may be
necessary for the preservation and conservation of a hesitage building provided
that such measures shall be required to be approved by the Heritage
Conservation Committee at its meeting.
(9) The Heritage Conservation Committee shall have the power to function
independent of the Local Bodies for the purpose of preservation, conservation
and mainteriance of henrtage building in so far such power does not offend :any
other provision of the Act or the rules made there under relating fo construcion
or use of building: :

provided that for erection or re-erection in a heritage building and part
thereof or for restoration of any heritage building to its old shape, desigr or
beauty in the case of uniawful demolition, or for making any change of internal
and externzl wall, structural pattern, floor, roof, interior or exterior architecbiral
floon, facad=z or skyline or for any other change, of a heritage building the
provisions of the Act and the rules made there under shall apply mulates
mutandis.
{10) Subject to the other previsions of the Act the Chairman, may acquire,

@
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purchase or ‘ake on lease any heritage building for the purpose of preservation
and conservetion thereof ;

provided that in the case of heritage building ceclared as such for the

purpose of preservation and conservation as required under the Tripura Town
and Country Planning Act, 1975 the approval of the concerned department of the
State Government shalt be taken.
(11 When the owner of any heritage building is not willing to preserve or
conserve any heritage building, the Chairman may for the purpose of acquisition
of such heritage building by agreement and on the recommendation of tnhe
Hersitage Cor servation Committee and with the approval of the Local Body allow
the transfer >f right of development of such heritage building, which shall be
heritzble and transferable, to the owner of such hertage building in such manner,
and subject ko such conditions, as may be prescribed.

Explanation |. - “Development” shail have the same meaning as in the
Tripura Town and Country Planning Act 1875.

Explanation It.- "Right of development of a heritage building” shall mean
the right of development, in the prescribed manner, of such potentials as may be
availatle in raspect of such heritage building on a plot of land different from the
land and buiding comprising the beritage building but in the same ward of the
Municipality/Magar Panchayat.

{12) . Sukjzct to such rules or regulations as may be made under thesa rules
and any Act 2very person shall have the right to access to any heritage building
acquired by t1e Municipality/Nagar Panchayat.

{13) The municipality/Nagar Panchayat shall hav2 the right to allow the
transfer of right of development to the lessee of a heriiage building where {he
unexpired period of the term of lease is for 80 years, and to take the hetilage
building on gub-lease by agreement, if there is provisicns for such sub-lease in
the deed executed between the owner and the lessee, rrovided that the question
of payment of premium or rent in such case tc the owner shail not,
notwithstanding any agreement in this behalf arise, and i the owner as
confirming party to the agreement waives the right to receive any further payment
of such prernium or rent.

(14) If the Municipality/Nagar Panchayat considers that it is necessary to
acquire any building declared as a heritage buiiding for the purpose of
preservation and conservation as required under sub-clause (i) of clause (a) of
sub-section [4) of section 31 of the Tripura Town and Country Plannirg Act,

&>
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=» 1975, by agreement or under the Land Acquisition Act 1984, permission of the
concernad Deparment of the State Government shal be taken before such
acquisition.
(15) if the owner of a heritage building enters intc an agreement with the
Municipality/Magar Panchayat to maintain, preserve and conserve such heritige
buikling property at his cwn expenses the Municipality/Nagar Panchayat may, in
such case, exempt wholly or partly the owner of such heritage building from
payment of rates of faxes or fees for supply of water or any cther charge in
respect of such heritage building.
{16)(i) The Chairman may pending acquisition of & heritage building by the
Municipality/A agar Panchayat under these rules or any Act and with the apprcvai
of the Local Eiody propose to the owner of such haritage buiiding to enter info an
agreement with the Municipality /Nagar Panchayat for a specified period for the
maintznance: of such heritage building,
(i) ihe agreement as aforesaid may provide for a# or any of the
following matters:-
(8} maintenance of the heritage building by the owner or by any other

persor willing to maintain the said heritage building,

{p)  custody of the heritage building and the duties of the person who
may be: employed to watch it;

¢ the restriction on the owners right-

(1) to use the heritage building for any other purpose
detrimental to its conservation.

(2) to chase any fee for entry into, or inspection of, the heritage
building, and

(3) 1o build on or near the site of the heritage building.

103. Savings.-
{1) Al rules as to the use of building sites and exacution of building works,

made under the Tripura Municipal Act (herein after referred to as the former
rules) and in force immediately before the coming into force of these rules, shalll,
with effect frem the date of coming into force of these rulzs, cease to have effect.
(2)  Notwithstanding such ceaser, every building plan sanctioned under the
former rules and remaining valid on date immediately hafore the date of coming
into fore of these rules, shall continue 1o remain valid til! the expiry of the, perind

of validity theeof.
-
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PART =Xil

1Ngur;

Special Provisions on Huts, facilities for physically handis;apped persans, solar
ass wafer-heating sgsE:m; rainwagr: ﬁ:arvesﬁnﬁ; waszaBEr recic!inéilﬁ[
ince of unctional buildings.

404. Hutsimud Walls :-

In arcas specially set apart in development ptans and detailed Toan
Planning Schemes, or in any area approved by the Local Bedy/Authorty,
construction >f huts may be allowed subject to the following conditions:-

{a) Application for permission to construct or re- construct or alter or add to a
huts/Mud Walls shall be in the form set out vide these rules { form set out in the
Appendix - "A’) .

(b) A Hut'Mud Wall have 1.5 metres wide open space on all sides.

(c} A Hut/Mud Wall shall have its floor area at least 20 cm. above ihe
surrounding grounds.

(d} A Hut/Mud wall shall have a clear internal arez of 4 square metres and
minimum width in any direction shall not be less then 2 mirs.

{e) No Hut/Mud wall shall be of more than cne storey. The minimum heigh at
the cave:s shall not be less than 2 metres.

{f Every Hut'Mud wali shall invariably be provided with ventilafing openirgs
of not less tha1 10 per cent of the floor area.

{Q) Every Hut/Mud wall shall be provided with adequate sanitary and
drainage arrargements. Latrines shall be of water flush sanitary system.
(h) Application Fee for seeking pemmission to construct a HutMud Well, the

rate will be as per the fixed by the concerned Local Body.

Dwelling 'with floor area less than prescribed measuremant {laid down in

these rules):. _
In the case of dwelling units with floor area less than the prescribud

measurement as laid down in these rules {one hundred square metres) put up by
publiz agency or by individual owner for dweliings for economically weaker
sections of tha saciety of low income group housing, parmiséi'bn may be given
subject to the modifications specified below: -

{a) Plot requirements - The area of the plot shall not be less than 0.2 acre
unless otherwise decided by the Authority/Local Body, subject to a minimum read
frontage of 3.C metre. @D
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{b)  Open space requirements —
(i) The fronl open space of every building in this category shall be
0.2 metres.

(i} The minimum distance between the centre line of a street and
any building in this category shall be 4.0 metres.

(i) Such buildings may abut one side of the property provided the
side oren on the other side is 0.8 metres.

(iv) The rear cpen space for such dweiling shall be 1.7 metres, The
construction of ancillary structure in the rear yard such as well, latrinz,
carbagz pit fuel shad ete. shall be limited 1o 2 sq, metres in extert of 30%
of the area of the rear open space whichever is less, pravided the Space
In between mud wail building and the apartment structure shall be 0 8

metres.

(c) Access to plots: - The width of access strest shall not be less then
2.5 matres.

For physically Handicapped persons

Minimiym_access provisions required in variouvs types of buijldings.

Type of Building

Minimum provisions

1. Single detached, single

dwelling units.

A mirnimum of 2 percent of the {otal number
of units to be construsted with barrier fres
features.

2. 5taft housiig, muftiple

A minimun of 1 unit for every 25 pius 1

dwelling and high rise | additional unit for every 100 units there
residential  units  and |after. Entrances and exists to be
tenrements accessible.

3. Tenement houses, raw | A minimum of 1 unit for up tot50 units and |

houses, apariments and Town
houses.

a minimum of 1 additional unit for every
100 units thereafter to bhe accessible.

4. Post Offces, Banks and
Financial institutions.

A minimum of 1 lowered service counier on
the premises. A minimum of 1 lowered
automatic teller machine (ATM)/Cash
disbursement point on the premises. '

J—
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Stamp vanding machine.,

5. Shop houses and singie | Accessible shopping area.
storey shops, o

6. Places of worship. Entrances and exils  and main area of |
' worship to be accessible. .
Mosdues: access to area for ablations.

 Churches: access to confessionals, fonts

and chapels.
Temples: access to shrines
and courtyards. _
7. Food Centers, A minimum of 1 table without stools o-

seats attached to the: floor every 10 tables.

A minimum of 2 tables without stools ar
seats attached to the fioor for the whole:
premises.

Accessible entrance.

8. Community centres, village | Accessible entrances. Exisls, ashes and |
Halls, Awuditoria, Concert | main community or public gathering areas.

Halls, = Assembly  Halls | Accessible toilet facilities should be nearly.
other wlaces of public | Seating for persons with dis-abilities to be

assembly. iau:t:mcakt::s.sfbIe from rmain entrances ard
obbies.
Varkous seatingfviewing choices 1o be

provided for persons in wheelchairs
throughout the main seating area.

A minimum of 2 wheelchair spaces for
seating capacity up to 100 seats.

A minimum of 4 wheelchair spaces for
seating capacity frcm over 100 fo 400

seats.
107. Facilities to be provided for physicaily handicapped persons.

These provisions are applicable to all buildings and facilities used by the
public. It does not apply o private and public residences.

@ Site development: _

_ Level of the roads, access paths and parking areas shall he

described in the plan afong with specification of the materals while

@D
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=»  submilling a plan and design of a building and far:ilitieé used by the public
i.e. parks, rest-houses, stadium efc.
()  Access PathAWalk Way:

Access Path from plot entry and surface parking o building entrance shall
be minimum of 1800 mm wide having even surface wittout any steps. Slope, if
any, shall not have gradient greater than 5%. Selection of floor matenial shall e
made suitabl's to attract or to guide visually impaired persons {limited to colourad
fioor material whose colour and brightness is conspicuously different from that of
its surrounding floor material or the material that emit different sound to guide
visually impezired persons hereinafter refused to as “guiding floor material”.
Finishes shall have a non-slip surf ace with a texture traversable by a wheel
chair. Curbs wherever provided should blend to a common level.

(i} Parking:

For parking of vehicles of handicapped people the following provisions
shall be mada : _

(a} surface parking for 2(lwo) car spaces shall be provided near entrance
for the physicaily bandicapped persons with madmum travel distance of

30.0 metre for building entrance.

(k) The width of parking bay shall be minimum 3.6 rmetres.

(¢} The information stating that the, space is reserved for wheel chair users
shall e conspicuously displayed.

(d) Guiding floor malerials shall be provided or device that guides visuzilly

impaired persons with audible signals or other devic::, which serves the: sarne

purpose, shall be provided.

(iv}{a) Tne specified facilities for the buildings for physically handicapped
parsons shall be as follows:
A) Approach to plinth level.
B) Corridor connecting, the entrance/exit for the andicapped.
C) Stzir-ways.
D) Lift.
E) Toilet.
F) Drinking Water.
by 1. Approach to plinth level -
Every building should have at least one enirance accessible to the
handicapped and shall be indicated by proper signage. This entrance shall

be aporoached through a ramp together with the stepped entry.
2. Ramp Approach ;

Ramp shall be finished with non-slip material to enter the building.
Minimum width of ramp shall be 1800 mm with maximum gradient 1 : 12,
lengtk of ramp shail not exceed 9.0 metre having 800 mm high hard road
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on bcth sides extending 300 mm. beyond top and bottom of the rarnp.
Minimum gap from the adjacent wall to the hand rail shall be 50 mm.
3. Stepped Approach :

For stepped approach size of tread shal! not be Jess than 300 m
and maximum riser shall be 150mm. provision »f 800 mm high hand rail
onbaoth sides of the stepped approach similar to the ramped approzch.

4. Exit’/Entrance Door :
Minimum clear opening of the entrance coor shali be 900 mm aind

it shall not be provided with a step that obstructs the passage of a wheel
chair user. Threshold shall not be raised more than 12 mm.
5. Entrance Landing :

Entrance landing shall be provided adjacent to ramp with the
minimum dimension 1800 mm x 2000 mm. The entrance landing that
adjoir: the top end of a slope shall ba provided with floor materiais to
attach the attention of visually impaired persons (mited o colored floor
material whose color and brightness is conspicuously different from that of
the surrounding floor material or the material that emit different sound! to
guide visuailly impaired persons hereinafter referred to as "guiding floor
material”. Finishes shall have a non slip surface with a texture travzrsable
by a wheel chair, Curbs wherever provided should blend to a common
level.

6. Corridor connecting the entrance/exit for the handicapped:

The corridor conpecting the entrance/exic for handicapped leading
directly outdoors a place where information connecting the overall use: of
the specified buitding can be provided to visually impaired persons either
by a person or by signs, shall be provided as follows:

(3) "Guiding floor materials” shall be provided or devices that emit
sol:nd to guide visually impaired persons. :
(b) The minimum width shall be 1500 mm.
(¢) In case there is a difference of level slope ways shall be provided
witn a slope of 1. 12.
(d} Hand rails shall be provided for ramps/slope ways .
Stair ways : .
one of the stair-ways near the entrance’exit for the handizapped
shall have the following provisions : :
(a) The minimum width shall be 1350 mm.
(b) Height of the riser shall not be more than 150 mm and width of the
tread 300 mm. The steps shall not have abrupt (sguare) noisingl.

{c)’ Maximum number of risers on a flight shall be limited to 12.

|
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- {d)  Hand rails shall be provided on both sicles and shall extend 300

@

(b)

(c)

(d)

8.

mm. On the: top and boitom of each flight of steps.
8. Lifts:
‘Wherever lift is required at least one lift shall be made for the whael
chair users with the following case dimensions of lift recommended for
passenger lift of 13 persons capacity by Bureau of Ingian Standards.

Clear internal depth: 1100 mm.
Clear internial width: 2800 mm.
Entrance door wicth: 800 mm.

A hand rail not less than 600 mm long at 1000 in above floor level
shall be fixed adjacent to the control panel.

The lift lobby shall be of an inside measurement of 1800 mm x 1830
MM of More..

The time of an automatically closing door should be minimum 5
seconds amd the closing speed should not 2xceed 0.25 metre/Sec..
The interior of the cage shail be provided with a device that audibly
indicates tha floor the cage has reached and indicated that the door

of the cage for entrancelexit is either open or closed.
Toilets :
one special W.C. in a set of toilet shail be provided for the use of

handicapped with essential provision of wash basin near the entrance for the
handicappexl.

(a) The minimum size shafl be 1500 mm x 1750 mm.
{b) Minimum clear opening of the door shall be 900 mm and the door shall
swing out. _
(c) Suitatle arrangement of vertical/horizontal handrail with 50 mm. clearasce
froimi wal! shall e made in the toilet.
{d) The V/.C. seat shall be 500 mm frem the floor.
10. Drirking Water : _
Suitable provision of drinking water shall be made for the

handicapped near the special toilet provided for them.
11. Designing for Children:
In the buildings meant for the predominant use of the childrer, it

will be necessary to suitably alter the height of the handrait and otier
fittingis and fixiures etc.
BD
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-»> 12.  Use of electric power points:
All electrical power points should be fixed at an height accessiblz
for wheel chair users. No protsuding objects should be present in tha
circulation area. '

108B. Installation of Solar Assisted Water Heating System in Gow
functional Buildingg,

Installation of Solar water Heating Systern:
fa} New Building:

Clearance of plan for the construction of new buildings shail only bz
given if they have a provision in the building design itself for insulated
pipelines from the raofiop in the building to various distribution points
where hot water is required. The buildings must have a provision fcr
continuous water supply to the solar water heating system. The buildin
should also have open space on the rocflop, which receives direct sun
light. The load bearing capacity of the roof should at least be 50 Kg. per
sgm. Al new buildings must compiete instaliation of Solar Water Beating
Systems before obtaining necessary license to continuance their
business.

{b) Izxisting Buildings:

Installation of Solar Assisted Water Heating Systems in the existing
building is mandatory at the time of change of use provided there is &
system or installation for supplying hot water. The Loca! Body will strictly
observe it while changing the pattemn of use.

(¢} Capacity:

The capacity of Solar Water Heating Systern to be instafled on the
building of different categories shall be decided in consultation with the
Local Bodies of the respective Nagar Panchayat/Municipality. The
minimura capacity shall not be less than 25 lifres per day for each
bathroom and kitchen subject to the condition that maximum of 50% of the
iotal roof area is provided with the systerm.

{d}  Specification :

Installztion of Solar Assisted Water Heating System shall conform to BIS
{Bureau of Indian Standards) specification IS 129:33.The Solar collectors
used in ‘he system shall have the BIS certification raari.

GD
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=»  {e) Auxiliary System :
Wherever hot water reguirement is continuous auxiliary heating
arrangement either with electric elements or oil of adequate capacity can
be proviced.

GCategnries of byildingsipublic ufility places where Solar Assisted
Water Heating Systems ave to be installed:- _

The fellowing categories of buildings in which there is a system of
installation for supplying hot water shall be built uniess the system or the
instalfafion is also having an auxiliary solar assisted water 1eating system:

{(a} Hospitals & Nursing Homes; .

{b) Hotels, Lodges and Guest Houses;

{c}  Hostels of Schools, Colieges, Training Centres

(dy Barracks. of armed forces, paramilitary forces and polices,

{e) Individual residential building having more than 150 sq. metre, plinth area;
N Functional Buildings of Railway stations and Air Ports - like waiting rooms,
retiring rooms, rest rooms, inspection bungalows and catering wnits;

(@@ Community centres, Banquet Halls, Barat Ghars, Kalyan mandaps and

- buildings for simitar use.

Provision for ralnwater harvesting and wasiewater 1ecycling;-

(&) Water karvesting through storing of rain water runoff is mandatory
in all new buildings having plinth area more than 300 sq. metre for al
types of uses and in group housing of any size. Th: plan for the ahove
buildings submitted to the local bodies shall indicate the system of storm.
water drainage along with points of collection of rain water in surface
reservoirs or in recharge wells. A system of dual piping must be instzllec.
iri the group bousing buildings in order to utilize part of untreated water
supply. A separate overhead water tank for feeding WCs, urinals, water
coolers would serve one piping systern and garden teps. The other piping
systern would supply {municipal supply) treated water to the washbasins,
bath taps and kitchen taps.

(b) All non-residential buildings having a discharge of 10,000 litters
per day shall incorporate wastewater re-cycling system. Recycled water
should be used for horticultural purpose.

(EPY)
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Provision for insurance of building

{a) All the residential buildings having plinth area more than
300 Sq. meters or above 3 storeyed, shall be insured for any natural
calamities/fire hazard with an insurance company registered under the
Insurance Company Act prevailing in India.
(b} All the buildings other than residential having 2 storeys and above
shall be insured for any natural calamities/fire hazard with an insurance
company registered under the Insurance Company Act prevailing in India,
(c) It is the owner’s responsibility to insure the building as per norras
and intimate the local body along with copy of insurance dstails.



Tripura Gazette, Extraordinary lssue, Decambar 15, 2004 A. [J.

Appendix—A
Form for application to erect or re-eract at Hut/Mud Wall.
" (Ref. Rule No.104) :
To
. The Chaimman.
Nagar Panchayat / Municipality.

Sir,

{ intend to erectre-erect faiter a hut/mud wall in Ward No. ________ Holding
Mo. of Road/ vitlaga
i
. Tahasil. | forward herewith the follcwin
particulars duly signed by me.

1, Diagrammat.c sketch of proposed hut/mud wall (triplicata).
2, General des:ription of work (in triplicate).
3. Proof of ownership of land, Regd. Deeed parcha efc.
4, Copy of recaipt for payment of application fee.
i hersby undertake to abide by the provisions of Tripura Building Rules, 2004 i1
all respect.
| request that the erection/re-erection/alteration may »e approved and

permission acocorded to me to execute the work.

Signatire of owmer

Name of owner:
{(in. Block Letiters)

Addrass: .
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Miascellaneous
FORM- A
{See Rule §)

- Application for approval of a site for a Building

From {Name in fult in block letters)
{Address)

To
The Chairman
Municipality/Nagar panchayzt,

Sir,

IWe hereby give you notice the premises No./Holcing No, in
streat Ward [Circle
will be used in future as Residential /Commercial / Industrial /Public Building /othe's

{specify) and | forward herewith.
A site plan in tripiicate of the land for your approval as prescribed in Rulz 5 of

the Building Rules . nder the Tripura Municipal Act 1994,

The repots/recommendations of the soil test and for stability of slope as required

under Rule 17 is enclosed.
1 request that the site plan may be approved.

Countersigned Yours faithfully
Architect Licensed Building Planner. Signature: of Owner/Owners
Dated : _ Address:-

B
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Form B
Application for permission to FOR CGFFICE USE
- P P Application No.

Ganstruct or Reconstruct/ Addition Date _

o Alteration of Building

From (Name in fuil block ietters)
Address :-
Pu-pose of construction: Residential / Commercial/ Industrial/ Public Building

[Others (specify).

To
The Chairman,
Mcunicipality /Nagar Panchayat
Sir, '
| { We hereby give you notice that | / We intend to construct or reconstruct a
bu lding or make altenation in or additions to premises No./ Holding No. __in
Street Ward / Circle
ad in accordance with provisions of building plan {Residerdial)
Rutes/Reguiations___ { building plan (Commercial & Industrial)

Rules/Regulation and the provisions of the Act, | forward herewitn -
{(a) Approved site plan of the land,;
{b) A pian in ‘riplicate showing elevation and sectiens of the proposed building
together with a specification of the work;
(c) Statemen! of particulars (Annexure);
(d) Receipt for deposition of application fee specified in rule 14(9);

KLY
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=-»> (e) Reports af soil test or test for stability of sispe as per ruie

(f) Detailed calcu ation of structural design as per provision in this rule.

| request that the plan may be approved and thal permission may be
accorded to execute the: work.
"Please note that | am also enclosing herewith the documents as desired by you

as pur instruction.
Courttersigned Yours faithfully,

Arctitect/Licensed Buikiing Signature of owner/owners

Plarner/Struciural Engineer,

Dated .

* | / We heneby Jdeciare that liwe are the owner/owners of the property to be biuiit
upon and the copy of registered deed of land or other dociments in suppor of
ownership/ ownerships of langd are submitted here with.

Signature of ownerfowners

MName
Full Postal Address.

Dated.
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ANNEXURE - 1

{Statement of particulars and specificatior.)

= 1. Name in full{in block letters) of the owner :

Present Address
P.5. Mouza J.L.
C.S. Rehab/Plot No. of the: site Ward No.

2. The purpose (Residence, Office, Godown, Restaurant, Hotel, Dhamnesala,
School, College, Hostel, institution, Cinema, Shop, Factory, etc.) for which it is
intended 1o be used
{a) Basement
(b) Ground flgor
(c) 1st floor
(d) 2nd flcor
(e} Ard floor

3. {(a) Total area of the site (in square metras)

( b) Total plintl: area of the building proposed to be erected/re-erected ete. (in

square metres)

(c) Site Pian Sanction No {with date]
4, {a) Number of floors

{b) Height of the buiiding over road ievel
5. The rnaterials o be used as specification of the construclions:

(a) Foundatior:

( b} Flocrs

(C) Wails

{d) Roofs

(e) Fire Places/chimneys
6. (a) Approximate number of inhahitants proposed {o be accommodated:-




‘Tripura Gazette, Extraordinary [ssue, Dacember 15, 2004 A. D.

-> (b} The number, size and specification of latrine, kitchen, bath to be provided

7. Probable cost of construction of the proposed structure tand

such other information as required by the rules)

Signature of the Architect /Licensed Building Planrner.

License No. Date

Full Address
8 Signature, rame and address of the owner.

INSTRUCTIONS TO THE APPLICANT

1. The applicant must be owner of the land.

2. Before filing up the form please go through the provisions of the Building
Rules.

3. The applcant is requested not to take up the building construction untif and
unless he is permitted to do so. i any such construction is undertaken without
permission, it will be trealed, as clear violation of the Building Rules zind
matter will be proceeded with accordingly.

4, The building shall not be considered within the rastricted distance of “he
electric wire running on any side of the side under the provisions of the Indian
Electricity Rules.

8. The building plan must be prepared by the Architect / Licensed Building
Planner and the list of approved Building Planners available in the office.

6. If any infarmation or document is required under the Building Rules or is, in
the opinion of the competent authority, incompiete, he may require further
informat on or documents to be furnished.

7. if the Land Use controlier, if any, refused to issue "No objection Certificaie",
ir. that case the compatent authority will not accord any sanction of Build ng

G
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Plan as per this rules.

In case of fees in respect of grant of permission o execute any wotk it woud
be determind as per Rute 25. The said fees to be paid in the form of Accourt
Payee Demand Draft on any Scheduie Bank of the area in favour of

along with duly filled in application Form B and

other enciosures.
Applicant shall submii the application Form B as the case may be (in
duplicate) duly filled in, for permission to construct o- re-construct rhasanry
building and shalt enclose the fellowing documents with the application,
otherwise it wilt be rejected :-
(ay An ap;;roiréd site plan.
(b) A building plan in tripiicate.
(cy  Filled up Fomrn B as the case may be, in duplicate
(d) Filled up Annexure of Form B (in duplicate .
(e) Attested copy / certified copy of allotment of fand and possessior
 certificate of land. '
()  Attested copy of current halding tax receip! in case of old building /
new buiiding for execution purpose.
{g) Account payee Demand Draftof Rs. ________ as Fees for sanction
of Buiiding Plan.
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FORM NO —-B-A
(Rule Ne. 1§)

CERTIFICATE OF UNDERTAKING

-»> FOR HAZARD SAFETY (REGULATION NO.---) REQUIREMENT

1o,
REF : Proposed work of

(Title of project)
{.ocation :

Rule No.----- of Tripura Building Rules

1. Certified that the building plans submitted for approvai of the safety requirements as
stipulated under the information given therein is factual'y correct to the best of’ our
knowledge: and understanding.

2. It is also certified that the structural design including sa‘ety from hazards based on
soi} conditions, shall be duly incorporated in the desigr of the building and these
provisions shail be adhered to during the constructicn.

3, A check lisi is attached.

Rignature of the Structural Engineer
with date _

Signature of Qwner withdate

Name in Block letiers Name in Block letters
Address Address

Signature of the Dixveloper Signature of the Architect
with date_ with date

Name in Block letters Name in Block leters
Address Address
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Building information schedule

1 Encircle the applicable data point 2 * means “any other. specify’
| Buiiding | Plot No, Scheme / Town: District:
address Coleny: J
2 2.1 a|bfc |d e |{f |g |h [i NBC7.1.1
Building | Occupancy
catezory | Classificaticn
22 Typeof | Typel Type2 |[Type3 |Typed | NBC &
Construction 1.2 OF
Part [1l &
4 of Part
1 vV
3 3.1 Land use roning Byelaw
Location | 3.2 Seismic zone v v [ Il Is 1893-
2000
Design IX VI Vil Vi Vul.
intensity(MM/MSK) Atlas
3.3 Wind /Cw:lene | Wind speed + Cycione M:x. storm Vul.
zone 55/5(/47/44/39133 | prone sutge=m Atlas
Yes/No
3.4 Flood proneness | River plain Low area Cbserved Vul
of site Unprotected/ inundation | HFL about Atlas
Protected possible — Gl.=cm
Yes/ No
3.5 Prone to land
slides _
4 4.1 Site andl 18
Foundation | sub-soil 1892,
Investigation IS
5249
4.2 Soil type | Rocky/ | Medium | Soft | Liquefiable | Expansijve | * IS
at site (Nate | Suff (B:ack 1904,
2) co'ton) IS
6403
Stif)= N>30; Medium- N=19 30 ; Soft- N<10; Liquefiable — Poorly
praded sands with N<15, under water table { see Note 5 of Table 1 in
1S 1893 )

D
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(4 4.3 Depth of
Foundation | water table
{contd, } below G,
4.4 Bearing | For WithEQ= | Withwind | With IS
' zapacity at | notmal | vm? = t/m? flaod = 1888,
- site {used iIn | loads = tfn’ IS 1504
, design) vm? S 6403
f 1S 8099
i {Part
J_ ; 1&2)
| 4.5 Type of | Strip | Individual | Bearing | Friction | *
. footing / column piles piles
* Foundation footing/
- _ased Raft
FSH'Super 5.1 Stareys | Basements | No. of Attic Lift Water
stucture | ete /17273 storeys Yes/ No | house tank on
Yes/ No | roof
Capagcity
1
5.2 Bearing | Brick Stone | Solid | Hollow | Adobe | *
walls block | block |
5.2.1 C:8=1I: C:L:8=1: | L:8=1: [ Clay "
Mottar : Mud |
C= Cement 8= Sand L=Lime |
5.3 Frame | RC columns & | Steel Wood posts | *
work bearns columns & | & trusses
beams /
trusses
5.3.1 Infill | Glass Brick walls | Wooed *
panels _ paneling
5.4 Floots | RC slabs Stone slabs | Prefab *
on jists floring
elements on
breams |
5.5 Roof Flat like floors/ Trussed / *
Pitched Raftered/ “A”
frame/Sloping
RC slab
56Roof | CGI AC i Clay Wood .
covering sheeting sheeting | tiles shingle
[ € Building | 6.1 Ordinacy Imortant Hazardous 1S 1893
\jmportancc Importince
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7 7.1 Factor og= I= B= o= IS 1893
Design | for EQ :
factors | 7.0 Factor | K= K= = Ph = 15875
for wind : | (P13
& Flood Plinth Water Roof Yes/ | * Fleod
Jrotection prateciion proofing of | No/NA guide
Yes/ No/ walls Yes/
B NA No/ NA
) 0.1 Bracing | Inplan | In plane of | In plane of IS 4326 |
Safety | provided Yes/No | rafters vertical columns. Cyclon:
of NA Yes/No/ Yes/No/NA guide
pitched NA
roof 9.2 Roof Towalls: | ToRC To wooden posts. Cyclone
where | anchorage Bolt columns: | steel straps & guids
used length = Boit bolts / nails...
cm length =
o
9.3 Covering | Purlinsto | Truss elements Cyclon:
Connections | to purkins | rafters Weldmg/Bolts/N1 guidz:
L J-boltfire | Bolt/ Wire | ils/Straps
@ {101 A | B C D E 1S 4326
| Load } Building an< |ap=005 |ay ox=0081t0 {z,> 151382
- bearin 005 | to0.06 >0.06 | <0.12 (.12 3
g wall _ 1 &<0.0
buildi i ' 8
ng 10.2 Plan shape Separatii lan projection>0.2| [ 1S 4326
Bui.ding |L/T/Y/C/ }on i f length
configur | 2 provide | es/ No
ation d 1o get |
Irect. E
Blocks
Yes/
No
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103 Control used | Contro | Strengthening [ IS 4326,
Opening | on sizes | used | around I VIS 13828
inwalls | Yes/Na/NA : on Yes/ Na/NA
' locatio ;
n !
Yes/ }
No/
___INA ,
10.4 Plinth [Lintei | Eave | Root’ | Gable Ridge band 1S
Baxds |band [Barxl |[band | band band Yes/No/ NA 4326,
provided | Yes'N|[Yes/Mo | Yes'N | Yes/No/ | Yes/No/N. : 1S
oNA |/NA  |oNA [ NA A 13828 |
10.5 Atcomerof  |Atjambs of - 15 4326, |
Vertical [rooms apening s l
bars YesNo/NA Yes/No/NA {3828 )
Cyclone '
e _ uide
106 RCscrced & Periphera | Diagonal planks | * 154326 i
Steffenin |barxl t band and atround P |
gaf YesMoNA  (and . band : S
floors/ |- connector | Yes/No/NA
roof S ,
with YesMNo/
separate P NA
uriiis ) o R
-10.7 Bonding of volumns . 1] 1843267 | .
Framed | with the wall ensured -
thin wall { Yes / No(Fiz. 13 of IS
construc | 4326) o
fiva -
[ 1 11.1 Holding Sill beam Wood posts | Frdmed, resting | [ !
Safety of | down bolted anchored on pendestals 4326
wooden Yes/No/NA | Yes/Ne/NA  ; Yes/No/NA Cyclone
’ buildings . ! guide
1_ 13.2 Bracing of | Diagonal Diagonal / | Suff Brick 18 4326 |
E wood frams bracing in  ; knee 1 wall noggin Cyclone|
i Vertical t bracing in ; pancl with guide
. planes pian 1 hold
I Yey'No/NA | Yes/No/NA | fasts
i 1.3 Framed Bolled | Nailed | * Cyclone
] I Connections | with iron - | guide |
l [ ' strips { :

@@
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12 12.1 Both axes One axis Unsymmetrical
Szfety of | Building symmetrical symametrical in plan cr
steel / shape section }
RfC 12.2 Equivalent | Mode! | Dynamic | Torsional e-fects IS 1893
frame Analysis | static considered
buildings | used Yes / No |
12.3 | Work stress Limit state T Plastic theory 1S 456
Matiaod of 1S 860
desizn SP6(6) |
used _ :
12.4 Infills | Out of plane stability In-plane stiffness 15 1893
{ partitions | check Yes/ No considered Yes/No IS 4325 |
| Cyclone
guide
125 Beams Columns | Beam- Shear 1S
Detailing | Yes/Ne | YesMNo column joint | wall 13920
of RC Yes /No Yas/No
| fraroes
12.6 Beams Yes/ | Colamns Beam-column SP 6
Detailing | No Yes/No joint Yes / No |
of steel
frames i
[13 [ 13.0 Provision | Under ground | Over head tank | Adequate [ NBC
Fire | for waier tank : : pumping Part
safety Provided/Not | Provided / Not | system: v
provided provided Provided/ Not
Capacity: | | Capacity: 1 provided
Capacity |
1/minute i
| Pressure: L
13.2 Provision | Provided / Not provided / Not applicable NBC
for first aid fire Par:
fighting v
13.3 Installavion | Provided / Not provided / Not applicable NBC
of systems Part
1 1V
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{14 14.1 Ea-thing design Designed /Not [ Provided /Not | IS 3043} |
| Electrical | and provision designed provide! ' i
. safety 14.2 Elcetrical lay out’ | Designed : Yes / No IS 4643
| provisicn IS 732 |
15Land | 152 Landslide contrel | Designed : Yes / No S
‘ glides 1 14680

: 15.3 Design and Designed : Yes / No IS

: construciion of retaining 14458

L walls Part

| 23|
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FORM C
(See rule 20013(a) )
FORM OF BUILDING PERMIT

=  From : Thz Chairman Dated
Office Ref. No. ind date if any

Municipality / Nagar Panchayat

...............................

..............................................................

(Name and address of the applicant)

Subgect : Issue of sanction / provisional sanction of erection/ re-erection/ addition / or
alteration of the building and issue of Building permi under rule 20(1}.

Building Particulars : premises No. and Street .........coocoviininiinn.
........................ Ward No
Sir,

With referenve to your application dated the ................... for the sanction /
provisional sanction ............... ... erection / re-erection / addition / to / alteratior of
, the building on Ploi No .............. Steet e, Ward NO oo this
tuilding permit to hereby granted subject to the following conditions, namely :

}. The Building pemmit is valid up to the ... ... day of
....................... {memth ) ..o (vear)
2. The Building permmit No ... dated the

........................ i3 valid for occupancy of the use group {Residential / commercial /Pubilic

Building /Cther- Specify)
1. The Buikling / work, for which this Building permit is issued shall be completed within

4. The construction will be underiaken as per sanctioned plan only and no deviatien from “he
Building Rules, under Tripura Municipal Act, 1994 will be permitted. Any deviation dene
against the said rules is liable to be demolished.

5. One set of the plan and specifications submitted along with the notice duly countersizned is

returmned herewith.

Yours faithfully,
QOffice No...............
Office Stamp .......... Chairman
Dated the ............. ~ (Signature and designation of the officer

to whom power have been delegated)
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FORM D
(See rale 20 (1) (b)
FORM OF COMMUNICATION OF REUSAL OF SANCTION

From: The Chairman Dated
Office Ref. No. and date if any

Municipality / Nagar Panchayat

-----------------------------

--------------------------------------------------------------

{Name and address 0. the applicant)

Subjec:: Communication of refusal of sanction unde: rule 20 (1) (b).

3uilding Particulars : Premises No.and Street .....oo.vveevvviniivenannn

..........................................................

Sir, .
With reference to your application dated the .................... for the sanction /

arovisional sanction for ............................... erection { re-erection / addition to/
alteration of . the building ON BIOt ...........coi e e e e e,
ce.ene-.... (number, street address, Ward No.) the sanction / provsional
sanction has been refused under rulé 20 of the Buiiding Rules, under Tripura Municipal
Act, 1994, )

The ground / grbunds on which the sanction has been refused is / are as follows ;

(h

(2)

(3)

{4}

- Yours faithfully,

Office No...oovenninee
Office Stainp .......... .
Dated the ....... ....... Chairman

(Signature ¢nd designation of the officer
to whom power have been delepaed)
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FORME
(See Rule 28)
- FORM QF NOTICE OF COMMENCEMENT
..................................... Dated
(Name and aidress of the applicant) Office Ref. No. and date if any
To
The Chairman

Municipality / Nagar Panchayat

Subject : Notice of commencement under rule 28 of Tripura Municipal Building
rules, )04 under Tripura Municipal Act, 1994 as per building permit no.

-------- dated w=wrmeens
Building Particulars: Premises No. and Street ...........................
WA NO ovvorvorerserereorereeeeereors e
Sir,
| f we hereby give notice that the erection / re-erection offaddition to/alteration of
the building on Plot No......... ...t , Street ...
Ward NO ..o will be commenced ON..........ccooeiiin
dated ....................coeee....... AS per building permit no —--- e dated ---—mwmacaemienn

granted by you, with the plans and specifications sanctioned.
Yours faithfutly,

(Signature of the applicant)



=
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FORM F

(See Rale 29(1))
FORM OF NOTICE OF CONMPLETION OF WORK UP TO FLINTH LEVEL OR UP TO
1.0 METER ABOVE G.L. WHICHEVER IS HIGHER.

Dated

......................................

{Name and address of the applicant) Office Ref. No. and date if any

.....................................

To
The Chairmati

Municipality / Nagar Panchayat
Subject : Notice of completion of structural work up to plinth level or up to 1.0 meire

above G L. whichever is higher under rule 29(1).

Building Particulars : Premises No. and Street ..., ...
WardNO .. oovoooooe oo,
Sir,
1/ we herely inform you that structural construction up to the plinth level or up to
1.0 meter above G.L. whichever is higher on Plot No... .. e e , Slreet
..................................... Ward No ......................c.co . TOr which Building
permit has been issued o me vide letter No......................... dated

has been compieted in accordance with the sanctioned pian.

The work rnay be inspected in pursuance of the provision of the sub-rule(2) of
rule 29 of the Tripura Building Rules,2004 under Tripura Municipal Act, 1994,

Yours faithfully,

.Signature of the applicant)
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FORM NO.-G
[See Rule No. 33)
BUILDING COMPLETION CERTIFICATE

From:

Refercence Na

{Owner's Name and addnz.35)
Subtmitted on:

To
The Chairman,
____ Municipality/Nagar Panchayat,

Sir .
I/We hereby cert:fy that

1. The building{s) has been constructed to the sanctioned Plan and structural design
(ome set of structural drawing as executed & certified by the Structural Engineer is
en:losed) which incorporates the provision of structurel safety as specifiecd. the
Tripura Euilding Rules and in relevant prevailing Indian Standards/ Guidelines.

2. Construction has been dune under our supervision/ guidance and adheres to the
drawings submitted and records of supervision have been maintained by us,

Yours faithflly,
{Signature of Architect) Signature of the Supervising Engineer)
Date: Date:
Narme in Block Letters: Name in Block Lettars:
Address: Address:
Signature of owner:

Date:
Name in Block Lestars:

Address:

Date: . .........
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FORM G {contd.)
(See Rule 33)

. FORM OF NOTICE OF CONIPLETION
20T s RN
...................................... Dated
(Name and address of the applicant) Office Ref. No. and date if any
To

Monicipality / Nagar Panchayat
Subjec: : Notice of completion under rule 33.

Building Particulars : Premises No. and Street ... ...

..........................................................

Siz.

1/ we hereby jrive notice that the erection / re-erection / addition to / alteration of the
brilding on Plot No.. ...oooevi i 2 BIEET e Ward Mo
....................................... under rule 33 has been completed according io the plen
sanctioned vide Building Permit No.. ...l e dated .. ...

I/ we have requested you o arrange for the inspection and for the issue of an occupancy
certificate. :

Yours faithfully,

Countersignet| (Signaturz of the applicant)
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FORM H
(See Rule 34(2)}

FORM OF GRANTING / OCCUPANCY CERTIFICGATE
=® PFrom :The Chairman.

......................................

Dated

Municipality / Nagar Punchayat Office Ref, No. and date if an

...............................

(Name and address of the applicant)

Subject :  Grant of Occupancy Cettificate under sub-rule (2) of rule 34.

Ruilding Particulars: Premises No, and Street .......... ...
WA NO c...rvoevo s ere e
Sir,

With referencs: to your notice of completion dated........ ORI | hereby certiy
that the Dbuilding as per description below on Plot Me.................. . Btreat
.. Ward No ......... in respect of which plans were sancticriec
vide Building Permit No......... ... dated .................. has been inspected

wth reference to the: provision cf the Building Rules, under Tripura Municipal Act. 1064

and is certified to be fit for occupation.
DESCRIPTION OF CONDITICN  USE AND CONQITIONS, IF ANY. : _
One set of building plans with endorsement “Approvied Completion Plan” is

returned herewith (where requested).

Yours faithfully,
Office No........ee0
Office Stamp. _
Dated the .......... ... (Chairman, Local Body)

(Signature and designation of the officer
to whom power have been delegated)
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FORM |
{ See Rule 38(})
-»> FORM OF NOTICE OF INSPECTION OF DRAINS AND APPL'ANCES CONNECTED

WITH DRAINAGE

From 1.

Dated
{) ameand alciu.:lres;;of‘1 ﬁe applicant) Office Ref. No. ard date if any
Tu

Municipality / Magar Panchayat

Subject : inspection of drains and appliances coanected with drainsge
under rule 54 ().

Buailding Particulars : Premises No. and Street ................... S

.........................................................

h i { we hereby give no;tioe of my intention {o cover up drainage/ appliénc-es for
drainage onf ..o (datey at ...l (_time;) in the
DIEIISES ... e cvveeriv e ereesnmenree e, and request inspection of the same.

The work was sanctioned vide letter NG...............c....... |
dated...............

Yours faithfully,

{Signature of the applicant)

By
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FORM J
(See rule 15 {n} )
FORM OF INDEMNITY BOND
(Tc 2e submitted on non-judicial stamp paper o° Rs. 10)

This Indemnity Bond is executed by Shri ...l and Shri
............................................... Son-sonsof Shridlate... ... ...........
...................................... resideniof ................................, ownerof premises
No......... SOOI in {Name of the street and Nos... .......... of ward).

WHEREAS [/ we am/ae submitling to the Municipality /Nagar Panchayat
(hereinafte: referrec to us the said Municipality/Nagar Panchayat} buiiding plans with
provision for deep foundations work, piling works, construction of basement and
underground constructions.

AND WHEREZAS If we amfare representing to the said Municipality/Nagar
Panchayat that if s2nction is granted for the consiruction of tre aforesaid work, 1 / we
s1all indemnity the said Municipality/Nagar Panchayat for anv loss or damage at the
time of execution of the said works or thereafter.

WHEREAS !/ we undertake that all precautionary measures shall be undertakan
by mefus and no excavation shall be carried out beyond the boundaries of the plot. Ant
damage occurring during the execution of the work or due to excavation made at site to
the municipal/ public: ufility services or preperties shall be made good by me! us;

WHEREAS I/ we further undertake and agree :0 indemnity the said
Municipality/Nagar Panchayat to the full extent of any claim put up against th2 seaid
MunicipalityN.P. either by way of damage, compensation or pgy any, other way in case
the said Municipality/N.F. is required to pay any amount to any person or owner ¢

E

owners of tFe adjoining properties,
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=»  WHEREAS | / we further undertake and agree to indemnity the said Municipaliy /
Nagar Panchayat of all costs and expenses the said Municipality/N.P. may require io
defend any action in this regard to any court of law;

NOW, THEREFORE, ir consideration of the above matter, undertaking znd
indemnity given hy the said owners, Municipality fNagar Panchayat in this behall, ¢rant

the sanction in the said basement to the said owners.

IN WITNESS HEREQOF, the owners above mentioned put their hands and sea to
the said indemnity Bondonthis .....................dayof ..............

Withess:

(Executlznts)
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=»  LIST OF INDIAN STANDARDS / NBC SECTIONS RELATEI> TO STRUCTURAL
SAFETY AND PRODUCTION OF BUILDINGS AGAINST NATURAL HAZARDS

a) For foundaticn

1} Pari 8, Section 2 of the National Building Code of India

2) IS 12070:1987  Code of practice for design ard construction of
shallow foundation on rock

3} 1S 13063 ;. 1991 Code of practice for structurzal safety of buildings on
shailow foundation on rock

b Far General Structural Safety

1} The foliowing sections of Part 6 of the National Building coda of India
Section 1 Loads
Section 3 Wood
Section 4 Masonry
Section 5 Concrete
Section 6 Steel
Section 7 Prefabrication and system Buildings

) For Earthqua'ke protection

1. 1S: 1893~ 984 “Criteria for Earthquake Resistant Design of Structures (Fourh
Ravision)"

2. 18: 139201993 “Ductiie Detailing of Reinforced Structures subjected fo
Seismic Forces ~ Cocle of Practice”

3. 1S: 4326- 19983 "Earthquake Resistant Design and Construction of Buildings -
Code of Fractice (Section Revision)”
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=» 4. {S: 13828- 1893 “Improving Earthquake Resistance of Low Strength Masonny
Buiidings - Guidelines”
5. is: 13827- 1993 “Improving Earthquake Resistance of Earth Buildings-
Guidelines’ _
6. is: 13935- 1993 “Repair and Seismic Strengthening of Buildings — Guidelines”
d) For Cyclone / wind storm protection

1. 3 875 (3)- 1887 “Code of Practice for Design Loads (other than
Earthcpuake) for Buildings and Structures, Part 3 Wind Loads”

&) Land Slides

1. IS 14458 (Part 1). 1998 Guidelines for retaining wall for hill area: Fart 1
Section of type of wali

2. IS 14438 (Part 2): 1997  Guidelines for retaining wall for hill area: Part 2
Design of retaining / breast walls '

3. IS 144538 {Part 3): 1988  Guidelines for retaining wall for hill area: Part 3
Construction of dry stone walis
4 1514436 (Part 2): 1998  Guidelines for preparation of landslide —
' HMazard zonation maps in mountainous terrains:
Part 2 Macro-zonation

The latast veisions of standards and amendmenis if any to the above and those
iisted in the part and sections of the National Building Code refe rred above shall be
used when designing, approving building ptans and carrying ou' construction.
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PROTECTION AGAINST HAZARDS

PROTECECTION OF AREAS FROM EARTHQUAKES

In those areas where there are no dangers of soil liquefaction or settlements or
landslides, al’ building structures and infrastructures sho sid be designed using
the relevant Indian Standards as in the Building Regulations and the National
Building Cod,

Soils subjected to liquefaction potential under earthquaic2 shaking can be
improved by sompaction to desired relative densities, so as to prevent the
possibility of iquefaction.

Buildings and structures couid be founded on deep bearing piles going to non-
liquefaction cense layers.

Steep slopes can be made more stable by terracing and construction of retaining
walls and breast walls, and by ensuring good drainage of water so that the
saturation of the hill-slope is avoided. '

Any other appropriate engineenng intervention to save the building siructurzs or
infrastructure from the fury of the earthquake.

Note ; The piciective action given under {ii} to {v} will usually involve large
amount of costs and should only be considered in the case of large and costiy
siructures. For ordinary buildings the cost of improvement of the site will usuauty
be uneconomical, hence bad sites shouid be excluded by Land Use Zoning.

PROTECTION FROM CYCLONIC WIND DAMAGE

Buildings, structures and infrastructures in the cyclone prone areas should he
designad according to the indian Standards and Guideiities as provided in the
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Reguiations znd the Nationa} Building Code.

Light utility structures used for slectrical transmission and distribution, and toweis
for communications, chimney stakes of industrial structurag require spaecial
design consicderations against the cyclonic wind pressures, suctions and uplifis.

In case the buildings, structures and infrastructures are founded on marine clay
deposits it will be advisable to adopt sither under-reamec. or long piles which
shauld penetrate the marine clay layer and rest an dense sand stratum, or
individual column foofing with a reinforced concrete bean: located at the leve) of
the ground, or a continuous reinforced concrete strip footing, using a very low

bearing pressure not exceeding ............

Wherever, tha top soil could become slushly due to flooding, the top layer of 30
cm depith of soil should not be considered for providing lzateral stability.

In storm surg2 prone areas, it will be preferable {o constract the community
structures, like schools, cycione sheliers, etc. by raising the leve! of the ground
protected by provision of retaining walls at sufficient distence away from the
buiiding, taken to such depth that no erosion takes place due to receding storm
surge. Alternatively, construct the community structures on stiits with no masonry

or bracing upto the probable maximum surge level.
PROTECTION OF AREAS FROM FLOODS
Thiz may require one or more of the following actions.

Construction of embankments against the water spills frtom the source of flooding

rivers, large drain atc.

Construction of high enough embankments/bund around the planning area.

Qb
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Razising the plz nning area above the high flood level.

Construction/improvement of drainage paths to effectively drain the water from

the planning area.

Construction of buildings and structures on deep foundations going below the
depth of scour or on stilts with deep enough foundations under water.

-Flood proofing works such as the following:

Providing Quick Drainage facility, consisting o
» Reyvitalization of secondary and primary drainage channels after
establishing the drainage blockage points;
+ Provision of additional waterways;
« Clezring of clogging cross drainage works;
Providirg Human and Animal Shelters for populaticn living within
embankments in the form of raised platform or use of available high

ground.
Anti-erosion astions in affected areas.

Any other suitable measure.

Note; Similar protection methads could be used against flooding causax!
| in cyclone prone areas by high intensity rains or by the storm surge.

The concept of iand zoning should be kept in mind for areas where
protection works arz taken up to decide inter-se priority for location of
structures considering possibility of failure of protection works during

extrarmms: disaster events.
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>  ADDITIONAL PROVISIONS IN BUiLDING REGULATIONS/BYELAWS
FOR STRUCTURAL SAFETY |N NATURAL HAZARDS PRONE AREA’

STRUCTURAL DESIGN

Generally, tre structural design of foundations, elements of masonry, timbar,
plain concretz, reirforced corkrete, pre-sitessed concrete and  structural steel shall
conform to tre provisions of part VI Struciural Design Section — 1 Loads, Section - 2
Foundation, Sectior -3 Woad, Section — 4 Masonry, Section — 5 Concrete & Section -- 6
Steel of National Euilding Code of India (NBC), taking into consideration the Ingian

Standards as given below:
For General Struciural Safoty

1. 1S: 456:2000 “Code of Practice for Plain and Reinforced Concrete.

2, IS; 800-1984 "Code of Practice for General Canstruction in Steel.

A IS: 801-1975 “Code of Practice for Use of Formal Light Gauge Steel Structural
' Members in 3eneral Building Construction

4, 1S:875 { Part 2 ). 1987 Design Ioads ( other than earthquake ) for bulldmgs and
structures Part 2 Imposed Loads :

£ I5: 375 ( Part 3 }: 1987 Resign loads { other than earthquake ) for buildings anc!
structures Part 3 Wind Loads

€. IS:&75 ( Part 4 ¥ 1987 Design loads ( other than earthgu akee ) for buidings and

structures Part 4 Snow Loads
IS 875 ( Par: 5 ): 1987 Design loads { other than earthguake ) for buildings anc!

-1

structures Part 5 special icads and toad combination
& 18:883:1966 * Code of Practice for Design of Structural Timber in Building
. 1S:1604:1987 "Code of Practice for Structural Safety of Buildings: Foundation”
10, 1S 1305:1987 “Code of Practice for Structural Safety of Buildings: Masonry Walls
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11 1S:2911 (Part 1 ). Section 1 1879"Code of Practice for Design and Construction of Pile
Foundation Se:tion 1

Part 1: Section 2 Based Cast-in-situ Piles

Part 1; Section 3 Driven Precasi Concrete Piles
Part 1: i3ection 4 Based precast Concrete Piles
Part 2 “imber Piles

Part 3 Linder Reamed Piles

Part < l.oad Test on Piles

For CycloneMind Storm Protection

12, 1S 875 (3)-1987 “"Code of Practice for Design Loads {other than Earthquakaz) for
Buildings and Structures, Part 3 Wind Loads”

13 Guidelines {Based on IS 875 (3)-1987) for improving the Cyclanic Resistance of Low rice
thouses and other buildings

Fur Earthquake Protection

1< 1S: 1883-2002 “Criteria for Earthquake Resistant Design of Structurss (Fifth Revision)"

1%, 1S:1320-1893 " Ductile Detailing of Reinforced Cencrete Strnictures subject to Seismic
Forcas ~ Code of Practice”

16. 1S:4326-1983 "Earthquake Resistant Design and Constructicn of Buildings — Code of
Practice (Sacoid Revisinn)".

17 18:13828-199% "Improving Earthquake Resistance of Low Strength Masonry Buildings -
Guidelines”

18. 1S:13827-1993 “Improving Earthquake Resistance of Earthen Buildings — Guidelines"

14, 18; 13935-1993 “Repair and Seismic Strengthening of Buildings - Guidelines"

For Protection of Landslide Hazard

20.18:14458/ Part 1);1898 Guidelines for retaining wal! for hill area: Pat 1 Section of type of wali.

2°. 1S 14458 (Parit 2 ): 1987 Guidelines for retaining wall for till area: Part 2 Desigr of
retaining/breas: wails

2z IS 14458 {Part 3 ): 1998 Guidelines for retaining wall for hill area: Part 3 Construction »f
dry stonz walls

23 1S 14496 (Part 2 ). 1998 Gudelines for preparation of landslid2 ~ Hazard zonation magps
in mountainous terrains: Part 2 Macro-zonation.

Printed at the Tripura Government Press, Agartala,




No. 163A Registered No. N. E. 930,
7 " el
TRIPURA Xfﬁ GAZETTE
PUbl'Sucu uy Authorlty
EXTRAORDINARY ISSUE
Agartala, Friday, May 27, 2011 A. D., Jyaistha 6, 1933 S. E.
PART--1-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.
GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT
NO.F.2(268)-GL/TCPO/05(Part)  Dated, Agartala, the 27 May, 2011

NOTIFICATION

In exercise of the powers conferred by section 274 read with section 118 of the Tripura

Municipal Act, 1894, the State Government hereby makes the following rules, to amend the
Tripura Building Rules, 2004, namely:

1 ") These rules may be called the Tripura Building (1st Amendment) Rules, 2011,

(2) They shall come into force on the date of their. publication in the Official
Gazette.

2. Sub-rule (2) (a) (i) of rule 46 of the Principal Rules shall be substituted with the
following : '
“(2)(a) (i) Inthe case of a residential building with other occupancxes if any, on less

than 10% of the total covered area of building, the width of such street or passage shall not
be less than 1.8 metres at any part”

3. Sub-rule (2) (b) of rule 46 of the Principal Rules shall be deleted.

4, Sub-rule (1)(a) of rule 47 of the Principal Rules shall be substituted with the following:

“(M(@) Ths maximum permissible ground coverage for building, when a plot contains

a single building, shall depand on the plot size and the use of the building as given in the
table below :
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TABLE
Maximum Permissible Ground Coverage

( Plot containing a single building )
Maximum Permissible Ground Coverage |

Typz of building
1. Rezidential and Educational,
2) Plot size up to 200 Sa. metres :

() Residential. 70%
(i) Educational. 60%

b) Plot size above 500 Sqg. metres :
(i) Residential. 50% or 130 Sq. metres whichever is more.
(i) Educstional, "~ 1 50% or 130 Sqg. metres whichever is maore.

2. Building of other use including mixed

usa;
a) Plot size up {0 200 Sg. metres 40%
b) Plot size abcve 500 Sq. metres. 50%

Sub-rule (2) of rule 48 of the Principal Fules shall be substituted with the  foliowing

5.
"(3) The maximum permissible height of buildings on a plot shall be as given in tre
teble telow
TABLE .
Width of means of access Meximum permissible height
(in metres) (in metres)
Upto 8 metres (G+1)

(a) Road width between 1.8 metres and
2.4 metres.

d width above 2.4 meires end up fo | Upio 11 melres (G+2)

jo}

(2) Fo
Sm

iras.

(]

Upto 14 metres (G+3)

(c) Above 8 matres and up to 15 melres,
14.0 meires.

(d)_fi-.bovs 79.0 retres and up o 18.0 meties
Tall buildings (i.e., above 14.0 metres)

(2) hbove 18.0 melres

I e e T
[

SR

meters, ruie 5° g
shail be obtained from the Stat

!
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Sub-rule (3) (a) of rule 49 of the Principal Rules shall be substituted with the following:
* (3) The minimurn rear open space shall be as follows :

(a) Every building shall have a minimum rear open space at ground level of a .
width at its narrowest part of not less than that indicated herein below: o

Height of building (in metres) . - 7 Minimum rear open space at its
- narrowest part (in metres)
Up to 8.00 melres : 1 metre

-

\ Abovs 3.00 metres but not more than 11.00 metres 1.2 metres

{Above 11.00 metres but no more than 14.00 metres | 4 metres

7. Sub-rule (4) (a) of rule 49 of the Principal Rules shall be substituted with the following:

“(4) The minimum side open space shall be as follows:

(&) Every building shall have minimum side open spaces at ground level of
width at its narrowest part of not less than that indicated hereinbelow :

Height of building Ninimum side open space at ground
(in metres) fevel at its narrowest part (in metres)
Side 1 . Side 2
Up to 8.0 metres (G+1) 1.0 metre 1.0 metre
Above 8.00 metres up to 11.00 metres 1.2 metres - 1.2 metres
Above 11.00 metres but not more than 14.00 metres 1.2 metres 1.2 metres '

By order of the Governor : -

o7t 8| 2o

Under Secretary to the 3
Government of Tripura

Printzd at the Tripura Government Press, Agartala. 3



